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Proceedings of the Council of the Governor General of India, dssembled for
the purpose of making Laws and Regulations under the provisions of the
Indian Councils Acts, 1861, and 1892 (24 & 25 Vict. ¢. 67, and b6 & b6
Fict., c. 14).

The Council met at Government House, Oalcutta, on Wednesday, the 27th
March 1907,

PRESENT :

His Excellenoy the Earl of Minto, ».c., 6.0.M.6., G.M.8.1,, G.M.I.E,, Viceroy
and Governor General of India, presiding,

His Honour 8ir A. H. L. Fraser, K.c.8.1, Lieutenant-Governor of Bengal

His Excellency General Viscount Kitchener, of Khartoum, @.0.B.,, 0.M,,
G.0.M.6., Commander-in-Chief in India,

The Hon’ble Mr. H. Erle Richards, K.c.

The Hon’ble Mr. E. N. Baker, 0.5.1.

The Hon’ble Major-General C. H. 8cott, c.B., R.A.

The Hon’ble Bir Harvey Adamson, K.T., C.5.1.

The Hon'ble Mr. J. F. Finlay, 0.8.1.

The Hon’ble Mr. J. O. Miller, c.8.1.

The Hon'ble Mr. Gopal Krishna Gokhale, c.L.E,

The Hon’ble Mr. A. A. Apcar, 0.8.1.

The Hon’ble Mr, 8. Ismay, c.5.1..

The Hon’ble Mr. W. T. Hall, c.5.1.

The Hon'ble Nawab Bahadur Khwaja Salimulla of Dacca, c.8.I.

The Hon’ble Nawab Saiyid Mubammad Sahib Bahadur. '

The Hon’ble Bir Rameshawara Singh, k.c.I.e., Maharaja Bahadur of Dar-
bhanga,

The Hon’ble Munshi Madho Lal.

The Hon’ble Mr. Gangadhar Rao Madhap Chitnavis, c.L.B.

The Hon’ble Sir 8. W. Edgerley, x.c.v.0., C.LE.

The Hon’ble Mr. II. W. W. Reynalds.

The Hon’ble Mr. F, A. 8lacke.

The Hon’ble Mr. II. A, Sim, c.I.E.

The Hon’ble Tikka Sahib Ripudaman Bingh of Naba.

The Hon’ble Dr. Rashbehary Ghose, ¢.LE., D.L.
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QUESTIONS AND ANSWERS.
The Hon'ble MuNsaI Maono LAy asked : —

¢ Will the Government be pleased to mention if it is under contemplation
to have fresh logislation on the protection and management of endowed pro-
perties all over India on the lines suggested by the Hon’ble Mr. Ananda
Charlu in this Council, and whether the Provincial Legislative Qouncil of the
United Provinces of Agraand Oudh can be allowed to legislate on that subject
for those Provinces? "'

The Hon’ble S1r HARVEY ADAMSON replied : —

“ The Government of India do not contemplate undertaking any legisla-
tion on this subject. The Bill introduced by the Hoa'’ble Mr. Ananda Charlu
in the session of 1900-0O1 was withdrawn by him in consequence of the opposi-
tion it had aroused. The Governor General "has received no application for
sanction to the introduction of a Bill on the subjeot into the Legislative
Council of the United Provinces.” '

The Hon’ble NAwWAB Sa1Yrp MUuaAMMaD SAHIB Ba HADUR asked :—

“ (@) Has the attention of the Government been drawn to the memorial
of the Simla Iouse Proprietors’ Association to the Punjab .Gov-
ernment, regarding the Simla municipal elections, published in
the Indian Daily News of January 1st, 1907 ?

(&) Will the Government be pleased to state if it is true, as therein
alleged, that the Punjab Government have declined to confirm the
election of several Municipal Commissionors who were duly

. elocted so far back as OQctober, 1906, on the ground that the

question of the future administration of Simla has been referred
to the Goverament of India?
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*“ (¢) If so, will the Government be pleased to state when they propose
to pass orders on the reference made by the Governmeunt of the

Punjab P
The Hon’ble Bix ITaxvEY ADAMSON replied :—

“ The Gevernment of India have within the last few days received a copy
of a memorial, dated the 7th December 1906, addressed by the Simla House
Proprietors’ Association to the Lieutenant-Governor of the Punjab. The
A ssociation has also addressed a letter to the Government of India under date
the 9th March 1907, regarding the future administration of the Simla Muni-
cipality. This letter will be taken into early consideration.

* The Government of Ipdia were informed in the commencement of 1907
by the Lieutenant-Governor of the Punjab that be had refrained from confirm-
ing or notifying the election of three candidates who had been elected to fill
vaoanoies in the Municipal Committee of Simla which ocourred in August
1905, on the ground that be anticipated that the decision of the Secretary of
State on the question of the future administration of S8imla might be expected
at ap early date. In February 1907 the Governmeunt of India informed the
Government of the Punjab that no reply had yet been received from the
Becretary of Btate on the question of the future adminisiration of Bimla, and
left it to the Lieutenant-Governor to decide what action should be taken with

regard to the vacancies.”

DISCUSSION OF THE FINANCIAL STATEMENT FOR 1907-1908.

Tho Hon'ble Dr. RAsHBEBARY GBOSE said : ~ Your Excellency, I cannot
open the debate without congratulating tho Goveranment of India on the reduc-
tion of the salt-tax. This great boon, I am sure, will be mueh appreciated in
millions of Indian homes where even ¢oramon salt is regarded as something in
the nature of a luxury. In lightening the salt-tax the Government have
lightened, iu some small mcasure, the hard destiny of the toiling masscs who

constitute the real people and who ought to he their first eare.  The suceessive
al3.
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reductions of the duty have sall been stops in the right direction. But the
‘greatest slill remains behind—the total repeal of a tax which is such a hoovy
burden oun those who are the least able to sustain it. 'We all hope that erown-
ing step will be taken by Your Excellency before you lay downy our high office.
By repealing this obnoxious tax Your Lordship would add fresh lustre toa
historic name which would then be cherished by us with tho same affectionate
veneration with whioh the name of Aurclian, who gave the people free salt,
was cherished by tbe citizens of the Roman Empire.

“The remarkable stimulus imparted to the consumption of one of the first
necessaries of life by the recent reductions in the salt-tax of which the Finance
Minister spoke on Wednesday last is to my mind a conclusive argument
against the retention of an impost which falls so heavily on the hunger-siriken
masses. Speaking in 1903, my Hon’ble friend Mr. Gokhale said that the
consumption of salt was not even ten pounds per head, whereas the highest
medical opinion lays down twenty pounds per head as the standard for health-
ful existence. But this standard will not be reached till the tax is completely
wiped out ; though it may be said that where food is not over-aboundant, the
consumption of salt need not be so high as tweniy pounds. The Hon’ble
Finance Member obsarvad in defence, I presume, of the retention .of the tax
on salr, that it is the only contribution towards the public expenditure that is
made by a large number of the people. My Hon’ble friend Mr. Gokhale, I
know, does not admit the correctness of this statement. I hope Mr. Gokhale
is right ; for, if the Hon'ble Finance Member’s assertion is well founded, what

* does it show ? It only shows the hopelcss, the unspeakable, poverty of the
masses in India,

“ My Lord, with the dark shadow hanging over our opium-revenus, the
total repeal of the duty may seem to be a bold or even a rash step to take.
There is, however, a well-known saying about threatened men, and I believe
this will bold good of our trade in opium with China. But if the government
of the country cannot be carried on without derived from salt, I would suggest
the imposition in its stead of a succession-duty on the estates of deceased
Hindus and Muhammadans, \

-

“ Qur best acknowledgments are also due to Government for the provision
which has bocn made in the Budget under review for cnabling Local Adminis«
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¢rations to meet a famine immediately without boing obliged to do so witi their
own limited rcsources. The new scheme promises to reliove the various Local
Governmenis of the struin on their exchequer when they are threatoned with a
famine. Under this system the greater part of the burden would fall on the Im-
perial revenue. But the real problem before the Government is not to meet a
famine by doles, but to avertit. This can only be done by lightening the burden
of taxation, by the construction of irrigation canals, the spread of improved
methods of agriculture, the encouragement of manufacturing industries, and the
growth of intelligence among the people by means of education. Without these
neither Agriculturists’ Relief Aots nor Land Alienation Acts would avert those
terrible visitation which many intelligent foreigners regard as a standing reproach
to the Government of the country. The evolution of the Famine Code may be
a very excellent thing, but the evolution of agriculture and manvfacturing
‘industry would be more welcome. A hungry people, my Lord, can never be a
very contented people for hunger is a mischievous counseller more mischievous
than the most pestilent agitator or the mogst voeal loyalist whom it requires

Ithuriel’s spear to unmask.

“ My Lord, it mny be, a8 we have been told, that no Government in the
world except the British is capable of doing what Britain is able to ao in India
io famine time, and that no Government that might be substituted for the
British would attempt to undertake such a task. But the world ard its Gov-
ernments are rather censorious and might he tempted to ask awkward questions
when Indian famines are made to adorn a peroration or to point what to an
English audience must be an obvious moral. Every schoolboy knows the story

of Aristides and the Athenians,

“T have no desire, my Lord, to play the part of the pessimist who refuses
to be comforted. But though the youngest member here present, I am no longer
young in years and bave lost the robust optimism and together with it some of
the illusions of the springtide. T'rade returns and increasing revenues, like all
statistics, may be made to tell a flatfering tale, but the frequent rccurrence of
famines is an undeniable fact which is not adequately explained by rhetorical
phrases ahout wresting the keys of the universe from Providence, and when I
t¢hink in this Oouncil chumber of my famished countrymen, T scem almost to hear
their pitcous cries which are as the ‘moaning of the midnight sea,’ and am unpleas-
anily reminded of a passage in Heine in which that rather strident mocker des-
oribes the dismay of the Olympian gods at a ghastly sight on which I may not
be more explicit ; for this somewhat erratio genius who was engagoed all his life
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in doing battle manfully with Ihilistinism did not write for the personage or
the drawing-room.

“This is, however, not the proper place to discuss the question on which so
much controversy is'surging in our day, namely, whether the people of India
are growing more and more prosperous notwithstanding the ever-increasing
foreign drain for which Lord Salishury, who was nothing if not cynically frank,
substituted a stronger expression, which need not be repoated here. The reason
why I do not enter upon ihe discussion i§ that I cannot compress it within the
limits of a single speech. One thing, however, is clear. Iudin is still a very
poor country; and we must, to use 3 homely saying, cut our coat according to
our cloth. And this leads me tosay a few words on the military estimstes,
For though we oannot divide or even move a yesolntion, the lyrical fuuction of
speaking out our hearts is not denied to us. My Lord, it is our bigh office and
privilege to be the interpreters between our countrymen and Government, and
we shiould be wantingin vur duty if we did not attempt according to our feehle
lights to assist in the solution of the various question suggested by the Budget
on which depend the happiness and prosperity of one-sixth of the whole popu-
ation of the carth. A great English minister whose name is dear to all lawy-
ers told us the other day that he has no more control over these estimates
than over the winds and tides, but we have yet not reached that stage of posi-
tive perfec:ion which refuses to believe in the efficacy of prayers, and which iw
the present case need not be wafted across the seas.

“One of our poets who livel many centuries before ﬂhakespeare and
Milton, and whose name is quite familiar in Germany, if not in England, has
said of an ancient Hindu King :

¢ For the welfaze of the subjec's themrelves he used to take taxes from them; just as the

sun takes water (from the earth) to return (the ‘same) 3 thousandfold (in the shape of
rain).

“ Poace and order are no douht the greatest blessings which the king confers
on his su‘b]acta in return for the taxes paid hy then, and it wmlld be puerile to
complain of any expenditure reasonsbly incurred in defending the country and in
maintaining peace and order, without which no progress is possible. But there is
a very geubrs.l idea in this couuntry that the military estimates are excessive. In
tha timo of the Mogul Emperors, when the soldiers were paid inland, only a few
estates, ox rather their revenucs—whieh I may mention in paseing never left the
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country—were set apart for the support of the army. At the present day, howover
our Military expenditure exceeds the whole of the land-revenue, so that not only
has all India become one vast military feud, but even the poor man’s salt must
contribute to the maintenance of mouninin batferi-s rcady to take the ficld

in any part of the world.

“ My Lord, I may be told that I am a mere lawyer ¢ that never set a squadron
in the field,' but there are some questions on which the man i the street may
claim to be heard. Bhortly after the Crimean War there was an interesting
controversy between Lord Palmerston and Sir George Lewis on the proverbial
snying that prevention is better than cure, which like all epizrammatic sayings
contains only a half-truth. It may be a good maxim in mecdicine, but in its
application to politics we must not. forget. that the systom of insurance may be
carried too far. If an evil is certain and proximate, prevention is certainly
better than cure; bot not so if the ovil is remote and uncertain, Ifor the evil
may probably never occur and the oure, should it occur, may not be very
expensive. ‘Our foreign relations,” ssid Sir George Lewis, that most logical
of reasoners, ‘ aro so0 various and so intricate that if we insure against every
danger which ingenuity can devise, there will be no end of our insurances.
Even in private life it i found profitable for those who carry on operations on
a large scale not to insure. A man who has one or two ships, or one or two
farmhouses, insurcs. But a man who has many ships and mapy farmhouses
often does not insure” Most people will, I venture to think, admit the truth
of these remarks ; thongh they may not agree with Sir George Lewis, that
diplomatic agents whose time is generally only half employed are sometimes too
apt to frighten their own Guvernment with exaggerated reporta of the ambitions
and encrosching designs of foreign Powers, which I may add have sometimes
a tendency to fulfil themselves. The real truth is the. foreign relations of
England are on too large a scale to allow her to insure systematically for all ~
riske, however remote and contingent. DBut she may always safely rely upon
the valour of her sous and the good will and loyalty of a coutented people.

“1 repeat, the answer to the qucstion—is prevention hetter than cure?
+~—must depend upon the magnitude, the certainty, and the nearness of the peril
against which we have to guard ourselyes, and I submit that the enormous wilitary
expenditure is too large a premium to pay to insure us against toe off-chanee of
aforeign invasion ; specially at the present mo-uent, when our relations with our
neighbours are most friendly, and there is not a speck of clond in the blue sky.
But some of us are tov prone to anticipato the futare, and in constantly.watchi. g



70 FINANCIAL STATEMENT.
[ Dr. Rashhehary Ghose.) [27TR Marcr 1907.]

the movements of other nations forget the humbler duties which lie near at
hand. '

. ¢ On such a question of policy as this, and, as Disraeli pointed out long ago,
military expenditure depends upon policy, surely a civilian is entitled without
presumption to form his own opinion. Indeed, in some respects he is likely to
take » sounder view, as he would not he under the dominion of those idals of
the den and of the market which are sv apt to cloud our vision. ‘All pro-
fessions’ says Oardinal Newman, ‘have their dangers; all general truths
bave their fallacies, all spheres of action have their limits, and are liable to
mproper extension or alteration. Every professional man has rightly a zeal,
for his profession, and he would not do his duty towards it without that zeal,
and that zeal soon becomes exclusive or rather necessarily involves a eort of
exclusiveness, A zeslous professional man soon comes to think that his
profession is .all in' all, and that the world would not go on without it. We
have heard, for instance,” adds the Cardinal—he was speaking not in. the
twentieth but in the nineteenth century, *a great deal lately in regard to the
war in India, of political views suggesting one plan of campaign and military
views suggesting another. How hard it must be for the military man to forego
his own strategical dispositions, not on the ground that they are not be bost,—
not that they are not acknowledged by those who nevertheless put them aside to
be the best for the object of military subjects,—~but because military sucoess is not
the highest of objeotions and the end of ends,—because it is not the sovereign
science, but must ever be subordinate to political considerations or maxims

of government, which is a higher science with higher object,—and that therefore
his sure suocess on the field must be relinquished because the interests of the

Council and Oabinet require the sacrifice, that the war wmust yield to the

statesman’s oraft, the Commander-in-Chief to the Governor General. Yot what

the soldier feels is natural, and what the statesman does is just. This collision,

this desire on the part of every profession to be supreme, this necessary, though

reluctant, subordination of the one to the other, is a process ever going on, ever

acted out before our eyes.’

“ My Zord, I fear in my remarks on the Budget I have taking too wide a
sweep and have overlooked the law of concentration of energy, but there remain
two questions which call for immediate solution, and on which I trust I may
say without much arrogance or presumption I have some claim to speak.

“My Lord, it is frequontly said that India is held by the sword. This is per-
fectly true. But the sword by which the country is held has both a finer temper
and a keener edge than the rude weapon of the soldier ; for it is the sword of
Justice.
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Whatever, therefore, is calculated to promote the proper administration of justice
ought to engage the earnest attention of Government. Now,l am not goingto
discuss the capacity of our young Magistrates to deal out justice among a peoplc
with whose language they can have only a very imperfect acquaintance, and
whose manners, customs and scntiments must be a scaled book Lo them, for
Iknow it is not always expedient to say things merely because one honestly
believes them. But it is certainly not inexpedient to point out one most
serious blot on the administration of criminal justice. Is it necessary to say
that I refer to the union of judicial and executive functions in the same public
servant 7 I admit that the fusion may have been necessary in earlietr timos,
and may possibly be still nefesary in the more hackward parts, but it is
certainly an anachronism at the present day in the advanced provinces. The
memorial which was addressed to the Secretary of State in July 1899 by Lord
Hobhouse, Sir Richard Garth, Sir Richard Couch, Sir Charles Sergent, Sir
William Markby,Sir John Budd Phear, Bir John Scott, 8ir William Wedderbury,
Bir Rolaud Wilson, and Mr. Raypolds embodies everything that can be said on
the question, and it would be a work of supererogation to travel over the samo
ground again. There are, however, some fallacies which, though doomed to
death, are yet fated not to die. The opponents of reform still assert with a confi-
dence not according to knowledge that tho combination is essential to the
prestige of a public officer in an oriental country; but, as pointed out in the
memorial in question, is the prestige of the Viceroy less than the prestige which
helges in a District Magistrate, bocause the Magistrate may send a man to gaol
and the Viceroy cannot? And this rominds me that prestige—which literally
means an enchantment or illusion—is a word of evil parentage, as a distinguished
cofBervative statesman said on & memorable occasion, and even in its best sense
means something (I need not be more explicit) of which thoso who speak of
their prestige have no reason to be proud. lord Macaulay once said : ¢ I have
often observed that a fine Greek compound excellent substituto for a reason.’
In Indis, where a knowledge of Greek is not so common, and a new compound
cannot be readily turned out, a sonorous word like ¢ prestige ’ serves the same
useful purpose.

“It is also said hy the opponents of the proposed reform that it is a mere
counsel of perfootion, as you cannot carry it out without doubling the stall
throughout the ccuntry, and we are reminded of the condition of Indian finance.
But Mr. Romesh Ohunder Dutt, who rose to be the Commissioner of a Division,
has shown that in the provinece of Bengal at least tho separation of judicial and
executive functions would not add materially to the cost of administration, and
that any additional expenditure which it might entail could bo easily met by

343 L. D. B
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savings or economies in other dircotions. The scheme formulated by Mr. Dutt
was referred to with approval in the memorial submitted to the Secretary of
State, and there is every rcason to believe that it can be practically earried out.
It is, however, unnccussary for mo to labour this point; for the plea of an empty
exchequer is no longer tenable ; but I fear that a burcanoracy always ¢ perplexed
by fear of change ® will find some other excuse for retaining their authority.
The scheme, they will say, looks very well-on paper, but any attempt to put it
into practice will certainly end in failure. Rcaders of Sydney Smith will, how-
ever, remember tho famous orarion in which the greatest width which the English
Ohurch.gave to the nineteenth ocentury gathered together the loag catena of
fallacies which were so ruthlessly exposed by that stalwart radical, Jeremy
Bentham, whose name was once a hye-word for all that i< hateful. ¢1 tell the
honourable mover at once,’ says the orator in Syduvey Smith, ¢ his scheme is too
good to be practicable.” It savouvs 'off Utopia. It looks well in theory, but it
won't do in practice. It will not do, I repeat, 8ir, in practice, and so'the
advocgtea of the measure will find if, unfortunately, it should find its way
through Parliament,” (Cheers.) The truth is, a reluctance to part with power
is inberent in human nalure, and there is a great deal of human nature in
the members of that much be-praised service, the Covenanted Indian Qivi]
Bervice, some of whom, whose knowledge of the East scems to have been drawn
from the Arabian Nights, would perhaps like to play the part of the Cazi sitling
in the gate, administering partriarchal justice. ‘Just the thing, you know,
for these orientals.’
“ My Lord, the country has been waiting for the proposed reform for years.
The distinguished men who memorialized the Secretary of State in 1899 earnest-
ly trusted that Lord George Hamilton' would ask the Government of India to
prepare a scheme for the complete separation of the judicial and executive
functions, and to report upon this urgently pressing question at an early date
But nothing has yet been done, The question, we are told, is still under .con-
sideration, No reader of Dickens necd however be surprised at this, specially
when he remembers that red tape is now even cheaper than in the days of
Little Dorrit. _ )
«“The union of judicial and exeoutive furctions in the same person is nat the
oanly anachrcnism to which I would invite Your Excellency’s attention. Tn the
administration of civil justice, too, we are weighed down,by the dead hand of
the past. ‘I'he highest judicial offices with the largest salaries in the provinces
have been reserved as a close preserves for the members of the favoured Civil
service. I frecly admit thot thore are many among them distinguished by abi-
lity of the highest order ; but ability, Lhowever great, oannot dispense with logal
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learning; for though administrativo skill may come hy nature, a knowledge of
law is unlortunately not one of the gifts of fortune, 'L'he result is their inea-
pacity is contrasted with the knowledge and training of those over whose judg-
ments they sit in appeal, members of the Subordinate Judicial Scrvice, as it is
called, men of ripe experience and posscssing the incstimable advantage of
being natives of the country. Now it may be that the countryrmen of Sir Salar
Jung of Ilyderabad, Sir Madhava Rao of Garods, Dewans, Pourniah and Ranga,
Charlu of Mysore, S8ir Dindar Rao of Gwalior, Kuntiohandra Mookerji of Jey-
pore ars mnot fit for high executive office,—the experiment has yet to he
made, hut our fitness for judicial office is acknowledged by everybody includ-
ing Privy Councillors like Lord Belborne. )

¢ 8o far back as 1842 the Indian Law Commissioners considered ‘a more
extensive employment of the nativaes of the country as a means both of increas-
ing the officienoy of the Qourts and of improving the moral condition of the
people.” Again, the Public Service Commission, whioh included a retired
Ohief Justice of Madras and other distinguished members, in their report,
which was published more than eighteen years ago, said :—* It may be obsorved
that many witnesses examined before the Commission have urged that judicial
offices should be made over more freely to natives of India, and some witnesses
have gone so far as to recomwmend that the greater part, if not the whole, of the
civil judicial work of the country might be usefully eatrusted to native agency.
In the expediency of employing duly qualifled natives to a large extent in the
judicial branch of the public service, the Commission fully eoncurs, The highest
judicial offices in the country have already beea fillod by natives with marked
ability, while the sub-ordinary judiciary, which is composed almost exclusively
of natives of Indin, has displayod very great aptitude for judicial ofice,’

““In 1869 & writer in the Edinburgh Review—it is an open secret that the
author of the article was Mr. Justice (now Sir William) Markby—gave an
extract from a minute of Mr. Justice Loch, who wus formerly himself a
District Judge, which shows pretty clearly tho state of things.in the sixties of
the last century. ¢ An assistant,’ said Mr. Justice Loch (that is, 2 member of
the Qivil 8ervise who lias just come out from England), remains at the sudder
station of a district for a very short period. In the course of a year from his
joining it, he is liable to be sent o take charge of a sub-division. Tor the
next fifteen years of his career, he is employod in the duties of a Magistrnte and
Collector.” That is the first part of his career, and the last part is described in
these words :—* Without any training in the particular duties of a Civil Judge or

any knowledge of the law by which his proceedings are to be guided, a w.an afier
ne
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fifteen or more years' service as Magistrate or Collector, or both, is transferred
to the bench, aud expected to control a pumber of subordinate Courts, the
Judgos of which may have commenced and continued their judicial earver
before be entered the service,” It would be impossible to give a complete idea
of suoh carver, says the Edinburgh Reviewer to any one who is not acquainted
with the administration, or rather tho mal-ad ministration, of justice in India
Suppose, says the writer, a man who had divided fifteen years of his life
between the duties of chief constable of a county, a land-agent, a justice of
the peace, and a clerk in SBomerset House, were to be suddenly placed as a
Judge in the Court of Queen’s Benoh, you would bave something of the same
kind in England and not more absurd.

“ I must not here omit 1o refer to a letter addressed nearly fifty years ago
by Mr. Howard, Director of Public Instruction of Bombay, to the Governnient
of tbat province, in which he said ‘ The time is fast approaching when lawyers
trained in this country will be procumble in such numbers, and possessed of
such professional attainments and practical experience, as to constitute a formi-
dable body of rivals to the untrained Judges of the Civil Service, I am well
aware that many members of the Civil Service believe that a Judge in this
couni;ry need have no law; that ““ common sense ' is enough for him illumina-
ted by practice and a knowledge of the people. To this it would certainly be
replied, with uananswerable force, that the question is not between knowledge
of the law on the one hand and practical experience on the other, but between
law and no law, practical knowledge being equul on both sides. The ques-
tion then will present itself before many years—‘Can Government exclude
from the highest judicial offices the only men who are especially educated and
competent to fill them ? And if the answer is in the negative, the result will
sooner or later be to give negative monopoly of the Judicial Bench.’

" «If Mr. Howard had belonged to the household of bureaucracy, he would not
have been filled with theso misgivings. The existing order of things may not be
altered according to thoir law, which altereth not. They may be convinced, but
they will not be pursuaded ; mere routine and preacription, if I may veoture tosay
so without offence, playing a large part in moulding their opinions; for the dyer’s
hand is subdued to what it works in, But the mindsof men are widened with the
process of the suns and I am not without hope that the reforms which I am ad-
vocating will be carricd out in due time. I say, due time, for I have no hope of
taking by storm the stronghold of officialdom. I know too that reform is al way'’s
slow-footed, and nowhere more so than in India. But I have no hestitation in
saying that the time has now arrived when the civil judicial work in the more
advanced provinces may and ought to bo.entrusied to Indian Agenoy. I sbould
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add that since Mr. Justice Loch wrote, and the Edinburgh Revicwer exposed
tho absurdity of the whole system, things have grown very much worse. For
wo now find boy-magistrates, as thoy are somctimes called by an irreverent
public, of only scven or eight years’ standing, promoted to the bench of the
District Court. On tho other hand, the universities are annually sending forth
a large number of lawyers with the best legal training. Tho evil, therefore,
instead of being on the wane, is constantly on the increase, and any delay in
reforming the system would only lead to the contrast between the Judges of
the Civil Service and the trained lawyers being more and more marked.
Surely, surely this is a grave scandal which ought not to be any longer
tolerated, though its removal may trench on the vested intercsts of the Indian
Civil Service,

“ Again, the work of administration is gradually assuming such vast pro-
portions that if the oountry is to be hetter governed,' Indian agency must be more
and more lurgely employed as we cannot sustain the cost of importing our
public servants from England, except under absolute nccessity. The admission
of one or two Indians annually to the Coveninted Civil Bervice will not solve
the problem, nor the promotion of a few men to the Provincial Service. It is
no longer a question of generosity or even of justice, but, as m ny distinguished
Englishmen have said, an absolute finanocial necessity. This may be said to be
a truism, but the enunciatiou even of truisms is sometimes not altogether un-
profitable.

‘“ Both cconomy and inoreased efficiency therefore call for the change for
which I am pleading. It is also demanded by other and perhaps higher gonsi-
derations. A new movement, my Lord, is in progress which threatens to sweep
aside the moderate party who are described as dark Feringees whose sole ambi-
tiou is.to please their English masters. It is no secret that our young men,
not merely in Bengal but also in the other provinces, not merely Hindus but
also Mubammadans, are drifting further and farther away from that party to
which I bhave the honour to belong, and which they charge with having fallen
under the spell of ¢ political hypocrisy,” and ¢ transparent subterfuges,’ uttorly
unable to withstand the subtle arts of those ¢ who would keep the word of pro-
mise to the ear and break it to the heart.” In the bitterncss of their hearts
they forget all that they owe to Government, British peace and British order,
British freedom of speech and British freedom of public mecting. They forget
too that if the dead bones have begun fo stir, it is English science and English
literature that have breathed the breatlh of life into them. But these men who

claim to he the very salt of India can find nothing good in a foreign Govern-
ment and are continually mourning overthe destruction of their arts aud their
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industries, their exclusion from their legitiate share in the management of

their own affairs, their physical as well as politioa) encrvation, their poverty
and what they call their more than Egyptian bondage.

“ T do not mean to hold this out as a threat; for I know the English
character too well lo imagine that our rulers would make any concession to
groundless disaffecotion. I mentioa it only to induce them to look facts in the
face. My Lord, men whose minds have been nourished on the strong meat
of Knglish history and of English literature cannot Iong be refused a proper
share in the administration of their own country. Here is an opportunity of
redeeming the pledge given by Puiliament in 1833 and repeated in the Queen’s
Proclamation, which lays down the principle that the people of India have =
right to share with their fellow English subjects, according to their capaoity
for the task, in the administration of the country, a principle which has since
been repeatadly affirmed by the Governinent of India. Those who are jealous
of the honmour of England and fecl any stain on ber good name as a wound—
and we as her adopted children can claim to be among them—must keenly
desire that these promises should not remain a dead-letter.

¢ In the name, ther-fore, of economy, in the name of inoreased efficiency
by the solemn pledges given by the Parliament of Great Britain, by that Pro-
clamation which is at onoe our trust and vur charter, the Proclamalion of the
good Queen, whose name will be cherished by us longer than the most enduring
hall in marble or effigy in bronze, I invite, I implore, I beseech Your Excel«
lency to throw open the judicial service to trained lawyery in Indin, and thus
satisfy in somo measure our legitimate aspirations.

«T have alrcady given s0 much good advice to Government that I feel
rome hesitation in giving more. But our rulers are civilised men, and I am not
likely to come to any harm if I venture to ndd that the income-tux, although
an essentially equitable tax as falling on those who arc best able to bear the
burden, is in one respeot open to vbjection. The incidence of the tax is the
same whether the income is precarious—as, for instance, professional income—
or pei-mauent, earned or unearned.

"« My Lord, I began by thanking Government for the reduction of thesalt-
duty, and T will conclade by expressing our doep gratitude for the giant of 303
lakhs for the encouragement of education as well as the pronrise which is held out
of froe primary education. What the country wants is a network of schioals for
primary as well as sccondary education, and above all the very highest kiad of
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technical edueation ; for tho industrial devolopmentof the eountry with its vast
resources is the problem of problems of the present day. We know how difli-
cult it is to build up an industry without protection. But to ask for protection
for our nascent industries would be to cry for the moon. 'We cannot regulate our
tariffs; we can only suggest and implore. And thisis tho real sccret of the
strongth of the Bwadeshi movement. Wo kanow that tho indnstrial supromacy
of England was first established under a policy of strict protection which had
such a disastrovs effect on our own industrics. We know, ton, how Germany
and the United States have prospered undersimilar polioy. The Government of
India have expressed their sympathy with the Swad-shi movement. If they
cannot show their sympathy by abolishing the excise dutiés on our eotton manu-
factures, let them show it by endowing a central polytechnic colloge on the
model, I will not say of (he institutions which have been established in the
United States or in European countries, but on those whisch have been estab-
lished in Japan. But though wo want more than Government aro now in a po-
sition to give us, I repeat we are deeply thankful for the liberal provision mado
in the Budget for the wider diffusion of education. And hera let me congratu-
late the Hon'ble Finance Minister on the Buiget he has been able tolay before us,
Ifit is true that ‘ a sorrow’s orown of sorrows’ is remembering happier things,
it is equally true that a joy’s crown of joys is the memory of unlhappier times.
And I remember the dark days when, owing to the financial situation of the
Government, the construction of important public works had to be suspended,
when all branches of the administration were starved, and when even the cry of
the military suthorities * Give, give,’ not unfrequently met with a blunt refusal.
Aud I also remember how that good man Sir James Westland siruggled- man-
fully against adversity, and that the only redeeming feature in his Budget was
the grant of exchange compensation allowanco, against which, however, I had
the hardness of heart to protest in the interest of the not very lightly taxed
people of this country.

“I have now, my Lord, come to an end. I trustin the few romarks which
I have ventured on the Badget I have not shown a censorious spirit. If I have
not extenuated anything or played the role of an indiscriminate panegyrist, an
eaty role to play, no one can say that I have deliberately set down aught in
maslice. Perfect impartiality, we all know, cannot be expected from any man,
not oven from an official bronzed by fifty Indian summ-rs. But one thing I
mny olaim for myself without boasting, and that is honesty of purpose—an
bonesty of purpose which is perfectly compatible as well with fldelity to
Government as with fidelity to thn hest interests of India, our mother-land, a
land of which we have every renson to be proud.”
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The Ion'ble Tixka Sanis Rrrupewan Sivem oF Nasma said :—* My
Lord, I heartily congratulate my Hou'blo Collcague the Financial Member on
tho satisfactory budget which he prescated to the Council this day last week.
It is a mattor of sincere pleasure that the present Financial year has closed
with a large surplus in excess of the budget estimate of the last year.

* For the third year in suocession the Hon’ble Member has been able to
announce reduction of the salt-tax to Re. 1 a maund throughout the whole of
Indis. This measure is estimated to cause a loss of 190 lakhs of rupees in
1907-08, but we sincerely hope that this loss to the State Treasury will be more
than repaid by the increase in consumption of salt, a8 has proved to be the case
on past occasions whenever tax was reduaced in this direction,

“ The reduction in the postal charges and the raising for the weight of
articles carried by post will be welcomed by the educated classof people in this
country, who will be benefited by this change. '

“The grant of 22} lakhs of rupéen to Local Governments for Public reform
will be considered satisfactory on all bands, and it is hoped that the reforins ad-
vocated by the Policc Jommission will be thoroughly carried out.

““The recasting of the system Famine Relief is a mvasure that will enable
Local Governments to meet this calamity——~whenever it unfortunately befallg
the country—with greater energy aud better equipment.

*“ My Lord, as a 8Bikh, I naturally feel inclined to think first about the
defence of my country, and I beg to beatliowed to offer a few observations on the
subject. It is a matter of satisfaction that our army has of late been brought
to a higher standard of efficiency and placed on a more secure footing, so that
our forces arg now ready to take the field at a moment’s notice. But, my Lord,
I am afraid that even now they are not adequate to meet all emergencies, and
for that reason 1 would beg leave to say a few words.

* It is truo that even in Europe people are now thinking of reducing arma-
ments, and conferencos are held at the Hague to promote universal peace ;
{hinkera like Tolstoi preach to us non-resistance to evil by violence as the only
means of sccuring national peace and prosperity ; but I beg to submit that in
my humble opinion all theso things sound well only in theory, but cannot be
brought within the range of practical politics. In my opinion, the best guarantee
of peace is not passive rosistance, but uarmed foroe, and so it is not only neces-
sary, but imperative, that our army should be strong enough, both for-offensive
and defensive purposcs. My Lord, I am not going to suggest that our regular
ary should be increased.
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1am rather of opinion that mercenary troops alone cannot be relied upon in a
moment of grave dangor to defend the interests of a great country. Thercfore
I beg leave to suggest that a scheme should be worked out to create a national
militia and large reserve force ready to serve with the regular troops whenever
required. I don’t mean to say that a lurge proportion of the population should
be armed : all that I suggest is that a Jarger number of able-bodied young men
should receive military training and form a reservo force. We gratefully acknow-
ledge the great boon of education, the security of life and property, and other
great benefits conferred on the people of India by the British Government ; but,
nmy Lord, it would be a matter of deep regret and disuppointment Lo the well-
wishers of the covntry if the people deteriorate in physical étrengih and the
martial instincts of the warlike races or India are allowed to die out. I am sorry
to confess that with the spread of civilization peopie aro, to a great extent, losing
their energy, activity, and manly habits ; their love of luxury is making them
more and more effeminate. I know, my Lord, that the problem is diMcult of
solution ; but as it has to be faced, some practical steps should be taken in this
direction, though nothing need be done in a hurry. It would not be perhaps
advisable to begin with tiie scheme on a large scale, and hence I beg leave to
sugzest that in the beginning an experiment should he made in the Punjab and
it can be extended to other Provinces of India when it proves successful, as I
believe it will if properly carried out. This will serve maay other purposes also.
First, the difficulty of recruiting for the regular ariny will disappear, as traincd
men from this reserve shall always be available for the regular army. Secondly,
this force will serve asa reserve and, in the time of war, will be available to fill
the vacancies in the Indian Army caused by losses of war. Thirdly, these
forces will be always at hand for independent action. And thus wé shuall have
at our disposal & body of fine men at a comparatively small cost. I am not
going to present & cut-and-dried scheme ia this matter—that should be and
must be left to the Military experts to work out. I have merely expressed the
thougbts which have occurred to me. My Lord, I don’t know in what light the
Council will take these suggestions of mine, but for my own part I assure you
that they are coming from the heart of one whose sole nim is the stability of the
British Raj in India, and the prosperity and seourity of his own country. Lord
Curzon in ono of his speeches spoke of the Punjab as ‘ the home of a race that
produces not merely men but heroes,” and these words of Lord Ourzon will
justify my suggesting that the experiment should be first tried in the I'unjab.
Moreover, the loyality of the Bikhs is a proved fact. Their devotion to the
British Ka) is formod on the well-known prophecy of their ninth Guru, and so
they consider their intercsts as one with those of the English G overnmont.
348 L. D. c



80 FINANCIAL STATEMENT.
[Tikka Salib of Nabha.) (27T Manoxm 1907.]

“ My Lord, I must acknowledgo horewith deep gratitude on behalf of the
8ikhs the kind #ind sympathetic trestment which they have always received at
the hands of the Government, and more specially the deep interest recently shown
'by Government for their iztellectual advancement by promoting and patroniz-
:ing the spread of education'among them. TIn this respect our best and warmest
thanks are’due to thie Ilon’ble Sir Charles Rivaz, who did all that he could to
put the Khalsa Collége on a firmer and more Bevure basis than it had been before.

' “T wish to God that the day may never come when the Sikhs grow incap-
able of wielding their swords for their beloved Emperor and 66untry and become
80 void of martial spirit as to bring shame on their past h:at.ory For'this end,
side by side with mental training, physical and military instruction are neces-
sary. One is just as important and essential as the other, and it is to meet this
ond that I venture to suggest that each able-bodied 8ikh ‘youth should receive
military training. I cannot do better than to conclude my remarks on this
subjeot, by quoting tho words of Your Excellency’s pred: cessor, who said in
reply to a Sikh deputation at Lahore as follows :— :

‘1am pleased to learn that the Khalsa Collagé, which was founded in the time of Sir James
Lyall, hos already attained to a high standard of excellence, and I Lope that it may continue
to receivo the active support of the Sikh Princes of the Punjab, and may turn out a number

qf young men, who, like Lord Lawrence in the famous statue which stands in this city, may
e compatent to waild the pen, af the same time that thuir Rand rests confidently wpom the

helt of the sword’

“ My Lord, now [ shall pass on to another subjeot, I mean the Imperial Bervice
Troops. From the statement which waslaid on the Counoil table inreply to my
question, it appears that 23 States in all keep these troops. To any one who is
a true patriot, and more especially to the Indian Princes, nothing can be more
pleasant and honourable than being associnted with the defence of their country
and their homes ; but, my Lord, if I am not mistaken, the burden seems to me not
to ba eqnally divided among them in this respect. I haveappended a statement®
which will show that the annual cost of upkeep of these troops against the annual
income of each State is not uniform, bat varies from 1 per cent. to 14 per cent. 1t
is true that these troops are the result of valuntary offers of Indian Princes, but I
cannot help tiinking why the Goverament, in view of their other pressingrequire-
ments, should not consider it proper and advisable that a rule should be laid down
in this matter, in order that every one of them should bear an equal share of the
burden in proportion to their respective resources. The expenditure of the
State for the upkesp of its Imperial Troops, in my humble opinion, should not

® FPide Appendix C.
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exoecd b per cent. on its aunual nct income, which will bo found adequate for
all such purposes. -My Lord, it is hoped that ¢ the sound principles that were
formulated in the first place by Lord Dufferin and Lotd Lansdowne more than
fiftcen years sgo ’ at the time of formation of thesc troops, the principles which
‘ are essential to its vitality," will be vver adhered to, and that theso troops will
‘not be swopt into the Indian Army, or treated as thou *h they were the mer-
cenaries of the Crown.” These are the words of Lord Curzon ; for my part I can
only say that whenevor the occasion arises not only theso Iraperial I'roops but
every availablo resource of each State will be at the di:posal of the Goverament.

- « My Lord, I want to say a few words abont the Imperial Cadet Corps.
When this Corps was furmed great Lopes were entertnined. It was thought
that a move had been made in the right direction, that the most honourable
-military posts had been thrown open to the young noblemen of this country,
that the Government had done well in thus taking the people into their confi-
dence, and, what was abovo all, Your Tixcellency’s illustrious predecossor assured
us more than once that all the cadets who passed the required examinations
would be given commissions in the Indian Army. This was surely a statesman=
like step which Lord Ourzon took to solve a pressing problem of the day. Let
us hope that this Oorps will not only remain as.an ornament to the Indian
Army, to add to the brilliancy of processions on Btate occasions, but will also
fulfil the real object for which it was formed by the late Viceroy.

“ My Lord, before I pass on to other subjeots, I consider it myduty to draw
the attention of the Government to the constitution and privilegesof the Logis-
lative Oouncil of the Punjab, the Province which I have the honour to belong ¢o

and represent on this Supreme Council.

“ Now that the question of the reform of Indian Legislative Oouncils is onder
the consideration of the Govornment of India, I cannot let the opportunity pass
without praying that the rights and privileges now enjoyed by the Legislative
Oouncil of the United Provinces of Agra and Oudh may be extendcd to the
Punjab. The Punjab cannot be considered in any way less advanced or less
intelligent than its sister and neighbouring province.

“My Lord, I cannot help drawing your attention to tho social condition of
my country, and a few words about it will not psrhaps be considered out of place.
1 am sure that when I plead for the rights of women of India I will not plead in
vain. I know that the Governmeant oannot directly do much in the matter of

certain social reforms, but, my Lord, in my humble opinion, it is social hack ward-
c2
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ness which was helped and is s!ill helping to chsck the progress of India to a
great extent. The oaste system, tho neglected condition and ignorance of women,
the yearly marriages, etc, all these things combined are doing more mischicf
than anything else to the country and its people.

“ Tt is true that with i;l;e spread of Western education people have realised
the usclessncss and absurdity of some of the old and deep-¥ooted customs, and
have begun to improve gradually, and the people of the educated vlass mix with
each other now more freely tban before on social oconsions. But may I be per-
mitted to point out that ceuturies before the spread of Western education great
teachers of India, like Guru Nanak, realised and not only prea.ched—m those
days of great religious intolerance, when people nsed to be pf’rsoeuted for telling
the truth—but took pructical steps to abolish the caste system of India, to raise
the status of women equal to that of men, along with many other things.

“ My Lord, in the matter of education our women arestill left far behind. It
is the mother who first moulds the character of her children. Female education
is of as vital importance as the education of boys. One of the difficulties which
stood in the way of this reform was the apathy of the people shown towards it.
The purdah system also unfortunately stood in its way, It is a good sign that
people are now beginning to feel the necessity of this reform. Whenever the
Government or the liberality of some private person starts an institution for the
education of girls, it is welcomed on all hanis and people are now ready to take
odvantage of this boon. The Punjah offers a very good field for this reform
where the purdah system is not so strictly observed as in some other provinces,
and whare the people are free from many prejudices. An adequate sum out of
the educational budget should be appropriate to promote the education of women
which must bear a reasonable proportion to that whioh is spent for the educa.
tion of boys. Unless we take up this question earnestly in hand Iam afraid every
other effort done to improve the coundition of the people will be fruitless. It is
_a pleasure to see that a proper move has been made in this direction in the

Punjab, and the proposal to establish a girl’s school at Lahore is now engaging
the attention of the Government ; and we have once more to thank Sir Charles
Rivaz, whoso intercat in the education of girls has enabled the Punjabis to form
a schemo for the establishment of a good sehool for girls which bas received the
support of all olasses. The provision of 304 lakhs of rupees in the budget for
oducation—the highest ever yet made—is vory oncouraging, and free primary
education, for which Lopes are hold out, will prove & great hoon to many poor
students who could not avail themselves of the benefit of education of even this
standard owing to the scanty means of their parents,
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“ My Lord, the curriculum of our schools requires to be carofully revised.
The things which merely tax the memory of the students without awakening
their curiosity and training their facultics of reasoning and observation should
he avoided. The system of examinatione should bo mado more clastic than it is at .
present, and students should be allowed to pass examinations by eompartments.
“ My Lord, as it is the duty of the Government to look to the education of
the country, so it is their duty to look to its moral well-being. Under this head,
I beg to draw your attention to an important matter which requires early reform.
The endowed institutions of this country play a great part in iufluencing the
. minds of the people and creating higher or lower standards of morality among
them. Thesc institutions were endowed by the donors for charitable and educa-
tional purposes, and it is a sad thing to see these institutions changed now into
dens of vice. Their funds have become the private property of the priests of the
temples and such like folk, who have no moral rightto them. As long as these
institutions remained in the hands of able and virtuous persons they proved a
blessing to the people of the country, and served as fountains of knowledge and
havens of rest for the poor, but now the same institutions, which have come
under the control of worthless, immoral and selfish peopie, are proving a verit-
able ourse to the country. It would be a great boon to the country if the
Government would take up the matter of the roform of these endowments, and
it would only be just to devote these endowments to educational and charitable
purposes. If such a drastic measure seems to be impracticable for the present,
then I would suggest that the people in charge of these institutions should be
compelled to spend considerable portions from their income for the purposes
for which they were intended. o

“ My Lord, there is another important matter to whijch I would like to
drsw the attontion of the Government, i.e., the question of intoxicating drugs.
I need not dwell here at length on the bad and demoralizing effects produced
by their use. Many murders, other crimes, insolvencies and other disasters can
be traced to intemperate habits. Many good families and happy homes we sce
are every day brought to ruin by addiction to intoxicating drugs. Thero is no
doubt that T'emperance Associations are doing useful and good work ia this
country to root out the evil habit, but still a great deal remains to be done which
cannot be accomplished without the co-operation and help of the Government.

“ Bome time ago Government very wisely took practical stops to check the
habit of cocaine-eating amongst the people of this country which was very rapidly
spreading.  Somothing of the sort is desirable in the case of opium and country
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liquor. Tlkeir use should be checked by passing some preventative enactment
and by raising their prices so high that they muy not be within easy reach of
men. of ordinary means, and also their use should be allowed only at the advice
of modlcul men 8 is the cyse with other poisonsnow. My Lord, Inm doubtful
that vutil gome drastic measures are taken we will be able to root out this evil
hablt from the country. I have read in the budgat with much satisfaction that
orders have been issued to reduce the cultivation of opium in the ensuing year.
This step has ‘been takon in a right diregtion. I know that opium and excise
duties urg t two great s soulcea of revenue to the Government, but I may be
allowed to ramurk that this revenue is colleoted at the expense of the causc of
mornllt.y Tiiere was a time when the consideration of the loss*of revenue that
was derived from thesc sources was a great impediment to their abolition.
Fortnnatély now our financial position is prosperous, and the remarks of the
Financial Member in this matter are very encouraging and. it would be better
for me to quote them here :—

‘Twenty years ago or even less, the prospect of losing s revenue of 5§ crores a year wonld
bave been a cause of very grave anxiety. Even bow, if the whole or a great part of the
revenue should be struck:off at a blow, the dislocation of our finances would be serious and
might necessilate recour-e to increase of taxation, ' But if, ss we have a clear right. to- expect
the transition is efooted with a due regard to our convenience, and is spread over a suitable

term of years, the connquanou may be faced, if not with equanimity, at least without appre-
hension.’

“My lord, if the Government are prepared to meet the loss in the
opium-revenue when it is inevitable, it would be still more generous and noble
if we check and suppress the bad habit of opium-eating that is taking hold of
the Indian populatmn and demorahsmg it.

o My Lord, tha third nlasa passengers in this country suffer great inconveni-
ence in the railway journey. We sce them frequently struggling for a seat in
the slready overcrowded compartments, where they are thrust without any regard
to the authorised number of passengers allowed to travel in a compartment.
Again, the sheds at the stations which are pronded for third ¢lass passengers as
waitiug rooras nﬁord no shelter against sun or the inclemenoies of the weather,
There are no latri ines atta,ched to the third class carriages, and the suﬁermg of the
passengers can be easily imagived. If they go to the latrines at tho stations
thoy are often left behind, and thus they exporience a great deal of hardship.
They are treated very Vadly and their condition is very deplorable indeed if they
happen to travel by rail at the time of large gatherings held at several places in
connection with tho religious festivals.  On such occasions they are not treated
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like human bci'ngs, but are huddled together as if they had no foclings. It is
on awlul sight to sec them loaded in goods wagons with no proper ventilation at
all. Several of them fall victims to discases for want of pure air, while others
carry germs of disoases, which play havoc in such gntherings. My Lord, now
ag the Rilway Board have made a provision of 568 lakhs of rupees for rolling
stock for the year 1907-08, it is most desirable in the interests of humnnity and
justice that the inconveniences of the 8rd class passengers should not be lost
mght of, who contribute so largely to swell the railway surplus every year.

s It is gratifving to see that some useful changes hava been mude in the form
of railway accounts from this year to show the net revenue. Tho old system
used to inflate unduly the accounts and suguest misleading comparisons. It is
also pleasing to note that the orders are issuod by tho Railway Board for the
adoption on all railways in India of the type of comnunication between the
prssengers and guard now in genernl usein Eagland —a thing which was urgently
required in the interests of the saflety of the travelling public of this country.”

The Hon’ble MR. 81 said :—* My Lord, may I cungratulate the Govern-
ment on the continuing prosperity and gratefully acknowledge tho uses to which
it hae been put? By us in Madras, which is still in the main a country of small
land-owners snd small incomes, the striking sories of measures, calculated to
help the agrienlturist and the poorer classes, set out in paragraph 36 of the
Financial Statement, will be heartily appreciated.

“ The reduction in the Salf-faz—a reduction which the Hon’ble the
Finance Memher shows does reach the consumer—will bs weloomed ; 80 will
the new and liberal contribution from Imperial funds for Famine Relief ; the
improvement in the pay of Forest-officers is a well-deserved concession to a hard-
“worked service ; Free Primary Education, in sight, will be a boon to Madras
where education is so much in demaud ; Police reform is as much nceded there
as elsewhere ; the loss of the Opium trade, a dead loss to India, as the Finance
Member points out, of 6} crores, will bo less welcome ; but the Indian tax-
payer, on whom it will fall, has confidence the British und Indian Governments
will roake no sacrifice of India’s interests without corresponding sacrifice on the
part of China. The Hon'ble Member’s summary in paragraphs 66 and 67 and
Mr. Meyer’'s Memorandum on Military Pinance show elfective control of and
good value for the expenditure under that head.

‘“ Grateful as we are, however, for those measures, may we still ask for more;
and first, for an incroase in tho proposed contribution from Imperial Punds for
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Famine Relief? The Hon’ble Member proposes to give Bombay and the
Central Provinces more than 6 times as much as Madras ; {he United Provinces
are to get nearly twice as much ; even Bengal receives moro than Madras. It is
hard to Lelieve that this represents the real condition of things and that the
other I’rovinces are so much more lidble to famine than Madras, as these
proposals would suggest : they may have spent more, but some Governments
are more liberal than others, and, in any case, the périod chosen for the caleula-
tion greatly affects the rosult ; a périod of thirty, instead of twenty-five, years,
for instance, would huve included the great Madras famine of 1876-77, and
added considerably to the famine expenditure there. AsIlave said, the hearty
thanks of all are due to the Hon’ble Member.for his present proposals, but it

opportunity sbould arise for increasing the contribution to Madras I trust that
he will take it.

“ As quite relevant to such a request the Hon'ble the Finance Member will
no doubt remember the words in which last year he described the provincial settle-
ment made with the United Provinces —words which, he said, applied equally
to the Provincial Settlement made with Madras : ‘ It is quite true,” be. said
¢ that ds a whole the Provincial Bettlement is distinctly less favourable than
that of any other Local Government, conspicuously so as compared with those
of Bombay, the Punjab and the Central Provinces,” I trust that the Hon’ble
Member will consider that a * distinotly less favourable ’ Provincial settlement
combined with & * distinotly lees favourable ’ Famine Relief grant constitute very
strong grounds for the amendment of one or the other at an early date.

* A gecond point, also connected with Famine proteotion, is the provisivn
of funds for new Irrigation. The inducement to prefer works that will pay 10
per cent, to works that will pay little or mothing is obvious, but if credit is
taken in the account for famiue relief saved and human suffering averted the
difference is not so great as appears at firat sight. .The Government of India
Las not been illiberal in dealing with” Madras irrigation in the past : I ask fora
continuance of the same consideration in the futare,

# A third point— also, in thé opinion of many, connected with Famine pro-
teotion—is money for Forests establishment and works. Much of our reserved
area in Madras lies in tracts of precarious rainfall, in scattered blocks and near
cultivation ; regrowth on such areas is particularly necessary, and particularly
difficult ; a sufficient staff and a generous outlay on works are essential. If pro-
posals to this end should reach the Government of India, I trust they will be
ranotioned. They are much needed, and to stint eitheris togive both Govern-
ment and the publio the maximum of inconvenience with tho minimum of benefit-
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“ We are nol without other nceds, also. Intime, tre trust, the hour and the
money will come for them, too, but we recognise the limitations of the year and
all that has already been done. Nowhere, indeed more thain in Madras, will
there be a more cordial appreciation of the efforts which have been made by
the present Finance Member end his predecessor during the past five years to
simplify, reduce and rearrange the taxation of the country or of thosucoess whioh
has attended those efforts. We trust that the prosperous yoars may continue,
and with them, with continuing suovess, this policy of financial organisation on

similar lines.”

The Hon’ble Mr. Re¥~yorDs said : —*“ My Lord, this time last year we in
the United Provinces were sulfering in parts from the effects of the failure of the
nins in the previous monsoon. Theso were the mors serious as they had
followed immediately on the widespread damnge caused to the previous spring
crop by the frost of 1905, The financial situntion at that time was the cause of
much anxicty, for we anticipated that the Provincial balances would be depletsd
by nearly 28 lakhs, end that we should end the year with 14 lakhs] less than
our minimum balance. Fortunately the rains last June set in in the most
timely manvper, and though they closed rather prematurely, yet the autumn
crops were on the whole good. Over the greater part of the country too the
present spring crops promise well, though they have been damaged to some
extent by hail, and to a greater degree by rust.

“ The fears of a further large expenditure on famine relief which hung over
us this time last year havo vunished, and thanks to Your Excellency’s liberality
the burden of debt due to the amount that had to be spent on famine relief has
been removed. That expenditure has been approximately 29 lakhs, and had
we been forced to meet it from our own resources, we should have been nearly
bankrupt. Your Excellency’s liberality in taking this ecxpenditure as an
Imperial charge, and in starting a scheme of famine insurance to meet such
contingencies in future, has relieved the Local Government of much anxioty.

“I have only one oriticism to make with regard to this scheme. Last year
we had a minor famine extending over parts of two Divisions only and lasting
for about a year, and yet apent a little over 28 lakhs in famine relief. The
maximum thercfore of 80 lukhs fixed for the United Provinces will clearly he
quite ivsullicicnt in casc of a scrious famine extending, as in 1896, ovor every
part except that protected by canal irrigation, and will be dangerously small
even in ‘a year of moderntely severe fumine ’.

318 L. D. ]
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“Tn spite, however, of the reliof afforded to dur Provincial finances, I am
hound to point out that they might well be in a more satisfactory condition.
‘When the quasi-permanent finanecial contract was drawn up in 1904, it was ex-
pected that the heads of jucomo made over to the Provincial Government would .
be sufficiently elastic to meot the growing wants of the Provinece. Unfortunately
practical experience shows that this is far from being the case, and our financial
arrangements are to.a certain extent still further hampered owing to the fact
that in the present year 16 per cent. of our income is, and in the coming year 13
por cent. will be, derived from fixed doles incapable of any expansion while
Practically our whole expenditure is progressive.

“Tn the first two years of our existing contract the expenditure exceeded
the income. In the presont year, thanks to o larger opening balance, to the belp -
given by His Excellency’s Government, and the abnormally high receipts from
irrigation, the revised estimates show the satisfactory surplus of 62 lakls instead
of the 6 lakhs originally estimated. Our budget for the ensuing year, however,
shows a probable expenditure of nearly 6 lakhs in excess of our income.

“ I would briefly call your attention, my Lord, to what our more pressing
wants are,

“In addressing this Council last year my predecessor pointed out that. the
immediate needs of the Provinces were better housing for the subordinate police,
incroased expenditure on education, and aid to the Municipalities to enable them
to carry out sanitary reforms. On looking at the last published Finance and
Revenue Accounts, namely, those for the year 1905-06, I find thatin the United
Provinces the total expenditure on education amounted to £37,05,689, or R78
per thousand population. In only one other Province was the expenditure per
head so low, while in one it was nearly three times as much. For the coming
year the expenditure will be raised to nearly 47 lakhs, or R99 per thousand,
which is an improvement but still far bolow our wants.

* [Juder tho heading of Medical, ngnin, the expenditurs was R17,65,445, or
only R0 per thousand, and in no other Province throughout India was the allot-
mont for this purpose so low in proportion to the population. The allotment
for the ensuing year is 193 lakhs, but moro could well bespent on the improve-
ment of the existing institutions and, in addition the new Medical College at
Lucknow will requiro much assistanco from Government to equip and maintain it.

“ For public works more money is nceded for the housing of the subordinate,
executive and police staff, and lor the enlarging of the District and Tahshil officea
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nearly all of which are now terribly oramped, and afford nothing like cnough
space for the growing staff which the aunual increase of work in all departments
vecessitates,

“We want therefore more money for public works, for cdueation, and for
hospitals, and thera con he no doubt that municipal needs uro growing every
year while the limit of taxation has been nearly reached and the borrowing
powers of several Municipalities are all but exhausted.

¢‘ 8even Municipalities bave improvement schemes, costing belween one and
two lakbs each, for which they expect to provide or borrow the necessary funds
but other important centres such as Agra, Benares, Allahabad and Luocknow will
require very ma'erial assistance to enable them to carry ont their now urgent
projects. If the wants of these and other important Municipalitics are to be
met, it is becomivg clearer every year that the Provincial Government will in
some way or other have tocomo to their assistance. Luoknow, for instano.,
has a drainege project estimated to cost about 12 Jakbs, for which it cannot pro-
vide funds, and takiog the larger Municipalities alone, rough estimates show that
half a crore oould be usefully spent on drainage and water-supply.

“T need not point out that it is most important that the largo pilgrim and
commercial centres of the United Proviuces should he maintained in good sani-
tary condition. In past years they bave aoted as centres whence cholera has
spread far and wido over Indis. Plague is with us now, and until city sanits.
tion is perfected there will always be the risk of similar disasters. The ncods of
these places are not, I think, a mere local matter, but one of Provincial and even

Imperial concern.

“Tarning now to local finance ; this has been put on a firmer footing, and
contracts have been made with each District Board for the next three years.
The Boards bave definite sums placed at their disposal and can draw up their
own budgets.

« Some of these budgets have come before me as Commissioner, and it is to
my mind quite clear that in a very short timo the locs] authoritics will bo imitat-
ing the example of the Lccal Goveruments, and asking for moro goncrous
allotments.

“There is, for instanco, a loud demand for more morey for primary cduc:-
tion Behool buildings everywhere want enlarging and improving, and boarding

houses zrorequited. Iailways, again, l-ave heon pushod in all directions, and ro s
L2
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&t right angles to them now require to be metalled. Tkese are wanted not only
as feedcr ronds to the railways, but they also act as most important distributing
agencics in case of famine. One very noticeable feature, for instance, in the
prices last year was that in the Muttra District prices were higher in the village
bazars than in the large marts at head-quarters. This was simply due to the

difficulty experienced in getting the grain from the railways over the deep
sandy roads, oo

“ Taking Provincial finance as a wholo it seems that, without allowing for
any extravagant expenditure in the ensuing year, the budget shows a deficit of
43rd lakhs, and ns matters stand at present it will be nearly impossible to meet
the cver-growing demands for the purposes I have indicated.

T Lave already mentioned the financial result from year to year of our
prosent contract, and the urgent need of its revision has been pressed on the
Financial Member. We have received from Your Excellency’s Government
the nssurance of a full consideration of our claims in the near future. It only
remains therefore for me now to again prees our wants on the Financial Depart-
ment and to respectfully urgeia very early ar.d liberal settlement of our requests,”

The Hon’ble Sir ETeYNING EDGERLEY said:—*“ My Lord, I am glad to
open what I have to say by expressing the acknowledgments of the Bombay
Governmont in the matter of the settlement of the incidence of famine charges.
Provinocialisation on fair terms for the future and a frank acoeptance of past
charges as Imncrial, involving, as that decision does, a refund of12'32 lakhs spent,

. on famine relief since the opening of the currency of the settlement, is a conclu-
sion with which the Local Government is well content. The past ten years
have left heavy arrears of public works expenditure to make good in all depart-
ments, and the necessity of spending on famine relief so largea sum out of the
initial lump grant of the new settlement had been regarded with some dismay.

“'The provincinlisation of famine responsibilitios does not at present extend
to famine rolief in Political Agencies, but, thoughthey have no share in the small
revenue which comes in from such aress, the Bombay Government are prepared
to accopt responsibility in the future for such charges in the Agencieson the same
principles and as part of the general settlement subject to consideration of details.
There are in the Bombay Agoncics alarge number of jurisdictional States which
are normally solvent. The Government of India are of course under no liability
for actual expenditure in their territories, but the Chiefs may bo driven to Govern-
ment for help in serious and prolonged famine. I presume that, asin the faming
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just past, the Government of India will always feel it right to help them in
such circumstances. If that boe sn, the Government of India must, 1 think,
rocognise, in working out a scheme, that they occupy towards such Siates
rather the position of bankers than that of strict coutrollers of famine reljef.
Capital will have to be available not for expenditure, but for loan in somewhat
larger measure than would be ncocssary for a strict famine programme in a
British district. The Ohiefs ought to be dealt with as friends coming to Gov-
ernment to be tided over a period of stress under a full sense of their own
responsibilitics. They should not, I submit, be subjected to inquisitorial enquir-
ies or to demands for returms, repo:ts, or adoption of British standasds of
relief. It will be for the Loca! Government to share the responsibility in this
field by sceing that had debts are not made. Such loans have meant in the
recont famine locking up for the time being a capital of rather more than a
crore of rupees. Many of the Bomb:y Chiofs are my personal frionds, and
Iam in a position to kuow how grateful the Ohiefs of Kuttiawur and the
Guzerat Agencies have been to the Government of India fur the help extended
to them since 1900. 8u far as J know at preseat, the whole of the advances
falling into this category will sconer or later be fully recovered. I am glad
to uotice from paragraph 213 of the statemcnt that repayme:t is already
taking place faster than had heen estimated. There will, should such severe
and prolonged famine unfortunately recur, be some difficulty in placing so
large a sum at the disposal of the Local Government in case of need, and a
solation of that problem must he fonnd. The other great difficulty which will
need solution is the tre.tment of relief expenditure in what are known as

Thana Circles.

“I wish to utilise this opportunity to ask the eonsideration of the Govern-
ment of India on hehalf of a section of the people of the Presidency who
suffered torribly during the recent Guzerat famnine, and who are not likely to
he able to make themselves heard. The landholders in the Thana Cirele are
owners of small estates and at no time wealthy. At no time are they alle to
exercise individunlly their theoretical rights of magisterial, eivil or police
jurisdiction or to meet other obligations which should naturally duvolve oa
persons of their status. 8o it has come about tuat these areas, called Thana
Circles, have been formed, that the powers of the petty Talukdars resident in
the Thana Circles have hecn, 87 to speak, put in commission and are now
exercised by the Political Agent and subordinates under his control, whila the
costs of the joint administration are recovercd rateally from the Talukdars
concerned.  Whon the calamity of 1599 fell un Kat'iawsr and Guzerat, the
resonrces and credit of this class of landed gentry were specdily exhausted,
and provision liad to be made to save the lives not mercly of the labour rs and
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other residonts in these villages, but of these small Talukdars themselves and
their families. Tho Agonts had to act promptly and on their own responsibi-
lity, and large amounts were spent on famine relief in these Thana Circles
‘without it being possible 1o obtain the concurrence or even consult those at
whose cost the expenditure was theoretically being undertaken. Nor when
once relief works waro started was it possible to confine their bencfits to the
immediato residonts of these villages and the dependants of these Talukdars,
People flocked to the:n from outside and some came even from British dis-
tricts. ‘The result is thut when it became possible to turn from the urgent
strain of saving life to the necessary counting of the cost, the Talukdars of
these arens havo been held linble for a debt of some 23 lakhs on which inferest
is running. T need nut wenry this Council with details, but I should like to
ask the Covernment of India to recognise that before their aid was invoked
the resources of these prople were utterly exhausted, and they themselves on
the brink of starvation; that the whole of the debt is in no cace faiily
chargeable to these petty landholders ; and that, huving regard to the history
of the Bombay 1hana Cirole, the prinsciple should be accepted thut when
famine is so severe in these areas as to render Government relief unavoidable
the expenditure should be treated not as loans, but as direct Government
famine expenditure, I would therefore ask the Hon'ble Member in charge
Finance DLepartment in his own good time to write off past expenditure and

in the meantime, {o permit the amount to remain free of charge on secount of
interest.

“ II this request can be granted as to the past, and the principles above in-
dioated can be accepted as to the future, there would, I believe, be no difficulty
ahout extending tbe system of Provincialisation of futurs famine expenditure
which bas beon introduced for British territory to the Political Agencies under
the Bombay Government.

*T must confess toa little disappointment that the Government of India havo
not been able to move faster towards what I may perhsps call the scttlement
figure for police exporditure. The increased cost involved in the propoeals of the
Police Commission in the Bombay Presidency was estimated in round figures at
26 lakhs. The Commission did not deal either with Aden or with Agency Police,
and my recollection at the moment is thut the tutal did not previde fully for
Bombay City ; but the Bombay Qovernmeot ennnot omit any of these areas in
forming thoir anticipations of neecssary expenditure on  reorganisation. - It is
true that it was not possible to spend on recarring expenditure withini those years
the whole of the grants made availakle by the Government of Indialast year and
the year belore. It was necessary to oblain the sanction of the Secrotary of
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Statc to detailed proposals, and that takes time. But when T left Bombay in
November last sanctions had been reccived which enabled the Inspector-Gieneral
of Police to estimate that in 1.-07-08 he could work up to an expenditure of some
13 or 14 Jakhs out of the total. That will not now he possible, I am afraid
the suggestion that balanocs of previous grants should be utilised to permit of
higher recurring expenditure during the coming year will seem very dangerous
‘to the Financial Department of the Local Government unless the Government
of India can give some definite forecast of thieir intentions as to the grant to be
made next year. Furthermore a considerable part of the balance has been
utilised in Bombay to press on the building of Central Police Training Schocl,
which institution is the keystone of the re-organisation and which in view of
famine anticipations would otherwise have had to wait. Any of the changes
advocated by the Commission which affect large bodies of the subordinate force
cost lurge cums, and I venture to press the view that the grant made available
each year should, if possible, be such as to permit these reforms to be pressed
through as rapidly as the dutails can be matured. The eficiency of the Police
is & matter which effects the daily lile of the whols population.

“ There is only one more subject on which [ wish to dwell, and that is to
suggest that tho Government of India can neither reap the full fruits of the
semi-permanent financial contracts recently concluded, nur control the ever-
increasing cost of Seoretarint establishments, whether Imperial or Provineial,
withont a complete revision of the rules and orders which governs the relations
of the Local Gcrernment with the Government of India. 'With the completion
of these contracts a position is reached whence considerable progress might be
made in the direction of decentralisation,

“ I do not propose to dwell on the evils of oentralised administration. They
are, I think, genernlly admitted. or do I think it fitting that I should in this
Counoil use my official experience fo illustrate the progress of the evil in the
Indian body politic. I also believe that to be unnccessary, for the Government
of India are, I trust, anxious for all devolution of authority which may be found
possible within safe Jimits. I am, however, so impressed by the magnitude of
the danger to the wholesome administration of the country, and by the rapidity
of the progrees of the evil in recent years, that I think it is the bounden duty
of any ona who has given attention to the subject to offer such suggestions as
he thinks practivable for consideration and with a viow to promote further dis-
cussion of possible remesdies. Therefore I venture tn press for dzcided action in
the dircction of decentralisation, and I would suggest thet, if necescary, a strong
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Committee be appointed to work out a schemo of devolution of financial and
other departmental eontrol. In the meantime the following suggestion is, if
approved, casy of immediate adoption, and while giving some relief will perhaps
help to bring to notice matters requiring more deliberate and formal action.
There are at the head-quarters of every Local Government. financial officers of
the Govornment of India—Aocountants-General and Examinors of Public
‘Works Accounts. I suggest, firstly, that all Local Governments should be
given discretion themselves to dispose of all particular cases either of infringe-
ment by past action of financial rule of control or indeed of all cases of any
kind which do not involve the enunciation of new principles of administration
or involve sanction of fresh expenditure beyond the limits imposed fron time
to time, provided that the Accountant-General or the Examiner concurs in the
proposed disposal as reasonablo and as being such as his experience shows
that the Goverumont of India are likely to sanction ; socondly, that quarterly or
sit-monthly returns of all such cases should be submiited by the Accountant-
General or Examiner to the Finance Department of the Government of India.
The object of this retarn is two-fold, firstly, to enable the Goverament of India
to check any tendency of which they disapprove without re-opening particular
cases in correspondence with the Local Government ; secondly, to lay before
them material which will enable them to ascertain without difficulty the rules
and orders of contrel which are found in practice to be uselessly strict. I need
not elaborate the suggestion in this place and would content myself with point-
ing out that with necessary modifications the same system can further be
applied with great advantage to the work of all Department.. It is a system
whioh I believe is already in operation as between Secretaries in the Govern-
ment of India Departmonts and Members of the Government, and I venture
to urge that the Presidency Goveruments and the Lioutenant-Governors of Pro-
vinces may be fully trusted not to abuse a confidence which for years past has
beon safely entrusted to officers of lesser position. I also venture to' submit
that directly the decision of the Government’of Indis on any partioular case can
be so confidently anticipated Ly a Secretary that he can hiwsclf deal with a
lntter from a Local Government sceking the orders of the Government of India,
that fact alone is ample evidence, that tie rule or order requiring the reference
to the Government of India is ripe for cancellation, and T suggest that some
system shotild be inaugurated whereby continual watohfuloess for such oppor-
tunities of lessening unnecessary corrospondence shonld be maiatained.
* In many oases, however, Acts of the Legislature require roferences for
sanction, and for such cascs the above proposal is inadequate, As regards this
sphere I venture to call attention to Aot V,15¢8. It is a short Act of thres
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sections which authorises the Bombay Government to delegate to the Commis-
sionor in 8ind powers conferred by legislation on Government alone. It has
been in force nearly forty years, and I venture to assort that, in spite or, as I
should prefer to think, because 'of the generality of its phraseology, neither in
the reocords of the Government of India nor in those of the Bombay Government
is there any established complaint as to its operation. I have been in close
tounoh with the working of the Act for over a quarter of a century, having
gerved since 1881 for nearly eight years in Sind, both as a Distriet Officer and
a8 Assistant to the Commissioner, and haviog sinoe thoso days held appoint-
ments in Bombay which gave me special opportunity of watching the work-
ing of the Act. My evidence is that it has been continually used tojthe great
beneflt of the people of Sind and with considerable resulting relief to the Sind
Administration and the Bombay Secretariat. The Bombay QGovernment have
definitely asked for the extension of the provisions of the Act to other Divi-
sions of the Presidency, and I believe that that proposal is still under consi-
deration. I trust it may be approved, but I wish now to make the suggestion
that an Act, the same in pinciple, should be passed by the Government of
India for all India whereby the Government of India could delegate to Local
Governments and Local Governments to their chief heads of departments
down to officials in charge of districts, such powers as it may from time to time
geem possible and desirable to devolve on lower authorities. It is obvious
that when some new legislation is enacted prudence may compel Government
{o keep the interpretation of its policy in their own hands. Gradually, how-
ever, a body of case law grows up, the policy of the Act beoomes known and
understood, and it becomes desirable to relieve the peoplo of the delays and all
offices of the work inherent in references to a central authority which are no
longer necessary. If I am told that it is improper to take an indefinite power
by legislation, I would ask consideration, firstly, of the concrete experience of
Act V, 1868 ; seoondly, of the fact that in the published correspondence re-
garding relief to an overloaded administration in another part of India the
Secretary of State drew attention to this Act and suggested that an extension
of its provisions might provide a remedy ; and, thirdly, of the history of the
Bombay proposals ahove alluded to which indicates that any other method of
procedure would involve constaut petty legislation, would be dilatory in the
extreme, and would thereforo be practically uscless for the purpose in view.
An instrument of devolution, if it is to he practical, must be flexible so that it
may suit conditions in different provinces and must also be easy of use.

* Assuming such an Act to have been passed, I offer a further suggestion for
its practical working which incidentally may go some way fo disarm the criticism
348 L. D. r
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I have above indicated. T have above suggested deroluuon of exefutiva au-
thor:ty couplod with the submission of cortain periodical returns.’ I would
further suggest that all officers of the status of officers in charge of districts
‘and upwards ang all non-official Members of Cou ncil in the Provinces be en-
coaraged to place he[ore the Local Governments uny proposals for devolution
of authority such as tnny be suggested to them' by their own daily ¢xperience,

Buch of these auggeshons as may require higher sanction gnd as the Local
Governments may approve should be sent up to the Goyernment of India.

Every November the whole of this material, together with any Seoretariat
departmental notes thereon recorded and also all independent suggestions by
qﬂices of the Supreme Government for decentrahaatlou, might be colleoted
and be submitted for examination and oconsideration to a strong Committee of
thig Council constituted from the representatives of the provinces under such
presidency as Your Excellency might direct. Besides formulaling conclusiona
on the material so submitted the Committee skould have power themselyes to
originate suggestions and should examine the Acta of previous year—say the
teuth year previous—with an express instruction to secure the devolution of
authority and the rolief of the Central and Local Governments whercver the
congolidation of the policy of the Act has rendered that course possible. I
suggest that the Government of Jrdia could act with some gonfidence at the
close of each Oalcutta session on the recommendations of such a Oom:mttae

and that a system would thus be established which would operate year by
year almost automatically to counteract and minimise the rowing evils of
ocentralisation. ' ' '

“There is one more possibility in such legislations, In October last, when
replying to an influential deputation, Your Excellency said that the initial
rungs in the ladder of self-government are to be found in the Municipal and
District Boards, and that it is in that direotion wo must look for the gradual
political education of the people. If the Act which I have suggested were to
contain a clause allowing, where thought possible, mixed Committees of
officials gnd non-officials to be associated with Commissioners or heads of dis-
tricts under such rules of provedure as the Loosl Government concerned
might with the sanction of the Government of India approve, then there
would be brought into existence a safe way of tontative and exporimental
progress towards District or Divisional Couuncils, not merely advisory, but
oxercising ‘with ever-increasing finality those powcrs of control over Munioi-
palities and Local Boards which have been hithorto rerserved solely to
Goverumont or their officers.
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“ T must apolngise for the longth of these remnarks and the freodom of sug-
gestion used. I have strictly avoided all iilustration and have compressed the
presentation of my suggestions as far as Ifelt nblo. I cannot hope that I
have offered the solution of this difficult problem which will be adopted ulti-
mately, but I stiall bo more than repaid if I have beon ablo to get the subjeot
taken up seriously and cealt with as tho wider expericnce of those in authio-

rity may dictate.”

The Hon’ble M=, Carrnavis said :—* My Lord, I must congratulate tho
Hon’ble the Finanoe Minister upon his lurainous Finanecial Statement as also
“upon his achievernents. The remissions granted by Goverament will be widely
appreciatéd. It is 4 matter of joy that the Balt-tax has been further reduced.
The measure will afford sensible relief to the poorest classes, and will enable
them to make a larger allowance of salt to their cuttle. The people ol the
country are therefore under special obligation to Your Exceéllency for this ad-
ditional relief in the Balt-tax, The other concession will facilitate mercantile
correspoudencd. While I accept the gitt in a thankful spirit, I must point out
that it will relieve only the commercial olasses, and will fail to reach the gene-
ral body of the people. A reduction in the charge for an ordinary lotter weigh-
ing half-a-toln from half-an-anna to a-quarter-anoa would have conforred a
greater boon upon them, and would have evoked o warmer feeling of gratitude
among them. And the Hon’ble the Financo Minister knows very well that
the suggested redaction in the rates does not necessarily entail a permanent
loss of revenue. Revenue of this sort has a recuprrative energy in it, and any
immediate loss is sure enough amply compensited within a few years by the
extra income from the increascd volume of correspondence. I trust this point
will nat be lust sight of in the appropriation of any surplus that a continuance
of the existing happy conditions and hLis singular good fortune may place at
the disposal of the Hon’ble Membor next year,

“ My Lord, the budgetted surpluses both for the current year and the year
about to begin are satisfactory so far as they go, but the accounts must induce
serious thoughts in the minds of the people. An examination thereof will shew
that of the sources of revonue Exciso and Stamps are fairly important ; and fac

 from being demonstrative of a healthy state, they afford proof, the one of maral
degenoracy among the people, and tho other of growth of litigation. It woald ho
a aice thing if a soundor sourco of revenne could bo found than Excise. The
increase in litigation which must account for the expansion of the Btamp-revenue,
must suggest lugubrious thoughts to ali who have tho woll-being of the socicty

at heart. Indced, the offort of statocsmanship has overy where hean to prevent
E2
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people being bled to death by litigation. DBritish Indian administrhtors also
have been fully alive to the necessity of arresting the growth of litigation, With
that object, what are known as ¢ Conciliation Proceedings * have boen intro-
duced into the Central Provinces, and the scheme has worked well. The time
has now come for developing this panchayeti system on a much larger scale,

“The Hon'ble Finance Member has himself fully dealt with the disquieting
item—Opium. The income from this source may become #il at no distant
future ; and however much the opium policy of the Government of India may
appear reprehensible on moral grounds, no Finance Minister can view with

equanimity the loss of so much as 5} crores of rupees a year. The Hon'blo
Mr. Baker, with his robust optimism, gonerated perchance by a suco.ssion of
prosperous years, hopes to be able to forego this large income without having
resort to additional taxation, provided there is no sudden,crash. The Indjan-
public respond cheerfully to those hopes; but they go further. In view of the
fact that the threatened success of the anti-opium movement will depend upon
the policy of the British Government over which this Government has no ¢on-
trol, they expeot that India will be recouped by the British Exchequer for the
inevitable loss of revenue. England has spent money like water in the past
for conscienoe sake; she has spent millions for the emancipation of slaves ; will
she be unkind on the present occasion to poor India—Indis, that, notwithstand-
ing her phenomenal poverty, unaided, has, on so mauy occasions, borne bur-

dens that should have fallen upon England’s shoulders ? At least the people
bere have a right to expect & money compensation from England for the res-

toration of financial equilibrium’in the country.

“ As regards expenditure, I regret so ltttle has been allowed for internal
reform. Barring the re-orgauisation of the Police Force, nothing great has been
achieved by Government during the year about to close. Nor is anything great
going to be attempted next year. And yot reform is needed in more than one
Department. It is high time tbe question of, what is. technically called, the
Separation of Judicial and Executive Functions, engaged the earnest attention of
Government. There is no question about the desirability of the reform. Years

ago it was recognised as ‘a counsel of perfection’ by British Indian administrators:
Apparently, nothing could be done so long for want of funds. But, fortunately,
financial difficulties bavo now ocased to disturb the caloulations and hampor the
operations of Government. Govornment has bean passing through a succession
of prosperous years. The time bas thus come for ther wishes of the people in
the matter of the separation of Judicial and Executive Functions to be satisfied.
We in thé Ocntral Provincos were especially backward in this respeot until my
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friend tho Hon’ble Mr. Ismay, whose retirement from the sorvico all peopls
there regret, by a series of wise measures, purified the administration of justice,
but he could not overstep the limitation of the adwinistrative machinery, A
step has no doubt been faken so far as. my Province is conocerned, but the
larger problem of separation of the functions neccessarily remained wunsolved.
This reform is now considered a necessity all over India by the education
classes, and it behoves Government to take practical steps for its trial, It is
doubtful if a well-devised scheme will really entail a large addition to the
expenditure. Inexpensive soheme: have from time to time been formulated
by private individuals, and they are well worth trial. I hope, now that its
financisl difficulties have disappeared, Government will approach the subjeot
with epirit and determination, and earn the lasting gratitude of the people by
carrying out the reform in the ncar future.

“I am glad Government has at last made a large grant for a matter of
Education. The larger grant under this head is matter for congratulation as a
Sort of pledge for greater: liberality henceforward in the support of Eduocation.
The grent, by itself, may not go far enough, but it must be hailed with joy
by the people as marking a wholesome advance in the policy of Government.
It is hoped Government will increase the grant year after year until it rcaches
the ratio whioh the educational grants of the most advanced Buropean States
bear to per head of population. The promise of the introduction of Free
Primary Education is additional matter for congratulation. For the greater
encouragement of Education and Vernacular Literature, it will be well to have
a system of Literary Pensions or Pellowships similar to those granted to

. poets and distinguished literary men in England. This will give a stimulus to
vernacular literature in the country and create a better class of literary men.

* While I felicitate Government on its Educsational grant I canpot but
regret. tho omission from the Financial S8tatement of all reference to the im-
portant subjeots of Technical Eduocation and Jndian Industries. Financial,
even more than political, expediency imposes a duty on this Government to
see that the people of India have proper facilities for earning an honest live-
lihood ; and what is more lucrative than the industries and the technipal arts ?
‘The industries support the nation; hence thcy arc an Imperial oconcern in
every civilised country. Bome of the Continental Governments support their
jndustries by a system of bonuses. But not to speak of bouuses, this Govern-
mont has not yet formulated a comprchensive scheme of Technicsl and Indus-
trial Education. No progress can be made with expert knowledge, and the
sooper provision is made for the diffusion of such knowledge the bettor it is for
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hoth. tha State and the poople. True it is, a begigning has been made in the
Central Provinces. A Technical Institute has been established at Nagpur
under the fostering care of the Hon'ble 8ir Andrew Fraser, whilom Chief
Commissionor, and, thanks to. the efforts of the Hon’ble 8ir Frederick Lely, o
Behpol for Handiorafrs bas bheen sanctioned. , But theso aro only beginning.
‘What i nceded is an adequnte sysiem of Technical Rducation for the whole
couyntry, - The iptroduction.of .n well-davised and coroprehensive scheme of
Teochpipal Educatiop, supplemented by a system of Technic:l Scholarships
tenable in: foreign countries, is urgently meeded. I admit Government has *
sanctioned, a few. schnl'lrshlps, bat they are practically limited toone branch
of, industry—mining. The number should be incressed, with special regard to
other branches of technical and industrial knowledge.

* As for the village industries and handicrafts, proper measures for their
maintenanea and development should be made by Government after a preliminary
gurvey, on the lines suggested last year by the Hon'ble Bir John Hewett. And
in this.connection I will usk Your Excellenoy to cousider how far fixity of the
8tate demand upon land is likely to encourage the industries. With the rent
psyable by the cultivator fixed equitably and security given him against
enhancpments, there will be more of capital in the village, which, in the natural
cpurse of events, will support the industries, ‘And, a8 an auxiliary to this mea-
sure, Government should devise means to foster in the villager a desire to invest
his small savings in reproductive works. The establishment of Oo-operative Credit
Booieties has been great step forward ; but for the improvement of communica-
tion in the interior, it can do much to attract the honrded wealth of villagers into:
remunerative, channels by guarantesing metre gunge or light rnilways. A con-
crete, exampla will perhaps.convince, Government of the - truth of my remarks,
Some time ago the Hon'ble Mr. Craddock, whose appointment as Chief Commis-
pioner of the Central Provinces has given such genuine satisfaction to the local
people as securing to tliem the rule of a sympathetic Governor who knows them
80 well and a continuity of policy in thie local administration, and for which they
are under special obligations to Youk Excellency, proposed that a metre gauge
line should be run from Nagpur to Pandhurna, and the villagers shewed commend-

able-alacrity in promising to take up shares, provided the railway was guaranteed
by Government and worked by one of the established companies. The Bengal-
Nagpur Railway Company ngreed to work the line, but the venture fail:d hecause
some other conditionls were not. fulfilled. It is necessary thorefore for Government
to guaranteo small ventures liko this,if only to provids remunerative employment
for the lovked-up capital of the viilagers, I must also point out that, in order to
oreate confidenoo in the breast of the small Indian capitalist, Governmount should
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further assume control over Banks and Firms huving Doposit Ae-ounts, periodi.
chlly audit their accounts, and appraise their assofs. The introduction into
India of the English laws of Eniail and Primogeniture, with the necossary
modificutions, coupled with a limitation of the Land-revenao to 50 per ceut. of
the gross collection in consonance with the principlo nnderlying para. 12 of
the Resolution No. 1— 56-2, dated the 16th Jauuary 1902, of this Government,
is likewise culculated to be productive of the greatest good to the village
economy by encouraging accumalation of wealth in the bands of lsndlords,
and increasing the capitai of the country, which, sooner or Intar, will be utilised
for industrial development,

“ There is anotber point to be seriously considered in this connection'.
The countervailing Excise-duty on cotton gonis manufactured in Tndia,
imposed by an unwilling Government for the satisfaction of the oleimant
Lancashire manufacturer, has been a clog to the Indian cotton-industry. It
has also caused some irritation among the poople, who feel that their interests
are sacrificed for the convenicnce of the English producer. On political
grounds this feeling should be removed. I trust the present Govornment is
sufficiently courageous to dd the right thing by abolishing the duty, which bas
yiclded the small income of 27} lakhs of rupees in the curremt year, and is
expected to bring in 29 lakbs of rupees next vear, in defiance of Lancashire.

* Agrionltural industry again is as important to India as manufacturing
industry. Government, I am glad, is doing a deal to develop it hy the establish-
ment of a special Department, with subordinate Provinonial buresus; but I have
sume misgiving about the efficacy of counsel only. Here, as in every other
matter, example is better than precept. It might be said that the Agrioul-
tural College at Pusa and the various Experimental Farms supply tlie requisite
objeot lessons ; but I doubt if a large number of agriculturists have either the
will or the opportunity to avail themselves of them. It would be far more
helpful to the ordinory'agriculturist if Government were to distrituite among
cultivators of small means through the Co-operative Credit Societies and prin-
cipal headman of villages, improved mechanical applinness. Unce oultivators
are convinced of their utility and get acquainited with their n:unipulation—and
the high price of plough cattle and labour is sure to make their uwf alnesy
urgently felt—-they will form themselves inte organisations undcer tho guidance
of these Societies and headmen for their importation and adoption in overy-day

use,
“The question of the supply of plough-cattle bas not yet heen, I regret
slcquately dealt with by Government. It promises to become cne of the mey,
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difficult qdestinns connected with agricultural improvement in the near future.

. The price of plough-cattle is going up rapidly and the total stock in the country

does not appear to be sufficient. Add to this the depletion of the stock by

.diseaso and  poisoning, and the impediment to agriculture from want of an

adequate supply of cattle willi become obvious, Government can do much
to minimise this difioulty by the exercise of greater vigilance in the matter of
cattle-poisoning by the establishment of Veterinary Hospitals at important
ocentres, by providing commons in villages, by reducing grazing-fees in Re-
served Forests, and by encouraging cattle-breeding in the country. Govern-
ment is doing much in this direction, but I hope and trust all this will be drawn
on a more compreliensive scale than is being done at present.

“There is yet another serious difficulty in the way of Indian industrial
development. There is a growing dearth of labour at industrial centres, and
more than one industry suffers in consequence. Approciable relief can be
afforded by Government in this matter encouraging emigration of the surplus
populstion of the congested areas into these centres, by checking emigration
out of India so long as the internal needs are not fully supplied, and interdiot-
ing beggary, except in the case of the aged, the infirm, and the disabled.
Beggary, as a profession, is on the increase in certain parts of India, and I
think the time has como when the strong arm of the law should intervene to
arrest its further progress.

“ If theso subjeots are momentous and claim adequate treatment at the
hands of Government, there is vne other matter whioh, for its lethal effects and
its growing danger to the Commonwealth, has assumed the importance of an
Imperial question. - Plaguo, my Lord, is doing havoc among the people year
after year; hundreds of thousands of our fellow-countrymen have succumbed
to it ; like the upas-tree it is overshadowing the whole Peninsula, blotting out
from the view gleams of hope and encouragement. I do not think it can be
suocessfully combated by Local Governments ; at any rate, their offorts must
be largely supplemented by those of the Imperial Government. In this view
of the matter, it was tbe clear duty of this Government to provide money
liberally for the extirpation of plague by the opening out of congested areas

and rat-killing—the only means experience shews are effective. The Hon’ble
Mr. Miller, 1 may be allowed to express, has however done muck to combat the
plagune in our Province during his term of office, and I take the opportunity of
expressing on behalf of the people our great regret at losing such a strong and
sympathetic ruler.
“ Speaking of the special needs of the Central Provinces I must gratefully
acknowledgo the extraordinary grant for Famine Relief. It isa liberal grant
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and, I am sure, will go a great way to rclieve tho periodical distress of tho Pro-
vince—a Province which has suffored extremely from famine of late and whose
inhabitants still remember with gratitude the great help thon given them by
Government under the auspices of their Chiof Commissioner, Sir Andrew
Fiaser. The Hon'ble Finance Member must be congratulated upon his inge-

nious, withal simple, scheme.

“There aro, however, other directions, my Lord,in which an Imperial
subsidy is needed. Communication is difficult in the Central Provinces, good
roads are wanted ; hospitals are few and far betwoen ; and the needs of Nagpur
are equally large and pressing. The City is congested in parts, and, in view of
its growing mill population and the factories, a large number of open spaces are
absolutely roquired for its health and safety. There is also groat neod for
structural improvement. Itisdesirablo to hove guest-houses in it for the accom-
modation of Feudatory Chiefs and Mufassal leaders, interchango of thoughts
between whom and the Chief Commissioner is calculated to ronder admipis-
tration at onco easy and popular. The Provineial Government is alive to the
necessities, but the means at its disposal are limited. People therefore look up
to Your Excellency’s Government for a substantial peouniary help in each
of these directions, and I have every hope they will not be disappointed.

“ My Lord, overy servant has a right to expect considerate treatment at the
hands of his employer. Disappointment breeds discontentment, and discontented
servants render at best indifferent servioc. The intereats of both the employer
ard the employed aro thus blended together, and are in a oertain mannor:
identical. It is only meet and proper thatservants should share in the master’s
prosperity, especially when it is in a large mensuro duo to their devoted scrvice,
But I regret that, notwithstanding the faot that a net surplus from the Postal
revenueof a trifle less than 16 lakhs of rupees, bating the 11 lakhs of rupees which
the fresh conoession in Postal rates involves, has been budgetted for noxt year,
not asou has been granted for the relief of the hard-worked, needy underlings
whose loyalty and honesty nnder the most trying circumstances are alike con-
spicuous. The Hon’ble Mr. Finlay challeuged wy statement recently that the
salaries of Postal employés below the rank of Buperintendent and above that cf
peons were fixed more than thirty years ago. Government at least will admit
this much, that the scales of pay in question have not undergone material changa
durirg rccent years, It will also be admitted, I presume, that prices and wagces
have appreciably gone up of late. Is it not then just and fair that the poor sub-

ordinates should have some consideration shewn them by Government? Your
Excellency, with your sympathetio nature, cannot remain irresponsive to the
318 L.D. P
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appeals of these officers long, and I feel sure the day is not distant when their case
will receive o sympathetic treatment at the hands of Government.

“ My Lord, so far I have pleaded for larger expenditure for internal reform
and developmeut. The present stato of the finance is perhaps not the most
propitions for a large additional outlay. The Governmens, in spite of its large
and successive surpluses and its apparent prosperity, is barely paying its way ;
but the importance and urgency of the reforms suggested and their wholesom®
influence on the administration and the material and moral progress of the people
might well justify, even under present conditions, extravaganee, not to speak of
unavoidable expenditure. Nevertheless, to remove all causes of complaint and
nervonsness, I beg to point out that a large amount uf cash can be easily made
available for expenditure on moro ambitious measures of internal reform by the
adoption of a more liberal policy in certain directions. The freer association of
Indions with the Administration and their larger employment in the Bervices
must prove both economical and politically expedient. ‘I'he far-sighted policy
initiated by Lord Bentinck bas beer justified by its results, and their excellence
demonstrates conclusively the desirability, nay the necessity, of its expansion.
I must, however, say that in this respect we are perhaps ulready ahead of othier
Provinces in India, as a Commissioner’s appoiniment was lately conferred upona
Y arsee gentleman of Berar by the Hon'ble Mr. Miller, and for whioch the people
of the Province no doubt owe an obligntion both to Your Excellency and to him.

“The purchase of stores in Indis and a preferential use by Government of
articles made here must conduce to economy and conservation of means, The
course is sure to sot froe annually a Jarge amount of money,

“My Lord, I do not understand why an increusing amount of movey should
be locked up every yeur as Gold Standard Reserve. I do not appreciate the
principle ; T am doubtful about its utility. I do not think it is necessary nor do
I believe that the present satisfactory Exchange is due to it, or that there should
be some Reserve by way of insurance against a low and variable Exchange The
present exchange polioy of Government has been determined by its belief in the
efficany of a restrioted currency. It hassofarsucceeded by oreating an artificial
scaroity of the rupee. The result may also have been partially due toan appre-
ciation in tho value of silver, independent of the action of Government. Govern-
ment has thus the key to the situation. The volume of the currency is dependent
upon its will, and if ever Exchange conditions become disquieting in the future
it can give tone to the market by a timely restriction of the currency. If that
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measure fails, the richest Gold Reserve will fail oven more gignally. Can
hoarded cash alonc slop Exchange from filling ? Ilow long can Council Bills
be withheld ? The expcrimont was tried in the past in vain until the artificial
rupes famine acted as & restorative. 'Why should it then bo necessary for a
large amount of money to be fundod cach year against a contingency which, if it
happens at all, will swamp Rescrves at the first tonch ? "Lhero is the loss justifica-
tion for this policy when money is wanted for pressing needs in other dircctions.

“ My Lord, I will not say much about military oxpenditure, but I will say
this mueh, that everywhere within the British Empire next year will be signa-
lised & reduction in the Army and the Military Expenditure. England has got
a reduction of £2,000,000, and whole batlalions bave beou abolished in most of
the Colonies. The Indian Military Expendituro of next year must swallow up
the whole of the gross income from so expansive a sourcc as Land-revenuc and a
million pounds sterling more! It is stated that there is a decrease in the Budget
of half-a-million pounds sterling under this head. The decreasod expenditure
will still exceed the expenditure of 1903-1908 by over 33 lakhs of rupecs.

*“ However, in view of the fact that large reductions in the Army have
heen made in the Empire, it may not be considered feasible to effect any redze-
tion here; but it can well be imnagined that the Indisn Army will have hence-
forth extra work thrown on it for the proteotion of Imperial interests in oconse-
quence of the measure ; and, that being so, the British Exchequer ought in
common fairness to recoup this Government at least a reasonable portion of the
cost of maintenance. Here is a direction, my Lord, in which a large nt.rench.
ment in expenditure is posa:hle without detriment to cfliciency.

“T maust take this opportunity to point out that, as a measure for foster-
ing the martial instinets of the people throughout the length and breadth of the
Peninsula Government ought to extend the area of recruitment for the Army.
‘Whole tracts are now marked off and whole classes hranded as unfit. I do uot
know what justifieation there is for this sweeping denuncistion. Prudence re-
quires that the people rejected as disqualificd should be given a fair trial,

“ My Lord, the loans of recent years must bo a puszle to many. We have
-them simultaneously with surpluses justifying reduction in taxation. 'The
Nationnl Debt increases with national prosperity as disclosed in Proaperi'y
Budgets. That is & position which is moro or loss of an onigma. The Railways
are clearly responsible for these loans. The Hon’ble Mr. Baker observes thar

Railways in India are constructed from loan funds. [Loans becomo thersiore
F2
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necessary for the expansion of Railways. 'We have for the next year a modest
estimate of a sterling loan of £3,600,000 and a rupee loan of £2,000,000; and
this modoration in the estimate has been forced upon the Government by the
state of the Money Market both bere and in England. But, as it is, the Esti-
mate is bad enough, judged by the loss it will entail. The loans would strike
one as obj-ctionable and impolitic, assuming that the policy of Government in
making Railways a Btate concern and of providing for them from loan funds is
wrong. But of this more later on. Meanwhile, I will only point out that, apart
from their undesirability on principle, the budgetted loans will prove commerci-
ally unproductive. They cannot possibly yield the full amount, and there is bound
to be a heavy deficit which will have to be made good from other sources, possibly
from the cash balances. Our present loss will be half-a-crore of rupees. The
last sterling loan was floated at an average rate of £94 16s. 5d. against the
rate of £97 1€s. 6d. obtained in the previous year. There bas since then been
a further drop in the market rate of the 8 per cent. India Sterling Stock, and
acoording to the Budget it stands now at £00. TUnless, therefore, the strin-
gency in the market is suddenly relaxed, money becomes plentiful, and the rate
improvus considerably, for which contingency there is not much prospect at pre-
‘sent. The accepted rate of tender should be less than £90; at any rate, it
cannot very much exceed that figure. But suppose the rate improves, and the
loan is suocessfully floated on the market at £83 ; even then the loss in present
value upon the sterling loan will be £245,000, besides an annual loss in interest
upon this sum of £7,850. The loss in present value upon the rupee loan of
Rs. 8,00,00,000 will be Rs. 9,00,000, allowing for discount of 8 per cent.,
besides o loss in interest of Rs. 31,600 a year, That is, upon the two loans our
immediate loss will be Rs. 45,765,000, plus a recurring loss of Rs. 1,41,750 a

year! And this present loss must be made good from the cash balances, which
will be depleted to that extent.

“The capital charge for Railways at end of the present year is estimated at
.£260,36€,600. The net surplus budgetted for 1907-1908 is £2,149,700, or less:
than one per cent. upon this capital. This would hardly be considered sufficient
from a commeroial point of view. The enterprise is of problematical value. But
whether profitable or unprofitable, in my opinion, Railwaysshould be construct-
ed, owned, and managed by private capitalists. If the business is remunerative,
as tho official statemont gives one reason to suppose it is, there will be no lack of
capital to work it; if not and the State has porforce to take it in hand, the Rail-
way progromme must be considerably curtailed to suit financial conditions. The

Railways can with advantsge be made over to privatecomp i I do not
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conoeive there will be any difliculty in making satisfactory arrangements for
their transfer, with due regard to facility of transport of troops and stores in
times of war and of grain during famine. Thsat will relieve Government of much
of its present embarrassments, and will shift ihe responsibility ‘of efficiently
working the lines on indivi duals whose outlay will bo determined by considera-
tions of ramunerative employment only. This will also have the effect of bring-
ing into existenoce & much larger development of railway enterprise, and com*
petition will help to facilitate this development still further. For the protection
of the interests of the public, Government can reserve to itself the rights of
sanction and supervision. It is conceivable that there will always be lines—for
instance strategic and protective lines and metre gauge feedur lines constructed
with a viow to attract village onpital-—whioh still require Goverumeont initiation
and support ; but they form an exception. As a rule Railway enterprise should
be a private enterprise. There may have been a time when from the exigonvies
of the situation Railway construction became a State concern ; but with greater
intercommunication between the West and tle East and the increase in the
world’s capital wanting employment, this necessity has vanished. Thero is now
no justification for Btate support of Indian Railways; on the contrary, ex-
pediency requires that encouragement should be given for country and foreien
capital to come forward and assist Government in this great work of develop-
ment. When they are so worked, State supervision will be more carefpl,
searching and effective. But so long a« existing circumstances continue, there
will be an ever-increasing volume of dissatisfaction among merchants, millowners
and mineowners at the drawbacks to quick transmission. I sympathise with the
commercial classes in their complaints about the impediments. These constitute
a real grievance. Only a few wecks ago complaints came from Raipur that a
large quuntity of grain became damnged at the station through delay in trans-
mission, and many dealers were said to have suffered heavy loss in consequence.
The solution of the difficulty, h»wever, lies, notin a more liberal supply of
borrowed capital by the State, but in an early transfer of the concern to
private agency.

“ From a scrutiny into the Railway policy of Government to an examination
of ite Irrigation report is a refreshiog tramsition. The Irrigation Works are
-satisfactory indeed. The annual yield of 9 per cent. upon the capital outlay
justifies their extension to those numerous tracts where the soil is arid and the
water-supply is deficient, the conveniance, the interests, and the foelings of the
inhabitants of populous villages always consulted, Irrigation surely deserves
a more liberal treatment at the hands ~f Government.
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“ Allsaid, my Lord, the Budget under discussion is a satisfuctory one. It givey
proof of the benevolent intentions of Guvernment, and of its desire o promote
-the well-being of the people. I frankly acknowledge the fact that Government
s as anxiius for our material and moral progress as we can be. Responsibility
-.goes band in hand with power, and I am glad Government fully recognises this

principle. There are ocoasions, however, on which the action of Government,
" not being suited to the oircumstances, raises a storm of opposition,and as often
as not,.is attended with unhappy results. tuch mistakes are insepersble from
“human institutions, and more so from the prooeedings of a Govornment like this
‘which has not always correct information about the actual needs and wishes of*
the people. Previous consultation with Advisory Councils of their real leaders
will minimise the evil and make Government action more conformable to the
public wishes. Division of responsibility between the Government and the
people‘is & distinet gain {rom an administrative point of view. For more
practical results, the non-official members of this Council should be given an
.opportunity of discussing the Budget with the Hon'ble Finance Member before
ts presentation. I am happy to obserre the Hon’ble 8ir Andrew Fraser bas
introdoced tbis simple plan into his Council. There is nothing like harmonious
co<operation : and the objective of both Government and the people being the
isame, & little more of consideration, a little more of mutual appreciation, a
Jittle more confidence in the populur representatives, will allay irritation, secure
igreater contentment, inoresse the prestize of Government, and promote the
moral and material prosperity of the country.”

The Hon’ble Munsar MADHO Lax said :—* My Lord, after what has fallen
from my learned and Hon’ble Colleagues bofore me, I have no desire to take up
Your Excellency’s valuable timu nor that of the Hon’ble Members of the Council,
‘but on an occasion like this it is diffioult for me to forget the wants felt and
burdens borne by my Provinces—the United Provincves of Agra and Qudh ; and
the first point that suggests itself in this conneotion is the adjustment of the
amount of funds to be left to the Local Government of these Provinces for ex-
penditure in the various brauoches of its administration ; but we need not go into
the figures as my Hon'ble Colleague Mr. Reynolds has very ably explained to
this Hon'ble Council, It need hardly be said that theso funds are allowed to be
-spent by the Government of India in the Provinces ount of the revenues raised by
them, and the problem that awaits solution i is whether our Provinces havo been
getting enough to spend in the various Departments of its administration,

* The general complaint in my part of the conntry, efficial and non-official
is that in spite of our paying the largest contribution to Guvernment, the sum
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aliotted by the Imperial to our Proviuocial Government is not adequate and the
latter Government is compelled to cut down’ every item of expenditure fo the
lowest possible limit. The allotmeunt made to the Local Government does nol
bear a fair proportion to the revenue whicl it realizes from the people of those
Provinces. [t does not bear a reasonable proportion to the surplus. 8o far
back as 1897 the IIon'ble Sir A. I’. MacDonnell, late Lieutenant-Governor of
our Provinces, in his speech delivered in the Provineinl Council observed :—

¢ From an examinafiun of (thesc) figures I draw two inferences. The first inference is
thst the surplus contributed by the North-Weslern Provinces and Oudh (now termed the
United Provincos of Agra and Oudb) to tho general account is larger than that of any other
Province. It-is even morc than a yuarter of the contribution of all tho Provinces put together.
It is more than double that of Bombay and it excceds that of rich Bengal by over ton imillions
of rupees. The socond inforence I draw is that the largenoss of enrplus which we contributo
to the Government of India is due to the fact that we are permitted to rpend provinecially only
a disproportionately small a t of revenue which wo raise. According to the Financial
Department figures all Provinces but two spend provincially over half of their revenue. 'T'he
two exceptions are Madras and these Proviuces, but compared with Madras wo come off s bad
second, for while Madras is allowed to spend 48 per cent. of its revenue provincially, the expen-
diture in the North-Western Provinces and Oudh is kept down Lo 42 per cent.’

“ In 1902 the Hon'ble Mr. IHardy, representative of the United Provincos
in this Council, remarked :—

* The necesity of aiding the Jarge Munioipalities in completing drainage schemes and in
carrying out other sunitary reforms is specially urgent in view of the inroads of plague. Many
of the Municipalities of the United Provinoes have large populations, hut they are not wmlthy
a8 s rule aud the expense of introducing water-works has hampered their finances.”

*The condition in which the present Indian education stands bas been ably
disoussed by my learned colleague, the Hon’blo Mr. G. K. Gokhale, in previous
years, and the clear comparison with the edpcation of other civilised countrics
which he has given need nut bo repeated. But even in this respect our Provin-
oes have not yet been able to achiove what other Proviuces in India have been

enjoying for many years.

. “From what I have submitted it is clear that though our Provinces have
been oontnbutlng the largest amount to the Imperial Exchequer, they have not
been receiving for Provineial Expendilure that proportion of its share from it
which other Provinces have got. I am afraid it would take the Imperial
Government years to make up the deficiency of the previous yearsno asto placa
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our Provinces in the position which the more advanced ‘provinces enjoy
“so far as education, sanitation, medical aid to the rural imblic, the construction
of other works of public utility, such as wells, reservoirs and canals for irrigation
purposes and water-works and good roads in hill districts for traflic and conve-
nient marching of troops at places whoro they are badly wanted.

** As regards primory eduoation it is now conceded that it should be free,
and it is further conceded that all education according to Oriental notions ought
not to bo a matter of purchase and sale; but what stands in the way of the
diffusion of knowlcdge among the masses ? The reply invariably is want of
public funds to help the people in this direction.

¢ As regards higher education in the country it is not, as in Europe and
America, confined to the rich and well-to-do classes only. Oan the contrary,
it is the monopoly of the high born though poor classes in the Indian sense who
care more for plain living and high thinking than riches or wealth, but who can
get education without paying for it. It would, as s consequence, be a mistake
to suppose tbat if fees in high schools and colleges continue to be what they are
the better-to-do and wealthier classes would be educated. On the cuntrary,
there are many people who apprebend that high education might suffer here-
after for the simple reason that the classes who go in for it would not for want
of means get an opportunity of receiving it, whereas the richer and well-to-do
classes, as usual, may not care to receive it. It isa peculiarity of this country
that from time immemorial education lias been very cheap to those who cared to
receive it. During the Hindu period of its history the students not only got
education free, but were provided with board and lodging, books, stationery,
etc., by their teachers and professors or by the State. lnstances of such educa-
tion aud training can be found at Benares even to this day. During the Mubam.
madan period and nearly up to the last quarter of the 19th century it remained
8o during the present rule, when the want of funds stood in ovr way and we had
to make a new departure from the time-honoured rule of providing inexpensive
education. It is a pleasure to eee that the country is awakening to the need of
primary education for males and fewmales, but so long as the Government has not
got the means to provide it, the desire of giving frece primary education to all
boys and girls of the country will not, I am afraid, be an accomplished fact. We
aro extremely grateful to Government for making us a large grant £3r education,
but, my Lcrd, our ditficulties will continue so long as it does not please the Hon’blo
Financo Member to be more liberal to our Provinces in setting the terms of the
provinciu] continct. Iaving regard to the unprecedented loss of lives that the
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plague has been causing every year to our Provinco it would appear not only
desirable but necessary to secure the poorer classes of the population from its
attack by giving them cvery opporturiity of saving their lives by having
rocourso to voluntary segregation, disinfection, ctc., at the public cost. Any
amount of money spent in this direction would not be thrown away. The
remarks of the Hon’ble Mr. Hardy who represented the United Provinces in
tlfo Couneil in 1902 apply with equal force now as they did then to Benares,
of which I am a resident. It appears that the Hon’ble Member was think-
ing of its condition when be made the remarks, and it seems to me tbat he

was perfectly correct in what he eaid.
Drainage and Sanitation for the town of Benares.

“ My Lord, the town of Boenares is the oldest and most thickly populated
one in the United Provinces. The area called the sewerage area is the oldest
part of it and contains all the important ancient temples and shrines of tho
Hindus. It is to this place that pilgrims from all parts of Tndia go in large
numbers every day. It has become insanitary and very unbealthy and requires
drainage works and roads to open up the most congested quarters which have
become the home of plague and pestilence. Small grants doled out by the
local municipality are barely enough to keep it in its present condition.
Benares, it may be said, is the centre of Bunskrit learning from time im-
memorial, and since the establishment of the Queen’s College and the Oentral
Hindu College and otber educational institutions Las also become one of the
well-known contres of Western education and culture for all Hindu students
from all parts of India. During the administration of His Honour 8ir Auck-
land Colvin, Lieutonant-Governor of the Provinces, grants were made and
subsoriptions realized for the purpose, but the whole amount had to be devo-
ted to an equally important object, viz., the construction of the water-works
for the town and of a portion of the drainage-warks outside the sewerage area.
As the question affects the bealth of the whole of the Hindu population of
India and our Municipal and Provincial grants would not be enough for the
purpose, I hope it would not be deemed out of place to mention the fact, espe-
cially as the plague has been raging throughout the country for a period of
more than eight years and has been destroying a large number of our people,
and the only way of stamping it out appears to be the introduction of good
sanitary measures for the town and completion of drainare works. It may,
therefore, be submitted, my Lord, that the question is iit to bo treated as an
Imperial one.

“I have been informed, my Lord, that the present Benares wator-works are
in need of repairs and that the municipality of that town is to apply to Govera-

338 L. D It
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‘meént for & loant of three lakhs of rupees. We are afraid that if they aco not
cared for in tlma we shall be deprived of a sufficient supply of good water
whwh penplef have beén accustomed to use for many years past,

Gomtruatwn of eart-road f:om Khyrna ¢o Almora.

' My Lord, besides the construction of drainage and water-works for every
toWn in the' United Provinces, there: are many -schomes of Provincial and
Imperial importance which have been awaiting comp]etmu for want of Local,
"Murioipal and Provincial funds, such as the gap in the cart-road commu-
pication from the town of Nainital or the terminus of the Rohilkhand and
Kumaon Railway to the town of Almora. My Lord, the districts of Almora
and Mainital were annexed in 1815, and the old and historical town of
Almora is the head-quarters of a district and possesses a fort and canton-
ments in whioh a full battalion of a Gurkha regiment is stationed. The want
-of a cart-roud direct to Almora is greatly felt by all travellers goiug to and
coming from Almora. The construction of the road for 19 miles or so is
not likely to cost much and will be of great use to all officers, Civil and
Military, to the battalion located at Almora, and to all people engaged in
trade or dealing with recerved forests and the produce thereof.

“« My Lord, we are very grateful to the Hon’ble Finance Member for his
klndly sesing his way to reducing the salt-tax by eight annas per maund and
making the postage cheaper. 1le should be congratulated aleo on his redu-
cing the Military expenditure by about half a million, though temporarily,
and granting thirty-three lakhs more for rdudation. There is one thing more
to which bis attertion may be invited. There should he an adequate stock of
silver coin to suit the requirements of the money market.

“ Military Ezpenditure. ’

“ My Lord, the question of Military expenditare in connection with the
Budget debatcs is a very important one, and so far as our financial difficulties
are concerndd it may be safely called an all.absorbing one. No item in our
Budget ¢stimates is so large as the one relating to it; besides it is an item
whioh will probably go on expanding to the satisfaction of neither the Mili-
tary authorities nor the Indian tax-payer.

“ The reason is not far to seek. According to the modern system of mainten-
ance of uriny viewed in the light of the progress which the science and art of war
Lave made in this direction, no amount of money, however large, would scem to
suit the requirements of the times. A military officer who cares for the efficiency
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- of the army would not remain satisfied with what he possesses in the face of the
progress that is made hy the civilized Powers of the world., The inerease of
military expenditure under the circumstances may be commensurate with the
necessity of keeping oursclves up to dato in everything. All this would require
a good dcal of money, Now the question arises—what shouald be done so as to
insure the highest state of cllicicucy in the army by reducing the present expondi-
ture ? In this convection I bog to submit that the question ofgIndia’s defenco
can, to a considerable extent, be solved by theraiving of Militia. This is the
opinion of many Englishmen intercsted in the matter. A papor was read last
year in England by Mr. Thorburn, late Financial Commissioner of the Punjah,
at & moeting presided over by Bir Lepel Griffin in which the question was fully
discussed, and the remarks made on the occasion support my humble opinion.

“ India is an agrionltural country and the majority of our Iudian soldiers
come from the agricultural classes. They may be engaged as members of the
Militia on feudal tenure as was done in ancient timesand is done in Nepal at the
present day. This can solve the numerical diffioulty to a conuiderable extent
without affroting much the Imperial Exchequer. To begin with, experiment
may be made with the agricultural and other warlike people fit to do the work
upon such conditions as to Government may seem fit. The next thing that the
present Government may duly coosider is this, that England should pay a fair
share of military expenditure incurred in India in maintaining the troops that
are sent now and then from India to engage in wars waged for the maintenunco
of the prestige of the British nation, such as the last Boer War and the Chinese
War. In the future too, if such warfare ever takes place, a similar contingency
might arise. Under these circnmstances would it not be fair to fix a propor-
tion, say one-ninth or one-tenth, or even less, of the expunditure incurred in

."maintainiog the British troops in this country that should be borne by England.

*“ My Lord, I would not waste Your Lordship’s time on further details and
I am confident that if the humble suggestions.submitted by me commend them-
selves to the consideration of Your Lordship most of the difficulties conncetod
with this all-absorbing question will vanish to a considerable extent.

‘* Remission or Suspension of ITome Charges.

“ My Lord, next in importance to the subject of cnrtailment of military
cxpenditure, the questicn of Home chargen is one that requires eareful con-

sideration not only by ihe India Council and hy both Houses of Parliament hut
a2
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by every member of the whole of the British nation who feels the responsibility

of maintaining the Empire. It is an admitted fact that India is the brightest
jewel in the ocrown of our Lord the Bovereign of which Both England and India
and every sensible and genuine member of the Empire should be proud. When
India under the patronage and encouragement of the British nation becomes
strong, well-ednoated, rich and prosperous, the whole of Great Britain and the

British Empire would directly or indirectly be henefited by dealing with her ;
but so long as she remains poor and weak, the best way of practically showing
genuine sympathy on the part of the inhabitants of Great Britain towards their

Indian fellow-subjeots would be to share the finaneial difficulties connected
with the better administration of India at least for some years, so that they
may be able to stand on their own legs and be able to march with the times by

superior general and teohnical aducation extending to all classes of people and

the masses and by the latest improvements in all arts, sciences, commerce and

industries. It is hardly necessary to submit that there would be no better way
of discharging the sacred trust that Providence has reposed on Great Britain,

and no time for doing so is more favourable than the present one.

"% Tf all Government functionaries here and in Ehgland interested in the

-

welfare of the British Empire could be iiduced to direct their attention and -

- practical sympathy towards the Indians by remitting or suspending or otherwise
softening the rigour of the Home charges to a reasonable extent for a dozen
years or more according to the circumstances of the case, most of the financial
difficulties that have been staring us in the face would, it is hoped, be solvcd
automatically.

¢ My Lord, in this connection I may be allowed to give expression to the
general feeling of the people, both literate and illiterate, in this country which is
generally described by a simile which makingevery allowance for the fertile im-~
aginative faculty of the Orientals, would, I trust, bo kindly listened to with
attention even in this dignified chamber. India, my Lord, is compared by us
to a bride of peerless beauty whom Great Britaiv, ber lord and master, has got by
centuries of continued attention, after years of jealousy and rivalry with other
European races, such as the Dutoh, the Portuguese and the French. She is a
country the fame of whose charms from time immemorial has reached every creek
and corner of this planet ; but like a coy maiden when courted most she has ro-
tired tho farthest: now that she has grown up she says in confidence to her Lord.—

" .* You huve succeeded in courting me by attention, but ncw win my heart too. Make
mo Lappy, healthy, wealthy and wise, never grudge me any comfort or oven luxury I may bave
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- a fancy for ; the responeibility connected with tho maintenauce of your Indian bride is sacred.
In matters like this money is no consideration. Besides, in the land of the Orient, Govern=
ment is always associated with gonerosity and magnanimity of tho highost order and not with
cold caleulation of pounds, shillings, and ponce which doos not iuspire n focling of warmth,
largeheartodness and dovotion.  If you even like me, I shall love you in return. Would it
not look odd, if yon sond me a bill for every scrvice, large or small, done to me or anything
gupplied for my comfort ur convevience ? What suy you to all this? Viewed from thia
standpoiut, what are twenty or even fifty millions of pounds if spent every year by the British
nation our of its pooket for the good of India 7’

“ My Lord, such ig'and has been the standard of judging questions of the
kind of the Eastorn people, and the ideas which I have taken the liberty to -
exprass are a part and parcel of their consitution. Itis difficult to say how
long it will take them to consider the subject from the point of view adopted
}i)y ti)lie English people, but that such a feeling does exist there is not the least

onbt,

“ We have every reason to beliove, my Lord, that under such circumstances
the British nation, which has always helped even those depressed races who had
nothing to do with England, if properly acquairnted with our real difficulties, will
come to our rescue and will very cordially help us in rearing a superstructure
of a class that for its strength, beneficence, success and grandeur, would servo
as a model for all Asia which no foreign ruling race in the annals of Govern-
ment of the Empires of ancient or modern times has yet been able to see either
in the old world or the new from the coasts of the Mediterranean to the shores

of the Pacific.”

The Hon’ble MAHARATA OF DARBHANGA 88id :—* Your Excellency, I oon-
gratulate the Hon’ble Mr. Baker on the excellent Budget he has presented to the
QCouncil, and for the clear, ooncise, and lucid manner in whish he has arranged
its details for our cousideration, The fairly good harvests have given him a
substantial surplus which has enabled a substantial relief to be given to the people
in two directions, inviting universal approval by all. The increased postal facili-
ties for internal communication, by allowing one tola’of letter oorrespondence to
be carried for & half-anna stamp, and three tolas for vne-anna, will prove a great
boon to the country, and will tend to oil the wheels of our internal commerve.
May I respectully suggest that the Government might also tuke into consideration
the caso of the smaller new:papers, and allow j'ounmls of not more than thre
tolas in weight to be carricd for one-half the present rate. A cheap Pross, pro-
vided it is a good cne, ouglt to have as much facility for reaching the messos as
possible, for it would tend to disseminate the kivd of knowladge which would
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make for contentment, and ohase away the ignorance whicli is so often the cause.
of unrest and discontent. T hail with satisfaction tho further reduction of the
Salt-tux, and trust the day is not far distant when the increasing prosperity of
‘the country will enable the Finance Mi aister to announce its entire abolition.

The poorer millions of the land require all thie aid which Government can give
them to improve the general health and afford a protection against thoss cpide=
mijcs which now and again scourge the country., The proper use of salt in
diet is a necessary condition of heelth. The cheapening of its price has always
improved its consumption. Tho abolition of the remaining rupec per maund
and the liberation of Balt not only for dietary use but for a great' many other
purposes in Commerce and Industry may well be the ambition of any Financial
Minister in India, The opium question is one which I touch on buy lightly
merely remarking that if we in India can help the grent Empire of China to
effect a great moral improvement in its people, we may well afford to look

forward to tho gradual extinction of the export-duty derived from the drug
duripg the next ten years,

‘“ One great pressing question of the day is the expansion of our railway
system and the bringing facility of transport into line with the increasing
demsnds arising out of the development of the agricultural and mining
industries. It would not be true toaffirm that the Government are not keenly
alive to the exigencies of the situation, and I am convinced that as soon as
money can be provided and can be profitably spent, it will be forthcoming for.
the further development of our railway system. But meanwhile, I would
strongly urge that possibly a great deal more might be made out of our present
rolling stock, if if: was indeed kept rolling to some purpose, and not kept idle
insidings, or empluyed as godowns when the wagons ought to be quickly used
for trapsport purposes only. The railway expert, the late Mr. Robertson, when
examining into this question on the spot, made a criticism somoathing to this
effcct, that in many instances there was no want of wagons, but only of
administrative brains to know how to use them. He said that in cases like
this, the more wagons the more muddle. I am not aware that subsequent
events have dulled the sharpneu of this criticism. We have now a Board of
thrce Railway experts, and we lodk to them to straighten out the orooked things
in tho administrations so far as this is practicable at the present time.

** There is one point, Your Excellency, which I would like briefly to touch
upon, and that is our food-grain supply. Your Excellenoy is aware that the
export of food-grains from India, especially in times when the people in many
districts have scarcely enough Lo cat, or way be looking forward (o u scason of
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actua) famino, is at this time greatly perturbing the minds of men who ara
real lovers of their country. I do not pretend to be able to point out the
precise manner of dealing with this question, as it is a complex one on its eco-
nomical side; but it seems to mo, if the Government will adopt my humblo
suggestion, that a small expert commission might be vere profitably appointed
to cxamine into the whole question of our national food-sup)ly, the regulation
by Government of food-exports in time of threatencd searcity or actual famine,
and other related subjects ; and then the report and recommendations of such
a Commission might enable the Goveroment to deal with the matter in a entis-
factory way. Speaking ot famine and the fact that even in normal times
there are still millions of the people to whom a full daily meal is an utter
stranger, I rejoice at the increasing interest that is being taken by the Govorn-,
ment in the development of soientific agriculture throughout the land, Agri-
culture is the first and foremost intcrest of India, and the Government who
will teach the cultivators of the soil, by improved methods, through experimen-
tal farms and agricultural teaching in our common schools and oolleges, to
improve the quality of the produce and greatly increase the fertility of the soil,
will earn the enduring gratitude of posterity, and will elfectually extirpate
famine from the land. Let the interest of scientific agriculture be fostered as

one of the primal needs of India.

¢ Another closely related question is that of the development of the Ficherics
along our vast stretches of coast, and in our internal waters. The wealth to be
obtained from our seas and riversis fabulousinitsextent. And when Fisheries
in India are put upon a proper footing the food-supply of the people will be
hugely augmented, and the comfort, well-being and wealth of the country will
be vastly inoreased. I am well awaro of what the Madras Government are
doing in this matter, and of the begiuning that is being made in Bengal for an
investigation along the same lines ; but surely the time is now come for the
establishment of an Imperial Board of Fisheries s a Department of the
Government of India to oxploit this hitherto neglected but eplendid asset of
the Empire, and under the direction of a Minister chosen because of his ex-
perience and expurt knowledgo of the subject, guide the Provincial Govorn-
ments in their work of exploitation. Our great ally, Japan, is showing Asistic
peoples what can be done in the fishing industries. Wby should Indis Lo

bebind P
“ Your Exoellency, we have waited long and are waiting still for the pro-

duction ¢f that compf‘ehcnsive scheme for the cleansing and the be autification
of the metropolis of the Indian Empire. Your cminent predecessor, Liocd Curron,
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was anxions that Calcutta should have been converted into the Queen of tho
East before his term of office expired. I will be thankful if Your Excellency
can give us any hope tlmt the scheme will a{ least be begurr to be put inte
exeoution, if it cannot indeed be largely completed, before your own term
comes to an end. The city reeks with . pestilential spots which harbour the
growth and spread of fcll diseases which swell our mortality returns. I

would humbly urge that the improvement of Calcutta should be taken in
hand without any more dclay.

“ My Lord, I observe there is to be a Colonial Conference held in London
* 'next month, and 8ir James Mackay has been appointed by the Becretary of

State to represent India at the said conference. I irust that our country’s
interests will be so safoguarded that India will have a free hand, without any
handicap whatever, to develop her international trade with other countries
in such a manner as she deems best for her own interests. But, my Lord,
there is one proposal which the Colonial Premiers are to bring forth and urge
upon the British Government, and that is the establishment of an Imperial
Intelligence Bureau, by means of an all-Empire Oable, for the daily dissemi-
nation of all important news by wire to every part of the British dominions.
This is & propaeal which I think deserves our hearty support, and I trust Your
Excellency’s Government will lose no time in exprossing their thorough sym-
pathy with the proposal just indicated. We are starved in India for telegra-
phic news of an acourate nature. The establishment of an Imperial Intelli-
gence Bureau would alter the present unsatisfactory state of affairs for the
better ; would bring us into immediate daily touch with all our fellow-subjects
throughout the world, and would thus tend to foster the solidarity of our
mutual interests. I trust therefore, my Lord, that the proposal for the estab-
lishment of an Tmperial Intelligence Bureau will receive your hearty support.

“ May I allude for one moment to the Viotoria Memorial Hall ? We have
heard with great concern that after spending ten lakhs of rupees on the
foundations and other expenses, it is still a moot point whether the said
foundations, which have already sunk to some extent by their own weight
will be able to sustain the proposed great superstructure. As a humble
subscriber to the proposed Memorial and as one who will be absolutely
loyal to whatever may be determined upon after the report of the experts
appointed to examivo the foundation have been received and covsidered,
yot secing that three yoars havo already gone by and little progress has
been made and a considerable sum has already been spent, it may turn out
to have been in vain, I would suggest that there should be no great hurry
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in spending more money in carrying out the original design, oven if that course
is recommended, until the wishes of the subscribers and tho opinions of the
leading associations in this country are fully ascortained. In whatever way the
money is destined to be spent it will bo in honour of the memory of the great
Queen, and I think there is a growing feeling amongst the public that instead
of one Victoria Memorial being erected in Caicutta of the Muscum order, it
wonld be better if the money were divided pro rats amongst the different
Provinces according to the amount of their subscriptions for the erection in
each of a Victoria Memorial of such a description as would prove to be &
fountain of perennial benevolence to the diseased and distressod among the
poor of the people. I merely throw these suggestions out as a hint. There will
be no squabbling about tho matter. I and those whose opinions I express will
be perfectly loyal to the wishes of the majority.

“ My Lord, it is scarcely possible for me on an oocasion like the present not
totake some notice of the prosent state of public foeling nearly all ovar the country.
I do not refer to outbursts of race hatred in the Pross or on the platform, or to
ill.advised declamations against Government. Mere ill-feeling, founded not on
real grievances, is not a factor to be reckoned with. I desire to ask Your Excel”
lency’s atlention not to passing manifestations of the kind, but to a decp and
settled feeling, a consoiousness that solemn pledger given by our rulers remain,
to use the words of one of our most brilliant Viceroys, ‘inadequately redeemeds
and that there is not soope enough for aspirations which have been created and
fostered by more than a centary of beneficent English rule. Even the masses
have commmenced to take an increasing interest in the present situation, and the
educated olasses appear to boe pervaded by a growing discontent with the limited
range of publio life open to them. My Lord, I am anxious not to be misnnder-
stood. I do not mean to deny that rights and privileges have been conferred
from time to time, and the sphere of employmant and influenca widened. The
present discontent I regard as an oxpression of the conviction that the opportu-
nities open to the people are not proportionate to their present capabilities. The
intelligence, the accomplishments, the capacity of the people have been expanding
and .it is felt that there has been no oorresponding enlargement of their spheres of
action, and no sufficient recogaition of their talents and energies. If I under-
stand the public feeling rightly, there is at the same time however a widespread
conviction at the present moment that the Government of India is fully alive to
the necessities of the situation, that it will shapo its policy with due regard to tho
altered circumstances of tho country. The few suggestions that proceed to make
relate to reforms which, I believe, are mnost urgently needed by my countryincn,

348 L. D, H
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The separation of jndicial and executive functions is a reform that is demanded
on no mere abstract principles but on the very practical ground of the effigient
and independent administration of justioe. I am not sure if it is likely to prove
at all expensive ; but even if it was, the reform is of a character wlh.ich would
juslify any expenditure that might be bestowed on it. Tt is not neoessary for
me to go into details and attempt a vindication of the reform. Lawyers of
great eminence in this country and England have pronounced in its favour, have
in fact declared it to be imperative. Opinion, official and non-official, has been
collected upon it. Governmont is in-a manner pledged to an acceptance of its
principle, and I believe the only thing waiting is a definite scheme. 'I'he subject
is one whioh is-in every way ripe for reform, and every day of needless delay in
dealing with it only prolongs an unquestioned evil and adds to the popular dis-
content. Laws and Courts have a peculiar importance in this country. They
are rogarded as the one cheok on the executive. What is needed to improve
the administration of justice and inspire public confldence in it,is an entiresever-
anco of the judicial and executive branches of the administration and an emana
cipation of the judiciary from the control of executive officers. For this purpose
it seema fo me that not only should the Civil Bervice be bifurcated, but that the
Judivial branch of it should be liable to recrnitment from the legal profession as
well. Judioial work is essentially one for trained and professional lawyers, and
Government would be taking a step in the right direction by reserviag to itaslf

the powor of appointing members of the legal profession directly to some of tbe
judicial offices.

-4 Another reform which is of no less importance and which demands imme.
diate consideration of the Government of India is that relative to the expansion
of Looal Self-Government. Self-governing bodies are instruments for the train-
ing ‘of the people in the arts of administration, and they supply an outlet
for the energy and ambition of the people. They lighten the burden of officiala
-and bring home to the poople the responsibilities of government. I earnestly
‘hope that at no very distant day the Government will be able to see its way to
increase their strength, powers and responsibilities. Looal bodies offer the only
opportunities open in this country for developing praotical oapacity and ao-
quaintanco with the affairs of publio life. I should very much wish that gentle.
men belonging to the commeroial and landholding classes might be drawn to
‘these bodirs and fitted by the training which they might thus receive for res~

vonsible work in higherspheres of publio life. I hope to see our Provinoial
Counvils of the future largely recruited from gentlemen who have distinguished
‘hemselves in district or municipal work,
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“The time has also come when our Legislative Councils stand in need of
expansion so that they muay become more representative ; but that is a subject
on which T need not dwell at any length, for it has recently been under the
consideration of Your Excellency'’s Government and will in due course be dealt
with by the Right Hon’ble the Sceretary of State. I only hope that whatever
measure of refortn may be pnssed it may be of a substantial charanter, that it
may communicate more of life to the Councils and may to some extent gratify

national aspirations.

“ In reply to a suggestion my Hon’ble friend, the Financial Member, was
good epough to promise last year that Government would take in hand tho
subject of free primary education. 1 am glad to observe that tho Hon’ble
gentlemnn has redecmed his promise, and progress is being made in the direc-
tion to establishing a complete system of free primary education. The country
ought to feel deeply giateful to the Hon’ble Financial Member for the assurance
he has given us in regard to free primary education and for the liberal provision
made in the Budget for education in general. I find that attheinstance of the
Government of India the Local Government bas had to take up the mibjact of
Secondary Educatiou in sohools, and I am sure something will be done towards
improving and developing the present system. I trust also that the generous
attitude taken up by the Government of India townrds higher education will
be maintained, and that such grants will be made from time to time to the Uni-
versity as will enable it to extend the sphere of its usefulness and improve the
efficiency of its colleges. Tecohnical education stands on a special footing. It
is necessary not merely as a training of tho mind and the hand, but as a bread-
winning accomplishment. India is at onoe poor and backward in the industrics,
Technical education is, therefore, one of the more nrgent needs of the country.
Government is alive to its importance and it has done much to promote it, but
a great deal more remains to be done. It seems to me that tLe first thing necos-
sary is a large, well-organised Central Technical Institule. The requirements of
such an institnte will boe large and expensive, and it will probably not be desir-
able to fritter away resources by having a large number of small institutions,
There is now a widespread movement for the development of arts and indus-
tries in all parts of the Empire. Your Excellcuoy has declared your sympathy
with the movement and has given it your active assistance. The Indian Indus.
trial Exhibition recently held in this city would scarcely have been Lhie sucoess
it waa, if it bad not been for Your Excellency’s aid und patronage. I hope Youp
Excellency will be able to sec your way to have an Exhibition of Indian warey
organised under Government auspivcs, say two years hence.  Theso Exhibitions

prove thomselves to bo always great educational factors in stimulating the pro-
1ne
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gress of commeroe, industry, science and art, and nowhere else are these faclors
more required than in our Indian Empire. I trust the Hon’ble Minister for
Commerce and Industry will take tbis matter into his sympathetic consideras
tion,” |

- ¢ Before concludiog I would like to allude to the recent visitof His Majesty
the Awir of Afghanistari, and to the far-reaching results which will ensue from
it in the interest of peace, friendship, and good understanding, along with frecr
intercourse between Afghanistan and British India. The visit has proved that
kind words are more than shot and shell, and for the promotion of enduring peace
porsonal contact and tho friendly intercourse of opinions and hospitalities are of
more avail than any number of military expeditions. We are all, I am sure,
grateful to His Majesty for the fine spirit he exhibited during his visit, and for
the word of conciliation he spokein the interests of coneord hetween the Hindus
and their Muhammadaa brethren. My Lord, the spirit of reconciliation isin the
air. Tbe people of this country belong to diverse creeds; but why should we
‘bring such diversities, with their acute angularities, into the region of politica)
and social life? Amidst all diversities of creeds, there is one religion penetrating
all, the aim of which is to produce good men. And whenever and wherever good
men meet with an honest desire to know one another, they soon find out that
the things they have in common which make for lasting friendship are more than,
the mere externals which divide them. I am, therefore, delighted to learn of the
.movement in Oalcutta for the bringing together of cultured gentlemen of all
creeds into the club land of fraternal intercourse, and I {rust it will be but the
beginning of better things to come. Your Excellency will also be pleased to
‘hear that it is intended to form a Hindu and Muhammadan League having ita

~ head-quarters in Oalcutta with bragches all. over India for the purpose of
promoting friendships among the two communities and for taking united
action in furthoring the common weal of the people and for the development
of all that makes for social, political and moral progress. I would bespeak
the gracious benediction of Your Excellenoy on such movements as I have
indicated. And I am sure I am expressing a universal conviction that if the
fino spirit of sympathy and kindly consideration for all classes of the people
which 8o eminently marks your rule, becomes the inspiration of all the officers
of your Government, from those who immediately surround you in Council
down through all ranks, even penetrating those who come into more imme-
diate contact with the daily life of tho common people, Your Excellenay,
during your term of office, will have done wmorc o cement the loyalty, and
to sweeten tho lives of tho millions, than by the passing of any numbop
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of so- called heroic measures, and you will nave the supreme satisfaction

of being able to hand over to your successor a loyal, happy and conteuted

people.”

The Hon’ble NAWAB SATYAD MumaMMAD said : —*“ My Lord/ I dosire, in
the first place, to be permitted to congratulate the Hon'ble the Financo Mem-
ber on the eminently satisfactory character of the Finanocial Statement pre-
sented to the Council. The country will welcome with gratitude the announce-
ment of a further reduction, making the third instalment, of the Salt-tax, re-
ducing tho duty to one rupee a maund. As was fully expected, each reduc-
tion of the duty on salt has been followed by a large increaso in consumptioﬁ,
and although for the present it may appear that a largo amount of revenue
has been sacrificed, it may be safely predicted that increased comsumption
will steadily restore this source of revenue to a normal level, But what
appears Lo me to be the chief satisfaction to your Lordship’s Governmont and
the country at large is that such a necessary of life and health as salt will be
now freely within the reach of the whole population. It is gratifying to note
that the Hon’ble the Finance Member is disposed to look cheerfully at the
prospect of the gradual diminution of the opinm-revenue. We could have
nothing but sympathy for the Chinese Government in its earnest rosolve to
grapple with the opium habit of the Chinese people, and if that Government
contracts its home-grown opium, the British Government should help it by a
gradual contraction of the cxport of cpuim from India to China. It must
necessarily be a slow proocss-spread over a number of years. Nor can the
economio effect of the absolute discontinuance of poppy cultivation bo ertire-
1y overlooked. But 8o long as the change is gradual, and is not likely to be
sudden, I venture to think there is no apprehension of a serious financial dis-

Jocation.

“ Far-seeing and benecficent as are the changes introduced in the finanoial
system, permit me, my Lord, to express my strong conviction that it is not merely
by changes in the fiscal system, but by a judicious and wise economy in expendi-
ture that the future can be faced calinly. The relief to the tax-payer can be but
temporary unless the Government entors ona bold policy of retrenchments, so
that the reduction of revenuc which wo anticipate may be met without emharrass-
ment. Looking back uver many years, if not decades, of our financial history, -
T am unable, my Lord, to indicato any point of departure from tho settlod policy
of inoreasing the expenditure. Your Exccllency has worthy procedents to follow
inthe examples of Lord Mayn and Lord Ripon. The claims of the services aro
insistent_and oftentimes overpowering. But the new situation forced on the
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Governraent by circumstances beyond their control—I refer moro especially.
to tle pmsmle extinction of our opium-revenue—indiontes the path along
which progress must be made, so as to bring revenue into reasonable corres-
pondence with exponditure. The curtailment of expenditure, especially on
the Bervices, is both an economic und a political necessity. I cannot, within
the llmlts of such a specch as time and patience of the Couneil' would permit,

go mto dctmln Let me say, my Lord, that overgrown expenditure should be
curtailed in many directions, Nothing less than'a partial re-adjustment of
the whole administrative machinery will moet the situation.

#The new scheme by which each Looal Government, whose territories are
liable to famine, will be enabled to build up a reserve of credit with the Im-
perial Guvernnent is equitable, and will be appreciated by the Local Govern-
ments. . The Government of India have rightly rocovnised that the old
arrangement by which the cost of famino relief was made wholly a Provincial
charge was open to serious objections, and such expenditure would in future
be shared by both the I'rovincial and the Imperial Governments, Whileon
this subject, I beg to draw the attention of the Government to the serious
proportions the plague is attainiog and how it threatens to bring on a grave
administrative crisis. I am fully aware of the attempts that are being made
to tfsca the etlology of the disease and to bring it within the sphere of rational
and eclenuﬁu treatment, either by way of prevention or cure. But the rapid
depletion of towns and villages and the consequent decrease in population are
grave facts that cannot be overlooked, and must ultimately affect the revenue
as woll as the administration.” While therefore the Committee of experts is
at work the Government might well make an experiment on hygienic. princi-
ples and encourage the evacuation of affected villages in rural areas by help-
ing the villagers to build new houses on new sites. A grant to Provincial
Governmeuts for this purpose may weli find a place in the Financial State.

ment.

"« Tn the forty-second pamgmi:h of his Btatement, the Hou'ble the Finance
Member refers to the increase in the oxpenditure on education provided in the
estimates for the next year, and a pointed reference is made to'free primary
education. The assuranchthat the Government are keen abont it and the Sesvre-
tary of State is prepared to sanotion a scheme, even though no budget provision
ismado, is most gratifying. But the reservation about the financial position is
not 80 assuring. I trust that it will be possible for the Hon’lle Member to-make:
a definite announcement as to whether the scheme is likely to come into opera=
tion during tho next financial year. The need for thoscheme is so palpable and:
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pressing that is unnecessary to discuss that point. And I hope the financial posi-
tion would admit of this scheme beiug carricd out in the coursc of the year.

“The decision to raise the weight of letter carried for half an anna from §
of a tola to 1 tola and that for one anna from 1} tolas to 3 tolas will bo wel-
comed by the entire community as an advance in the right direction, testifying
to the success with which the Post Office in India has been worked. A voxa-
tious controversy has arisen over the prospeot of the furth'r reduction of telc.
graph chnrges, both Indian and foreign. I am aware that the whole question,
at all events in its Indian aspects, is before the Telegraph Committeo, to whose
report and the Government orders thercon we are looking forward. T should be
very glad to hear from the Hon’ble Member in charge of the Department of
Commerce and Industry that end eavours are heing made to minimise the incon-
veniences resultirg both to the public and the Press in the matter of quick trans-
mission of messages. Lord Curzon’s concessions in this respect to the public and
the Press can be but & failure if there is no adequate stafl to carry out the
onerous duties cast on them. The question as regards foreign cables stands on
a diffierent footing. Hut there are considerations of overwhelming moment why
foreign cable charges should not be reduced still further. And I venture to
express the hope that are long these desirable reforms would be introduced.

‘“ My Lerd, I should like to suggest that political and territorial pensions
may be exempted from income-tax. These pensions are of the nature of a free
grant made for special services and considerations, and it would be both graceful
and wise to oxempt them from the tax to which other ordinary incomoes are

subjeot.

# In conclusion, my Lord, let me reiterate my profound conviotion that all
our hopes for the future are bound up not 80 much with measures that tinker
the administrative machinery here and there, but with lasting reforms which go
deep down to the bases of life of the grest Indian communities. I shall not be
doing my duty as a member of this Council if Ido not bring to Your Lordship’s
notice the necessity for timely and well-considered measures being taken to
widen the basis of Local Self-Government, and increaso the popular representa-
tion on this and the Provincial Oouncils. This reform, as well as the wider
association of Indians with the higher branches of the administration, is obvious-
ly called for to meet the growing disoontent and disappointment in the country,
My Lord, I skould like to eay a word endorsing tho view of the ITon’blo the
Maharaja of Darbliangs, that there can be no nobler aim of statesmanship than
the promosion of amity ard good feeling between all classes of His Mnjesty’s
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subjects. Your Lordship’s personal influcnce has been comsistently exerted in
this direction, and we hope tho efforts of the Government also will be dirccted
‘to the same end. May your Excellency’s regime be signalled by measures cal-
culated to widen-the beneficent scope of the influences that tend to promote the

union and peaceful "progress of theyraces who own willing loyalty to His
Majesty tho King Emperor 1" -

The Hon'ble NawAs Bauapur Knwaja SBarimurra of Dacca said :—
« My Lord, I join the happy company that I sec around me in bestowing the
well-merited praise due to my Hon’ble friend the Finanve Minister in again pre-
senting us & most sstisfactory Budget, and say ot I desire to add my tribute
of gratitude to Your Excellency for the further reduction of the Salt-tax and the
Postal charges, which will be appreciated by every one in this country, and for
the bandsome grant made under Education, and, above all, for the resolution of
the Imperial Government to bear in future the lion’s share in famine relief. I
refrain from criticiem of the Budgetbecause I feel it is presumptuous in uslaymen
without the actual facts and materials before us, to attempt to fault-find, much
more to advise Government as to what the Budget should contain ; for we are
ignorant of the policy and circumstances on which, from the expert information
at command, Your Excellency in Council determines what the Budget of the
coming year should be ; and where my Hon’ble friend Mr. Gokliale last year
failed, it is not within the province of such an humble individual ns myself to
suggest what should and what should not be the lines on which the annual finan-
cial needs of the country shouid be based. Such criticism, I am humbly of
opinion, virtually implies that the authorities take no consideration or thought,
and never weigh the pros and cons of any measure of policy, and, if not regard-
less, are totally ignorant of the needs of the people and the methods of civilised
Governments. The absurdity of such an assumplion on our part was
olearly brought to our notice in the reply my Hon’ble friend Mr. Baker gave
last year in this Council to the 8peech of, I have no hesitation in saying, the *
most able of our non-official colleagues. That reply showed how Govern-
meunt Lad fully thought over most of the scheme in his—to use the Hon’ble -
Mr. Baker's expression—‘overwhelming programme of economic and
administrative reform;'—and how {hese had been fully oconsidered by
Government without hny outside aid or advics, and why such of them as
had been deemed desirable Government. had been unable to bring into opera-
tion. . Tt is criticism on our part of this kind which is like tilting at a wind-
mill.  But what should bo our duty towards Government is to bring concrete
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cases we come to know of which may have escaped the attention of the autho-
rities, and which have only to be brought forward by us to reocive the consider=
ation of the experts at the command of Government whioh the importanco of
what we may have to urgo deserve. It is on theso lines that, with Your Excel-
lency’s permisesion, I propose ‘to confine tho remarks I have to make on this
oceasion. I do not want for a moment to indicate that the Government of
this country is perfoct, that it does not make mistakes ; indeed, my Lord, it is
a trite saying that even Homer is found at times nodding, and therefore what
we have to do is to bring to Your Excellenoy’s notice facts which show the
inconvenience and hardships felt by the publio, and also such matters as come
to our kuowledge which appear to retard the prosperity of the country, so that
they may be remedied by Government.

It is with this view that T had put certain questions in this Council, but to
which the answers given have not been satisfactory ; and I therefore avail of
this opportunity to animadvert on these matters in tho hope that I may sccure
further elucidation at the hands of Your Excellency’s Government. For instances
to my question whather Govornment will take steps to see that the English Par-
liament contribute towards making good the loss of revenue which will accrue
if, owing to the persistent efforts of theopium party in England, the total amount
derived by Government from the opium revenue is abolished, the Hon’ble Mr.
Baker was pleased to reply * that the Government of India think there will be
no advantage in anticipating any such results from the proposals of the Chinese
Government now under consideration.” While in the concluding paragraph
of this reply, I admit that it may be that, in the particular speech of the 30th.
May last mentioned by the Finance Minister, the Beoretary of State has not made
any statement of the kind on which my guestion was based ; but I beg to point
out that in my question I have referred to no particular speech of Mr, Morley ;
on the other hand, I beg to submit that the Right Hon’ble gentloman has stated
something to the effect I had mentioned on another ocoasion in the House, a8
will be found by a rcference to the Pioneer of the 26th November last. And the
remarks of my Hon'ble friend in introducing and explaining the Financial State-
ment do not help us much further, save that they foreshadow a loss of opium-
revenue to the extent of some Rs. 96,00,000 (Rupees ninety-six lakhs) in the
coming year—a loss this country is to suffer to please a fow faddists in the IIouse
of Commons on the supposed idea that the Ohinese Government have resolved.
to prevent opium consumption in that country. But, my Lord, no one is inclined
to put much faith in the assurance of the Chinese Governmeont, and we fear that

$18 L. D. X
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this assurance may be used as a-plenk hyithe anti-opium party in. Parliamont
to get the Becretary of Btate to commit-himsolf 40 a'line of policy ‘which' may
hereafter be .difficult to withdraw from,:and whioh will simply beneéfit the
Chinese Government.at the ‘expense of a legitimate ‘source of - revenue ‘of thia
country ; #nd. I see-thoicomments in the:public Press are entirely of the view I
ventured:to suggest. by my question, that Government should ‘endeavour:to
strengthen the hands of the Becretary of Btate, sa that ¢ if in a virtuous moment
Great Britain (eoides that the industry must he abolished, then she should:bear
the cost. It'would be the height of meanness and hyprocrisy to saddle the
tax-payer of this country iwith a ouvst of British reotitude,” 'I therefore "trust
_ that Your Excellency’s Government in what has been addressed to the Secretary
of Btate has brought forward the right of this country to be compensated, éven
for the 96 lakhs which are to be given up to please the English Parliament,
My Lord, Your Excellency’s Government cannot be ignorant, but I desire for’
the information of this Council just to state that out of thé 30 thousand tons of
opium oconsumed by the Chinese, only 8 thousand tons are Indian. opium, and
that sinoce' the  opium edict of the Chinese Government of the 20th S8eptember
last, it has been reported t:at the sale of the drug in China has not only not in
#ny way been decreased, but has gone on increasing by leaps and bounds ; while
dut o our total income of revenue one-tenth is derived from opium. And just
to take the concrete case of Patna, we find somé 16 million souls live by the
oocupation of the opium industry, and thus we can imagine what we will suffer
by a total abolition of this revenue. While with veference to thereply of Your
Excelloncy’s Government, given me on this subject, I take the libérty to quote
Your Lordship's own views, 8o aptly applied to the Hon'ble Mr. Gokhale’s criti~
cism of last year on the Atmy Expenditure that { “He advises us to hang up
our military re-organization, till & more disquieting situation arises ; that is to
say, wait Wil the moment of danger arises defore we put our house in order.
My Lord, I respectfully urge that we should not wait, but tako time by "the
forelock and put out house in order before we find ourselves deprived by a radi-
cal Parliament of & revenue of six otore rupees from an industry which is the
means of livelihood of a countless number of the inbabitants of the country,

“ In the same. manner, the answer of the Hen'ble Sir Harvey 'Adamson to
my question rogarding the Urdu Lexicon, the Amir-ul-Logat, is disappointing,
that the Government of Your Excellenay should be taking no interest in :the
advancoment of. Oriental .etudies, as ‘to have no infoxfmation regarding this
Urdu Lexicon.” But from enquiries I have subsequently. made, I learn thereia
some information forthcoming regarding this valuable work in the Beoretarist,
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And, w-]mt has griaved me in the answer I.roceived isy that while the German
Government, spends. money with no stinted hand for the encouragement of:
Orjental studics, and the society esl'slllialled in London for this purpose sent a
deputation headed by Lord Reay to the present Secretary of State and . received
much encouragement from the Right Ilon’ble gentleman, yet he has been the
very: person fo withhold the sanction of the paltry sum of £400 (four hundred
pounds) per annum recommended by the Madras Government for thie publioa-
tion of Dr. Pope’s Tamil Lexicon. May I beg Your Excellency to interest
yourself in this question, and put us not to shamo at what a foreign Govern-
ment is doing for Oriental studies.

« Again, my-Lord, the answer of the Hon’ble Mr. Finlay to my question of
whether it is the intention of Government to take measures to legalise the nego-
tiability of raiiway receipte, that ‘If commercial opinion ever asks for the
change in the law with some approach to unanimity, the Government will be
willing to consider the gquestion.” Now, my Lord, the necessity of railway
receipts being negotiable affects more the trade and busiuess of individuals
carrying oo smnall and petty trades in upoountry and out-of-the-way places-
If this-facility were givén them they would become more enterprising, and the
unknown plsces in which they carry on business may soon become emporiums
of large Hourishing trade centres ; but it is possible this may affect big mercan-
tile houses who have the chief voice in our Chambers of Commerce, and the
want of unanimity of commercial opinion is probably due to the interest of
these upcdountry and out-of-the-way native traders (whose enterprise may lead
to the opening of the country) not being brought to the notlco of Government.
But' whethér or not Chambers of Commerce will with any approach to ununi-
mity ever-move Government, yet the recent judgment delivered hy the
Karachi Court in' The Delhi and London Bank v. North-Western Railway, is
wvidenoe of how desirable it is in that interest of banks that these railway reoei pts

were legally declared negotiable.

* My Lord, the Hon'ble Sir Denzil Ibbetson, whom while we are all glad
of his promotion yet regret his absence from among ue, in answer to my question
of the desirability of the Bill for the amendment of the Bengal Tenanoy Aot being
withdrawn from the Bengal Legislative Council and introdaced into Your Excel-
lenoy’s Council, has not beer to me, and others who are connectod with Bengal
convincing, namoly, that it will avoid the delay which will be involved by its con.
sideration at Your Exocellency’s bands. But, my Lord, the Bill is of 8o conten.
tious a character, eo seriously affecting the interesis of tho zamindars and raiyats,

318 L. D. 12
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and that considering thore will havo to be two Bills to engage the timo and atten-
tion of two logislaturcs, and further, that the Bengal Tenanoy Act has now boen
in forco since the last 25 yeurs, any delay of even a yoar or raore by its intro~
duction into this Counocil will not so seriously affect the interests of the people
of the two Provinces affected by the Bill ; while the reasons advanced by the
Hon’ble gontleman that the Tmperial Council should be relieved of legislation
whioh a Provincial Council is competent to undertake, were not applied in the
case of the Bindh Encumbered Estates Act and other Acts of legislation which
pow gdorn the Btatute Book of this Cduncil.

*To my request to be furnished with a statoment showed the approxi-
mate number of men employed in the subordinate and ministerial services, and
_the date when the number and pay in each grade of the service wero last
inoreased, I was referred to a statement published in the Gazette of India of
the 4th June 1904 ; but, my Lord, this statement, which, thanksto the courtesy
of my Hon’ble friend, Sir Harvey Adamson, I managed to obtain, I find does
not meet with the roquirements for which I bad troubled Government. This
statement admirably fulfils the object for which Lord Curzon had caused it to
be made, namely, to show the falanty that European and Eurasians were, at
the sacrifice of the natives of India, being unduly appointed ta the public :
service. But, my Lord, I have no intention to discuss class legislation j .my.
object (and I may say from the information asked for and given to my Hon'ble
griend Mr. Chitnavis in the matter of one particular branch of the public .ser~
vice, namoly, Postal Department) and his is the same, namely, to ameliorate
the pay and relieve the hard-worked subordinates in the public services, wha
are drawing the same pay which their predecessors in the posts now held by
them used to draw a quarter of a century ago. My. Lord, on receipt of. the
statement to which I had been referred, I ventured to write for a further state~
ment which conld enable us o trace the exact increase in number and pay in
the various subordinate and ministerial services, and have received a statement
which however, I am sorry to say, does not help us much farther, for unless
we know what was tho number of men drawing the salaries say, in the seven-
ties, we cannot make out whether the increase wo are shown in the statement
furnished to mo as having been made in overy department of the publioc service
during 1906 is in proportion to the accumulation of work in all the branches of
the publio service during the last 30 years. But cven this statement, ‘interest-
ing as it is, helps to show how inadoquato are the establishments at pre-
sent in existence. I will only take a conorete case, for instanco, the Postal

Department, though the same reasoning applies to every other branch of tha
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public service. From this statoment wo find that thronghout the whole of
India, the total number of employés drawing from Iis. 30 to Rs. 1,001 and up-
watds is 9,794 hands. Now, my Lord, of all the administration reports none is
moro appreciated than the one issued by the Postal Dupartment of India, and
one stands aghast at the countless ramifications and work dono by this Depart-
ment ; but it is hardly possible to conoeive that this huge work can be earried
on by only some ten thousand mon, excopt at the sacrifico of great hardship,
loss of health and comfort to these hands ;-and when I see from the }'inance
and Revenue Accounts of 19¢5-1908, the nct revenuo after deducting all charges
of the Postal service, is a surplus of some 12 lakhs of rupees, I respectfully urge
that the establishment ouglt to be strengthened both in number and pay by a9
early a date as nossible, My Lord, thoso who have served under Government
will assure Your Excellency that the amount of work the eubordinate and
ministerial establishments of the various departmonts of the public services have
to do has been quadrupled within the last 25 years ; while, my Lord, the standard
of expenses of living in these days has increased in the same ratio, if not more;
while the rate of wages in other walks of life have similarly increased. I there-
fore confidently say that it is the paramount duty of Government to improve
the pay and prospects of these men. My Lord, the chief ground of Lord Corn-
wallis in placing the Civil Bervice on the satisfoctory footing he did was to
have a contented and an honest service; and though I am proud to declare
that no service in the world can boast of & more loyal and honest set of servants
as & whole than the subordinate and ministerial servants of Your Excellency,
yet, my Lord, the burdens these men have now to bear can no longer be
allowed to remain unrelieved. I know of men in the Postal, Revenue, Secre-
¢ariat and various other departments of the public scrvices, who have to work
something like 14 hours a day, including Sunduys. Such is tbe increase of
work now-a-days in the varions Government offices, that Your Excellency will
forgive me if I parody the famous lines of Thomas Hood :—

“1t is not pens and paper

You are wearing out,

But human creatares’ lives.”

“ My Lord, I confidently assert that we have read with pleasure the resolu-
tion of Your Excellency’s Government regarding house 2llowanoe to high officials
in Calcutta, and to the clerks who have to go to Simla, and all we urge Your Excel-
lency to dois to further extend that polioy and principle of keeping hardworking
zenlous public servants happy and contented to the lower and other grades of
the publio services. My Lord, those who have been in the Revenue service of
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Govornment can alone appreciate the honesty of our pative subordinate and
mmmterlal servants; revenue of lahhs and lakhs of rapeesis brought fromy
village to village to the headquarters of many a district in India, by men whose
monthly pay or. emulnment dues not exceed 8 to 10 rupees a mouth ; our postal
messengers are enfrusted with lakhs and Ia.khs of ru pees belonging to the public,
who do not draw more than 8 rupees & mnnth ; our schoolmasters and teachers:
of our young, nre drampg the wage of a coolie ‘earned at some of our dooks. My
Lord, I will not draw further on this harassing picture.  But, my Lord, there
is_enother . class of public servants whoee claim it is impossible to overlook, and
they, are the. Deputy Oollectors and Magistrates, the Munsifs and Bubordinate

* Judgea .and & more lmrdworkmg, diligent and straightforward class of men it
will be difficult to find inany part of the world—all these branches of the pub-
lm sorvices necd to be strengthened both in number and pay. T would rather,
my Lord, see that our future surpluses arc utilized for this purpose, to ameliorate
in some measnra the lot of these most dcscrvmg public servants than even a
remission or reduction of taxation.

“ My Lord, I confess of all the replies given me to the series of questions:
put by me, the most eatisfactory was the one given by the Hon’ble Mr. Finlay.
regarding British Indian subjeots in the Transvaal. I had put that questiom
with the view to show our.people that tbe Government of India is quite as regard-
ful of the rights and privileges of the natives of India in the Transvaal as those'
who are independently advooating their cause ; and it is a great pleasure to me
to find that the policy and action of Lord Curzon’s ad ministration on this subject:
is being supported and maintained by Your Excellenoy’s Government, It:is
one. of the unfortunate peculiarities of the method adopted in the Government
of this country, that what is being done by the authorities is never made public:
until the matteris finally disposed of, and this leads ill-disposed - ‘people to  mis-
lead the.ignorant masses, and to induce them to helieve that the present-day
Qovernment takes no.interest in the people ; and therefore the answer. of. the
Hon'ble Mr. Finlay has been received with great satisfaction by those amongst-
whom I live, move, and have my hcmg But while this answer has besn hailed
with satisfaction, it has brought to light a curious .state of affairs, that these
Transvaal Indians—whose 'canse -is taken up and advoocated by the Congress,
and whose representatives receutly went to Eng}and, found it necessary Lo secure
the co-operation and support of the Sccretary of Btate for India, and on whom
they waited in deputation—should have been 8o shamefully disregardful of Your
Lordship’s Government as not to have sont to the Government of Indja even a
copy of the memorial which Las been published in some of the new-pupers of
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this country ; and this answer shows that Your Excellency’s Government bas,
uncalled and unasked for, done your duty by the people of this country; and I
have not the slightest doubt that in spite of this ignoring of Your Excelloncy’s
Government, it will continue to take that intercst and will safeguard the rights
and privileges of the British Indian subjeots in the Transvaal as has always been
done, and that Your Excellency will take all the measures in your power to'sed
that the British Authorities in England see that the new Legislative Assembly,
which has, unhappily for us, so scandalously abused its powers by passing the
Asiatic Ordinance, by reading it three times at one sitting, will not be allowed
+0 abuse with impunity the powers and privileges with which the new Assembly
has been vested, and especially now that we learnt that Lord Selborne has reserv-
ed his sanation to the Ordinance subject to the King'sapproval, and that British
Indian subjects will not be made to suifer the indiguity of being less than the
meanest of the subjects of foreign States who have secured a footing in that
country. And here I beg to draw the notice of Your Excellency to the reply
reported by Reuter to have been given by the Secretary of State in the House
of Commons, that the subject of the treatment of Indians in the Colonies was not
included in the agenda of the Colonial Conference, hut if there were time ke would
invite the Conference to ronsider the matter. My Lord, I can hardly believe that
Your Excellency’s Government will allow a matter of time to be permitted to
burke the serious consideration hy the Colonies at the Conference of this impor-
tant question : and, my Lord, the recent discussion in the House of Lords initia-
ted by Lord Amptbil is full of hope. I have therefore no hesitation in saying that
if Your Exccllency’s Government were to urge by telegram— (for there is hardly
time left to dv so in writing) that it is the wish of the people of this country that
this important question should not ouly be includedin the agenda but should
be one of the chief questions to be fully considered and definitely settled iti the
forthecoming Colonial Conference ; and now that the plea of T.ord Lansdowne of
thore being no representatives from India in the Conference heing set aside by
the appointment of Sir James Mackay, Your Excellency can safely urge for the
discussion on tho status of the British Indians in the Colonies ; and if Your Exco]-
lenoy’s Government will do this, Your Lordships will scouro the everlasting gra-!
titude of tbe people of India. My Lord, I do notfora moment deny that self-
governing British Oolonies, like Foreign Governments, have the sole right to le-
gislate for that which they think best for themselves ; and we natives of Indiy, if
we with our eyes open choose to domicile amongst them, that we must submit to
the laws of the land ; but what I contend is that British Colonies cannot put a
stain of inferiority on, or put the British Indian subjects on & lower status than
that bestowed on the commonest foreigner, and that there should be no differenco
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in the treatment by roason of his colour of one whois a British subject by birth-
right, My Lord, I feel, vory keenly on all that affoots and reduces the British
Indian uub]wt in tho estimation of his fellbwmon, but I havo to confess that I
oannot command t.lmt aloquence of language which can exhllarstc and rouse
people toa sense of their duty, and therefore when I find views in consonance
with-my own, expressed in language which cannot. but oomm!md the appro-
bation of Your Excellency’s Council, I trust I may be permitted to make a
small quotation from such. Some Mrs. Stobart has, in the Fortnightly
Review for February, given to the world the case on behalf of the Transvaal
Whites as against the British Indian subjects, and the writer in the States=
man has admirably exposed her fallacies as follows :—

¢ Mrs. Stobart follows the discourteous South Africa practice of using the word * eoolie
as synonymous with * Indian.” The case that she here puts forward resolves itself into
a demand that Indiaus should be excluded from South Afrieain order that white persons may
have the privilege of charging high cash prices to Kaffirs, and giving long credit to Boérs,
and still have a Lalunce over to pay for Churches. This is the ultimate basis of the  freg
evolution * and the “ constructive sociology *’ on which she lays so much stress.- . Jf Mrs.
Stobart is thinking ouly of Polish Jews who aro permitted freo ingress into the Transvaal,
doubtless ‘she is right in arguing that this petty trading is important for them ; but as
Englishmen we object to the assamption thit the English race has no higher réle to play
than to maintain country storcs for selling obeap goods to Kaffirs and Boers at fancy rates
of profit. It is just because we hold that Englishmen have a far higher rfle in the world
that wo demand cqual rights for Indians in sll parts of the Empire. We do nol fora
moment contend that Indians in the mass have yet reached the same level of civilization or
of intellectual capacity that the better classes of Europoans have reached ; nor have we the
slightest desire to interrupt the elovating work which the influenee of the whits races upon
the coloured, races is effecting. . Our whole argument has always been that white men mus$
prove.their superiority by their actions and not by their sssertions. Hore iu Caloutts whits
shopkeepars are able to carry on busipess in competition with Indian shopkeepers, white
barristers and doctors in competition with Indian barristers and dootor. ‘?hey are able to
do it because of their own eflicienay, and if that fails they will inevitably go down, aud will
dmor\'s to go down. No race can permunently maintain supremacy exoept by md.inhin{ng
superior efficiency, and the whites of the Trausvaal, in asking for Anti-Indian Iegulat.mn, i
effect confess that they are ‘nofib for the aupmmwy whmh they dlaim,’

With these remarks I feol confldent overy Member of this Qouncil is in sgrees
meut.

“ My Lord, it has been a matter of equal satisfaction to me that Si} Harvey
Adamson has informed us on the question put by me regarding the much talked
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of subjeot of the separation of the magisterial and exocutive dutics of Ravenue
officers, that  the matter is still under consideration of Your Excellon cy’'s Gov-
ernmont, that the mass of evidenco fhat has been colleoted is still to be digestod
by the Government of India,” Bat it is becaunse I fear that this evidenoe is anti-
quated, and that, less Your Excellency may be induced by the spurious agitation
of a bastard public opinion, that I have respsotfully urged Your Lordship tostay
your hand from putting the axe to the root of tho tree which has grown with
ages, and rendered proteotion and shelter to the countless and illiterate durinjg
these years, and that we may well wait to see how the experiment works out
which has been intraduced by some of our Native Btates, the Chiefs of which
have been so enamoured with the glamour of the Congress, platform oratory. My
Lord, from such of the literature on this subjeet that I have como across, I sce
that goodnatured Englishmen, brought up from their childhood with the systum
of jurisprudence in vogde in England, hold it monstrous that a man can be a
judge and a prosecutor at the same timo, and this is what has led them to
believe the Collector-Magistrate to be. But isit so? I usk any one who has
any personal knowledge of our administration $o state whother this idea is not
erroncous ? Because the District Collector and Magistrate is the head of and
responsible for the police administration of his distriot, does he thereby ipso
JSacto assume and perform the function of a public prosecutor? Is it not
rather in his capacity under the Crimioal Procedure Code as a District Magis-
trate that he issues his orders to the Magistrates subordinate to him P Does
he, and can he interfere in the course of justice simply by virtue of his office
of being the head of the police administration of the district 7 Why, the Col-
leotor has s0 much work to do that he has seldom the opportunity, in the
course of his official duty as head of the police administration, of knowing of
any police prosecution till long after his Assistaut or Deputy-Colleotor-Magis-
trate has disposed of the case, when it may come before him in appeal or in the
monthly oriminal retarn. I do not from, this desire to state that there are nog
instances where & Colloctor-Magistrate may not have intorcsted himself in a
particular case; but will he not be in a position to do so even if he were to be
deprived of being the head of the police administration? Do wa not seo and
know of officials unconnected with any particular branch of the administration
occasionally interesting themselves in what has been done therein ? The most
recont instance in Bengal of this presumed influence of officials ta subvert the
course of justice, I need not say, ia the order of the High Oourt transforring
the casc against Messrs. Emerson and Kemp from the Oivil Court of Backergunj
on tho application of the plaintiffs, who are all intimately connected with fhe
law, on the ground that they are afraid that those officials (though they hL-vo
no conncction whatever with the Civil Court) will bo able by thoir oflicial
* 48 L. D. x
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ppmtmn in the distrigt to canse o mlscarringe of justice. Now here, my Lord,
there is no qnest;on of Collector-Magistrate; it is sunply hocguse the defendants
aro officials in the district. I, however, do?not deny there are some glaring
;qmtanoas of miscarriage of magisterial justice, but this has been wade by design-
ing persons to appear ag if this is the universal result of the admivistration of
q'}‘l_mmal justice, by our Collector-Magistpates. But, my Lord, if a thorouzh
and searching enquiry were to be made, if the poor and helpless raiyat in the
far-off and out-of-the-way places of the country could be got to give his unfu~
tored opinion a8 to what he would prefer, or if the district officer who is in close
d_qily touch with the Paople in his charge wers to be asked, for the moment, to
set aside the delicacy which naturally affeota his giving an opinion on & matter
which pérsonally affects his work and charaoter, to conscientiously state what
he really thinks of the substantial justice meted out to the people, coming, as
Your Excellency does, from the free atmosphere of England aod Canada,
Your Excellency will then know what a sham and a delusion is this cry of the
jniquities of the Collector-Magistrates of this conntry, while the great question
of impairing the usefulness of the Revenue-officer if deprived of Lis magist
rial power is absolutely lost sight of by those who have no idea in England of
onr system of revenus colleotion. My Lord, I fully agree with W, C, M., whose
identity we can hardly miss, in his letter of the 14th February in the English-
wan of the 18th idem, that ‘ no one who has ever been either a Mufassal Judge
or & Mufassal Magistrate can require to be reminded that British Judges in
this country, being aliens in it, require ta be brought far some time in their
career into olose contact with the people in order to understand them and their
habits and mind. No man ocan be a good Mufassal Judge who is anly a good
barrister trained at home ....,. I recognize that there is much both here and at
home in the structure of the administration which is very valuable, ‘and is
worth preserving ; and those who would rush over precipices, running after
buttorflies with bag nets, with their noses tilted in the air had better be re-
strained in their own interest and those of others.! My Lord, I cannol command
the faocile gift of the ready-writer of W. O. M. I therefore cannot express all I
wish to do gn this subject as happily as he has done ; but fully agreeing with
all be states, I earncetly commend the perusal of his letter to Your Excellency
"and Your Lordship’s colleagnes, But you will forgive me if I enlarge a little
more on what I wish to impress on this Qouncil. The main reason of the ad.
vocates for this separation ia that of the miscarriage of justice that occurs under
the regime of the Collector-Magistrate ; but, my Lord, any one who is soquaint-
ed with tho manner of the administration of civil and eriminal justice in this
cquntry, if honcstly disposcd to say what he really feels, cannot but state
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thet it will be disastrous to the life and liberty of the subject if criminal justice
is entrusted to a class of men who can have no means or opportunitios of com-
ing into contact with village lifo.or with the peoplo in their every-day ayg-
cation, who bave not the menns of knowing what is going on in village or dist.
riet, which the Rovenue-officer, in the ocoursc of his natural duties, mov ing
sbout from village to village, gets cognizance of, and which no amount of per-
jured evidenoe, obtainable in the doorways and porches of our Civil Courts, with
the knowledge at his command, oan ever mislead bhim; but if we have the
Subordinafe Judges to perform magisterinl duties, we will see enacted what ig
commonly to be found in their judgments of acting on * the preponderance of
the weight of evidence’. They have no means of knowing that the man who
has deposed on oath has a grudge or motive which will aid and help him in any
matter or purpose in which he is interested in his village, But, my Lord, are
we ignorant of the miscarriage of justice thats take place in countrics where crj.
minal justice is administored in the manner, those who now seck its introduotion
in India P We have beforo us that terrible miscarringe of justice in the case of
that unfortunate Swede, Aifred Beck again in the case of tae miserable Edaljee
and in the more recent oase of the man Lewes sent to three years’ imprisonment
on the perjured evidence of the woman Millie Marsh, while the cass of Drefus
has made our blood curdle cold, and I need not enumerate the cass of misoarrigge
of justice in America. And is there not miscarriage of justice in our own Qiyjl
Courts? While under our Code of Criminal Procedure, our sye¢tem of revision,
supervision and appeal is so complete, and last, though not the least, our native
Press ever watchful to bring to light where injustioe ovours undor British ga4.
ministration, what danger is there, my Lord, for any one in this country now-
a-days to suffer in his liberty of person, to necessitate a change which will
materially reduce the importance, usefulness, and utility of a great branch of the
public service, and can only benefit pleaders and lawyeas.

« My Lord, it was with a touch of regret I heard the reply of Your Excel lency’s
Government to my question regarding the taking the public into its confidence
18 to what Government propose to do in the matter of the futurs constitution of
the Legislative Council, the Government is not at present prepared to make
‘any pronouncement on the subject ; and the reply furnished by His Excellency
the Commandor-1n-Chief regarding the ‘ Councillors of the Empire” miakes it
necessary for me to trouble Your Excellency again on this subject ; for evor gincy
st was mooted that the question of amending the Legislative Couneil is under

the consideration of Your Excecllency’s Government, great has been the conster.
2



138 . FINANCIAL STATEMENT.
[Nawad Bahadur Khwaja Salimulla of Dacca] . [2712 Marcm 1907}

nation amongst my community that if the amendment is to consist of a further
extension of the educational franchise, wo Muhammadans will be .completely
swamped by those of the more educationally advanced communities in the country
and while we felt assured by Your Excellency’s gracious reply to the deputation
that waited on your Lordship at Simla, yet we feel, tbat the time has come when
we shuuld know something more definite as to what is in store for us, and it was
with a view that in case the committes appointed by Your Exgcellency come toa
conclusion which may still further hundicap the less educatwnal]y advanced

races of India that we desire to be permitted to he fully heard before an irrevo.
cable decision hos been arrived at by Government. My Lord, from the publio

papers I find that Your Excellency’s Government has forwarded its recommen-
dation to the Secretary of State, and we find that the Right Hon’ble gentleman
has from his seat in Parliament declared his intention of submitting the proposal
to a disoussion in Parliament. Under these circumstances I respectfully submit
it is but fair to the people of Indis, if this Oouncil had also an opportunity of
discussing this subjeot before final orders were passed. My own idea is that inatead
of the microscopic minority of English-speaking natives alone being invested with
increased power of guiding and advising Goverpment if the Princes, Chiefs and
the landed gentry were taken into consultation by Government, and given greater
facilities of being heard nnd consulted, there would be a greater chance of Govern«
ment aryiving at a policy of administration which would be more conducive to
the peace and prosperity of the country. For the Princes, Chiefs, and large
landed proprictors of the country, having a larger stake in the country and interest
in the well-being of the people than pleaders, lawyers and members of other pra-
fessions who predominate amongst the educated classes, aye in as great, if not
better, position to aid and advise Government than these self-constituted repres
seutatives of the people. And even i§ it is the intention of Government to give
wider opportuuities of local self-government to the people by making over to the
educated classes the administration of Municipal, Distriot, and Local Boards free
of the control now exercised by Government officiale, sush an arrangement should
be so hedgod in as to enable the landed proprietors to get a preponderate sharp
in these administrations, and the rights and mt.t-reats of the backward classes
should be safeguarded. For, my Lord, in Bplte of the existing vfficial cheok and
.control, judging from the almost universal scandalous mismanagement of the
municipalities and local baards of the country, I confess that property holders
who havo large stake in tho gountry look -with dismay at the possibility of having
their interest handed over to a body of mon who in the past, in the name of pro
gress, hiave scandalously misused their powers, incurred Iiabilities, ;and spent
publie funds entirely out of proportion to the benefit and advantages accruing
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to the public ; and seeing the exposures which are coming to light in ihe
management of these corporate bodies in BEurope and America, the landed
proprietors cannot look with composure on s similar state of affairs coming
into existence in this country,

“ My Lord, these matters which I have brought to the notice of the Council
donot by any means exhaust the subjeots that need to be brought to Your
Excellency’s notice ; some other matters have already been brought forward by
my Hon’ble Colleagues, and I am sure those who will follow me will do like-
wise, and I do not intend to trespass on their grounds ; but it is probable that
one or two matters whicl I deom should note scape Your Excellency’s notice
on the occasion, and to these I now beg your permission to briefly allude. My
Lord, the question of purchaso of stores required by Government from England
is one I desire to draw the attention of Government to. We all know the
commendable efforts made from time to time by Government to purchase the
requirements of Government whenever possible from manufacturers in India,
and the Jast act and resolution on this subject of His Excellency Lord Curzon
has done more for Swadeshi than all those who are talking so loudly about it ;
but it is in-Your Lordship’s power to still go further, and while the trade must
be grateful to Your Excellency for the recent resolution on the jail industries,
yet what I respectfully desire to bring to your notice is the claim of the trade,
of men who maintain and keep up extensive business establishments and who
could supply the articles which are not manufactured in this country, if com-
missioned, more expeditiously than the India Office Store Decpartment, These
gentlemen have become a valuable asset of the country and havo a right and a
chim upon Government to bs assisted in their business since they substantially
help the revenues of the country in the payment of custom-duties and income-
tax. I however know, my Lord, that it is diffioult to tackle the Store Depart-
ment of the India Office, but if we go on pegging away Your Excellency’s sucoes-
sor may succeed in doing justice to a deserving class of the citizens of the Empire.

“ My Lord, it is with much satisfaction that we have seen Your Excellency’s
appointment of the Ganges Bridge Commission. The evidence recorded by it has
been read by all of us wiih great intorest, and wherever it is decided upon to
bridge the river I trust the claims of the Province, I have the honour to belong
to will bo taken into consideration by the Railway Board, and a line will be
built which will facilitate the great jute and other risi ng industries of the Pro-
vince, and if it is decided upon to bridge the river at Bara, the project, so long
kept hanging, of a branch of the broad gauge line from Sara to Serajgunj will
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be taken in hand as soon as pésslblc .While on the sub]eot of Railways I will
only make a passing allusion'to the great inconvenicnoo caused by the shorlage’
of wagons ; for I feel certain this subject will be more ably. dealt with by those’
more competent to deal with the subject than I am. I however earuestly beg
that, amongst their other requirements, proper arrangements be made ou rail-
Wway platforms for the ingress and . ogress of the third class passengers, and
greater facilities and assistance afforded to these passengers to obtain informa--
tion as to how and where they have to go about, in the midst of the labyrinth
that has come into existence with our palatial railway stations.

. * My Lord, we were all satisfied when through the genius of Lord Curzon
the frade secured a stability in the matter affecting the customs administration
which was astured by the inauguration of the Imperial Custom Bervice, and
though the service is likely to be in a manner detrimental to the intorest of the'
natives of India in the public service, yet-native public opinion was prepared to
accept this inconvenience on account of the greater good and benefit to'be
derived from an uniform and systematic service, and those utterly ignorant of
cnstoms work -and requirements of the trade being no longet fomt.ed on as kam
chalavs. But, my Lord, serious cries are coming from Bombay that the Col:
lector of Customs of that Province has been allowed to take up the appointment
of the Private Secretary to the Governor within the period he was bound under
the rules of the Imperial Custom Service to remain in the Department. If
thus well-digested and well-considered schemes are to be allowed to run over
rough-shod the trade will lose all confidence in Government, and it will be
well if the publio come to think that the Imperial Customs Service is not to be
merely & warming-pan for rising and brilliant Civilians.

“N O\Ii‘r-'n-d&ys we hear much about the growing discontent and unrest in India.
Oiie well-intentioned, but, I think, ill-advised, Englichman, instead of keeping
his thoughts to himself, has gone on to give alecture on * If there were another
Mutiny, which has been thoroughly mieconstrued by the native publio ; the
sarne may be said of the sayings of the worthy Prelate and of the Padree who,
with the globe-trotters we have the pleasure of receiving every cold season, in:
their goodness of heart, discanted on the growing aloofness and want of
association and sympathy boetweon the rulers and the ruled. But, my Lord, may
I beg to tender you my humble experience derived from the elose connestion we
possess between the masses and our rulers, that whilo there is some truth io the
allegation, I honestly believe the saddle is put on the wrong howso-—in short, the
blame is put on the wrong party. When we find officers, who conscientiously
dischagge thoir duties, as we have seen in the time of plagueand famine amongst
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is,calumniated, and maligned, insults heaped upon them in the public Press and
such conduot defended and even lauded by those who ought to know botter, how
can yon blame these officers and their comrades in the servico if they keep Lthom-
selves aloof, as is charged againet them P But, my Lord, I would only ask those
good-natured Englishmen who have innocently roused a spurious disregard
amongst the people for the good and honest work done by those in authority,
to state amongst which of the mnsses of India hava they moved ? Do they know
anything of the feelings and sentiments of the Bhils, the Santals, the Garhos
the *Lushaires, the Chins, the Nazas, the Manipuris and even of the raiyats ; are
not their views and opinions the second-hand, self-interested ideas of a miscros-
«copic minority? When have these good-natured Englishmen come into real
cortact with the distriot life of the district officer, and when have they come
into contact with the people? Have they not taken their clue from what they
have seen and read in irresponsible papers 7 But, my Lord, if we take a lesson
from what we see around us, it seems to me that the attempted supremacy
of Demos is coming to an end ; the common sense of the people is fast returning
and the people are prepared to once again trust in and abide by what is done by
the authorities as done with the best intention of being for the ultimate good of
the country and the people. We see the revolt against the progressive party
in Germany in Russia, in the Labour Conference at Belfast, in the County Council
eleotions in London ; and last though not least, comparing great things with
small, in the recent municipal election in Bombay we find the violent agitators
and their friends in the Press are being disoredited. My Lord, I feel sure it is
a pure fiction this cry of unrest in India, but we cannot shut our eyes fo the un-
scrupulous writers in the Press and forthy orators fanning the flame of sedition
and openly preaching it under the clock of self-government, My Lord, it was
only a cloud no bigger than a man’s hand in the old days that, being ignored by
the officials, ultimately brought about a revolt.

“We bave bad our disturbances lately, my Lord, I use no language of
exaggeration when I speak in this Council of the exemplary conduct of Muham-
madans during theso times of trial, There is no denying that the martial charac-
toristio of the Muhammadans is not extinot and it must be said to their oredit
that they.have displayed a calmness and obedicnce whioch marks them as a people
worthy of the sincerest consideration of Your Excollency’s Government. My
Tord, I deem it right to just make a passing allusion to the great question which
has disturbed this country, namely, the partition of Bengal, Though it is an
cstgblished fact, yet, my Lord, it is my duty to.stato that during the recent
Muhammadan Education Confcreace at Dacca Muhammadans from all parts of
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India were present and they were convinced, from what they saw and heard, of
the advantages which have accrued from the partition to this once neglected:
part of Bengal in general and to the Muhammndans in particular ; and with the
oxoeption of a few who, for their own selfish interest, have joined the opposite
camp, I assure' Your Excellency that the whole Muhammadan community of
India view with the greatest satisfaction the partition of Bengal, and indeed it
willibe a sorry day for India if the tactios of the home rulers of Ireland, now being
introduced into India lead to this great act of public polioy to he reversed or
sot aside. The loyally disposed Hindus and Muhammadans feel that Govern.:
ment must with a strong hand put down at once and once for all, what is going
round about us. My Lord, I know that I shall be taken as an alarmist, but my
Lord, ¢ It is the coming events that cast their shadows before’, and I am prepared
for all the contumely and odium that will be cast on me, if only Isucceed inin-
ducing Government to pause in the course of putting unlimited confidence in the
lip-loyal sayings and dvings of ill-natured people, and allowing them a free hand
80 long as they keep outside of the pale of what is defined in the Penal Code as
gedition and treason. We only appeal to Government to put down with a firm-
hand every attempt to sow the seeds of disaffection and to seduce the people from
their faith and belief in Your Excellency's Government. These remarks I have,
with some diffidence, ventured,to bring to the notice of Your Excellency’s Council
for knowing as I do of the contumely I shall receive from these newspapers for
making them, yet I feel that when we see the standards of the enemy floating
from their platforms, and the war ory of 8waraj proolaimed from the house-tops,
we cannot remain mere lookers on. And while it is necessary.for'us to ask the
authorities to réemedy any inconvenience or hardsbip the people may besulfering
of which we may become aware, yet we feel it our duty to thus publicly protest
against good-niatured and well intentioned Erglishmen being made the innocent
instruments of men who are brewing mischief the consequence of which they have
no thought of ; and at the same time to declare our confidence in the Government
of the country and our faith that it is mca.pahle of knowingly doing the propla
an injury or a wrong, and that the powers with which (overnment is vested, to
check and put down the aot of lawlcssness which is rampant in the country, will
no longer *e allowed to be & dead letter. .

« My Lord, T apologise for the length of these remarks, but this meeting is
the only opportunity we havo ¢! publicly bringing to the notice of Government
what the people with whom we are in daily touch, feel and think, and it needs be
thatin a year's course we have n;uck to place for the information of Your Excel-
lenoy’s Government.”
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The Hon'ble Mr. HavLr said :—“ My Lord, I congratulate the ITon’ble
Tinance Momber and the Government on the reduction of the tax on salt and
of tho postal rates. Burma does not share in tho larger change, as the rate
which is now to be in force in other Provinces already provails there but the
more favourable postal rates will be much appreoiated.

“ The increase recently sanctioned 'to the Forest establishment and tho
generous treatment accorded to the Police in tho matter of special pensions
and otherwise have been received with gratitude in Burma.

“ When the Financial Statement was being discussed in March 1906, I
ventured to plead for liberal treatment of Burma under the new Provincial
Contract. The Hon'ble Finance Member quite agreed that liberal expenditure
in Burma was likely to prove productive, and he added that it would be
the object of the Government of India to acoord it both just and generous
treatment. In some respects the new settloment is not unsatisfactory, but
taken as a whole, and in one very importaut particular, it falls far short of our
expectations—so much so that if the present arrangement is adhered to the
development of the Province will be greatly retarded. The item to which I es-
peoially refer is that of expenditure on Civil Works which is 80 lakhs, or 85
lakbs less than the expenditure of the current year and 20 lakhs below the
figure recommended by the Local Government. '

“The Province is young and expanding. It is still very ill equipped with
roads and public buildings. The area of Burma exceods that of any other Pro- .
vinoe in the Empire ; and though there are large tracts which will never become
available*for oultivation, yet the area of culturable waste is very much larger
than that of any other Province—and waste it will for the most part remain if
expenditure is now to be reduced as proposed, It would be casy for me to
mention one district after another in whioh progross has undoubtedly been
retarded owing to the expenditure on public works heing inadequate; but it
will suffice now to take as an instanoe one portion of the Province which, as it
happens, has been under British rule for eighty years.

~“The total arca of the three southernmost distriots of tho Tcnasscrim Divi-
sion is 22,159 square miles, the cultivated area is barely 600,000 acres, while the
culturable waste is nearly 6 million acres. Now, this is not a tract in which the
rainfall is uncertain or the soil barren. On the contirary, the rain hasnever been
known to fail and the land is exccedingly fertile, but communications are so difli-
cult that progress cannot be expeoted without free exponditure. Ia the delta of

348 L. D. L
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the Irrawaddy a network of navigable creeks facilitated extension of cultivas
tion without heavy expenditure of public funds on roadsand bridges, Turther,
inland oart tracks were available over the level plains throughout the long dry
‘season, but this is not the case in the lower part of Tenasserim, nar in other
psrl‘.l of Lower and Upper Burma where lie the millians of acres of culturable
waste. People will refrain from bringing such land updér cultivation until

they see some good prospect of being uble to convey the produoce to market at
& reasonable cost.

“ Again, the state of the axlv.l.mg ronds in the Province has baen a byawo:d
and reproach for mary years—and this in spite of the fact that a langer percent-
age of the Public Works grant is being speat on repairs than in any other Pro-
vinge. I do not suggest that the Public Works Department is responsible  for
these defects—the money allotted bas been insufficient.

“Then, as regards buildings, Burma is still very ill equipped. Nat only
are there many large buildings now under canstruction while estimates for
others are under consideration, but there are hundreds of smaller buildings,

mostly of timber now more or lges dilapidated, which should be replaced by
permanent masonry structures.

“Qwing to the high cost of living the cost of administration is necessarily
high—aso, too, are the rates of labour. It is estimated that the cost of Publia
‘Works in Burma is double that in India—for every rugeo that we spend in
Burma we get no more than can be got in India for eight annas! Although,
therefore, the standard figuro tor expenditure on Civil Works is higher than
that of Indian Provinces, the allotment is not really on a more liberal scale. It
appears to provide for the cost of the work being double what it is in India,
bat not for the equipment of the Province being in a very backward state. If-
expenditure bu Public Works is ourtailed expansion and development must be
retarded, and it is to be regretted that this great and valuable estate should - not

be developed to the full extent of ita capacities to the behefit of the people and
of the Empire at large. .

““'|'.e revenue is increasing it is truo, and the Province will be entitled to a
share of the inorease ; but this will not suffice to cover the growing wants under
other heads, and also to maintaio Fublic Worke expenditure ata proper level.
Nor oan this expenditure over and above the standard figure be fully met from
the balance. The olosing balance this year includes 50 lakhs received as a con-
tribution on starting the now settlement. Without this the closing halance
would he at a very low cbb, and the Provincial and Local balances taken togethen
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would in the current year have been reduced by 30 lakhs, while the Budget
Estimate for 1807-1908 provides for oxpenditurs which will reduce the balanco
by 15 lakhs. The requirements of the 1’rovince have not been always fully met.
They are increasing steadily and rany be expected to increase at least as fast a3
the revenue. It is indeed unlikely that the large expausion of revenus that wo
have witnessed in recent years in Burma will continue. Even the Finanoial
Btatement which is now under disoussion .affords ground for supposing that the
advance may not be so rapid and so steady as formerly. Thus in paragraph 17
the following passage ocours :—* In Burma, on the other hand, mainly in con-
‘sequence of floods in some districts, the expansion of the (land) revenue hasbeen
less rupid than was expected.” That remark refors to the figures for 1006-1907.
In 1907-1908 a large inorease is cxpected (paragraph 163, but a considerahle
poition of that increase will consist of ‘ arrears of the current yoar duo to floods
and unfavourable agricultural conditions in some parts of the Province.’ Now,
this destruction of orop by flood is not wholly the result of abnormally high
floods in the Irrawaddy. It is partly due to the decision of Goverament to
prevent systematic bunding on the eastern bank of that river, on the ground
that embankmenta on that side endanger the largo and very remuaerative
works on the west bank. It may, therefore, be anticipated that for many years,
even when the rise of the Irrawaddy is normal, a considerable area of rice-land

lying to the east of that river will be submerged.

“ From the Finanoial Statement it is also clear that it is not safe to oon-
clude that revenue under other heads will expand in Burma without any checks.
For instance, in paragraph 19 it is stated that ¢ the improvement under Stamps
qnd Excise has beeu fairly general throughout the country, xcept in Burma
and the United Provinces.’ Again (paragraph 128), ‘ The growth of assessed
taxes in Burma has received a oheck in the current year.” On. the other hand,
as regards Land Revenue Charges, ¢ the hudget estimate in Burma has proved
too low and there is an increase of Rs. 94,000." And here it may be noticed
that whilo the Province retains only half its land-revenue receipts it has to

bear the wholo of the land-revenue charges,

. “I would further represent that Burma Provincial Revenue suflers in an
exceptional degree from the export-duty on rice, Over 80 lakhs of rico export-
duty ave paid onnually in Burma, and this is mor= than 70 per cout. of the total
amount #o levied in the Ewpire. Under the Provincial Scttloment the whole of
this money is Imperial ; but ono result of the duty undouhtedly is to reduco tho
price of rioc in the Province, and this again leads to the land-revenue being settlod
on o lower level than would be the case if exports were freo. Burma gots n half-
318 L. D. L2
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share of tho land-revenue, and so the export-duty on nce leads direotly to loss
of Provincial Revenue,

“I would recommend that somo compensation be made to Burma on
acoount of its exceptional contribution to this head of Imperial Revenue, and
that the additional assignment bo such as to render possible an increase of the
Civil Works standard figure on the expenditure side from 80 to 100 lakhs.

“ Whether one looks at the Provinoial Bettlement as a whole or solely at
this one important item, I oan only apprehend that unless the suggested altera-
tion of the Civil Works standard figure is made the already long delayeq
dafelopment of some of the most fertile portions of the Province will be still
further retarded, while such districts as are already well populated and exten-
sively oultivatod will remain ill equipped with buildings and roads,

“ In conclusion I desired to express regret that a settlemont more liberal
and more in consonance with the needs of the Province had not been accorded.”

The Hon’ble M. AroaR said :—* My Lord, I will not take up the time of
the Gounoil by repeating at any length what has been said in every part of India
regarding the shortage of rolling-stock on our railways. There is hardly a report
issued by a Coal Company in Bengal that does not contain some reference to the

same thing, and if matters go on as at present, we shall have serious oomplaint
from our local Jute and Cotton mills of the increasing difculties thoy labour
under consequent on the shortage of coal, entirely occasioned by an insuffi-
oiency of rolling-stock. 8o far as Bengal is concerned, the feeling is unanimous,
At a meeting of our Ohamber of Commerce, held on the 27th February, the
representative of the Bengal Coal Company, our premicr concern, stated that
the Indian Mining Association had last no opportunity of urging, during the
past twelve years, the necessity for ample transport being provided for the coal
industry and had becn warmly supported by the Chamber, that many of our
principal linos of railway are within a few days of stoppage, our mills and other
industries are forced to live from hand to mouth, our steamers visiting this, the
prineipal, port of India are forced to leave short of their bunker requirements,
Btrong words, my Lord, but true in every detail. At the same meeting I had
to refor to tho same subject in my addross.

“Bpoaking strangely enough on tho same day, the President of the Bombay
Ohamber of Commerce in the conrse of his able address said :—

‘ At the present moment there is one bitter ery going upfrom all over India for wagons to
garry the produce of the country. Only a fow months ago wo heard of the Karachi ,Jupm
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being nuable to get their wheat down on sccount of an insufficiont srpply of wagons, the
resalt beiug heavy losses on account of demurrago, cte. Now we hear of stations filled with
cotton and no wagons to take it away ; thousands of tons of mangancse lying at the stalions

in the Contral Provineos waiting for wagons which do not come. Indoed, it is not necessary
to refer to any partioular trade as all are suffering alike, and it is diffioult to estimate the

loss this inability on the rmlwuystosuppl) wagons mesns to firms and merchants, but it
must be very large.

“J oould go op quoting indefinitely complaints on the same subject, but I
have no doubt Your Excellency bas noted them and no useful purpose wuuld
be served by my taking ap further time of the Council.

“The Financial Summary and Btatement for 1907-1906 has been weloomed
by the trading interests of Caloutta on account of the important provisions con-
tained in it towards making up the deficiency in this matter of rolling-stock.
The large grant of Rs. 568 lakhs, or 3% millions sterling, calls for and is
receiving the cordial appreciation of the Bengal Ohamber of Commerce. We
note that the Railway Board report that the provision of 6568 lakhs has met
in full the demands of all railways for grants for rolling stock for t.lie year

1907-1908.

“ There are, however, two important points to which, in our opinion,
prom pt attention is necessary, while the Budget does not show signs of meeting
them. These are, firstly, a programme for expenditure on rolling-stock over a
longer period than one financial year of twolve months; and, secondly, the
liberal treatment of what are termed, in the Financial Btatement and tho
Railway Board’s memorandum, ‘open line requirements,” which we look upon
as the provision of facilities other than rolling-stock in order to enable railways
to move with despatch and promptitude the increasing traffic. It is shown
in paragraph 78 of the Financial Statement that the receipts from the carriago
of passengers, goods and minerals on railways have increased during the last
eight years fromn 16} millions sterling to over 27 millions sterling, or by 70
per cent. It is known that during this period charges for ocatriage have been
reduced, so that it is safe to assume that in numbers of passengers carried, and
in weight of goods and minerals, the figures have been more than doubled
during these last eight years. As rolling-stock represents but & small share
of the total initial cost of & line of railway so, as development oocurs, must the
line as a whole be incrossed and not its rolling-stock only.

* During the coming year on now lines already taken in hand and under
‘construction only 2} millions sicrling will be spent, as comparod with nearly
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8} millions in the financial year 1906-1907 ; while nothing whatever is to be
spent on additional lines sanctionod but not commonoced, or on linos at present
under consideration but not sanctioned. Auv explanation of the reasons for this
decision —want of money and inability to raise it on reasonable terms—is given
in paragraph 71 of {he Financial Statement ; and in paragraph 72 we aro told
that the Government is considering whether it may not be practicable to dis-
pense with some of the restrictions which pow ‘hedge round their railway
policy ; and, further, that if this can be done, there is hope that a greater degree
of elasticity can be imported to the Railway programme. Ican only say that-
the trading community look with every confidence to means being devised ‘to:
prevent for the future the retardation of Railway progréss which is to mark
the coming tinancial year. Such retardation is not permitted either in Eogland
or in the United States, or in our own colony of Canada; and in neither of
these countries is the return on the capital invested so high as it is in India.
I do not think that we in India have so far appreciated the marvellous pros-
perity of our Railway system. Up to about ten years ago Government was
incurring an annual deficit so far as concerns Railways, In the financial year
1899-1900 a profit was made of £76,766, and since that year the inorease has-
been to all intents and purposes continuous, so that there has- been a surplus
for the year 1905-1906, after paying all charges, of over 2 millions sterling,
giving & ne: return—after paying all charges—of 5:41 per cent. on 253 millions:
sterling oapital expended on open lines, *All charges’' inoclude not only
interest paid on the capital cost, but also Binking Fund payments in liquida-
tion of the purchase price of certain lines which have been bought by’ Govern-
ment, as explained in paragraph 76 of tbe Financial Statement. What
sums are being expended iu this S8inking Fund we are not told, but we know
that purchase-money is still being paid for the East Indian, the Scind-Punjab,.
the Bombay-Baroda, the Oudh and Rohilkhand, the Eastern Bengul and other
lines. If such Sinking Fund charges are exocluded, as they should be, in-
ascertaining what percentage railways are paying, that percentage will be:
considerably more than 5:41 per cent. shown in the Financial Statement.

“ Remarking now on the first point to which it is desired to draw attention,.
we are told in paragraph 74 that it is far from certain whether it will be pos--
sible to spend the large sum of 568 lakhs of rupees on rolling-stock, and that if
this should prove to be the case, the grant will be redistributed ; or as we
undorstand spent on open line requiremonts other than rolling-stock.

“ In other words, the liberal grant of 568 lakhs of rupees is only to be paid
if it can be npout by the 31st March 1908, and what cannot be speut by that date
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will bo taken away from the rolling-stock piovision, Now, it is evident that a
iarge proportion of the grant has only recently been decided upon, and advice
given to the Railways concerned ; and to this extent these railways can only
now be making their arrangements for purchase. 7The experienoe is that a full
year elapses botween rolling-stock being indented for and its supply, and with
every effort to expedite supply under the present sanction, part of the orders
will undoubtedly be uncomplied with by the 81st March 1908,

“This raises the question as to whether means should not be devised where-
by a grant of this character may be saved from lapsing or re-distribution by
allowing Railways to place orders for delivery in the subsequent twe, three or
oven more financial years, should it be found that makers ure so fully booked
with orders that it is impossible for them to deliver all the wagons indonted
for within the financial year ending 81st March 1908.

In times like the present, when there is an abnormal demand for new
rolling-stock for Railways in Europe and America, it beoomes a matter of diffi-
culty to get early delivery of the wagons ordered. Purchasers who are not
limited by consideration of ¢ Budget Allotment,” ¢ Financial Years,’ and the
various restriotions which the stereotyped procedure of the Gorernment of India
imposes on the freedom of Indian Railways, are enabled to place their orders
some time ahead of requirements and eo ensure delivery when the wagons are
actually required. Instead of indenting for the coming tinancial year only, the
Railways ought now to be in a position, should the state of the market render
this expedient, to contract for a considerable portion of the rolling-stock requived
for the next three or four ycars, so that delivery may not be delayed owing to
makers hayving meantimo become filled up with orders from other quarters.

*Two Engineering Firms in Calcuita have recently put down wagon con-
structing plant, and were there an assurance of increased orders they would doubt-
less be prepared to exteod their workshops. But it is unressouable to expect
firme in India to increasc their capital outlay unless they can rely on keeping
their men and machinery fully engaged. Thore seems every likelihood that the
growing trade of India will demand large annual inorcascs to the rolling-stock
of the Railways for somo years to come. I consider it to be desirable that manu-
facturers iu India sbould be encouraged to extend their works. This may bo
accomplished by assuring them of increased and continuing orders if they are
propared to increase their wagon-producing capacity. As about G0 por cent.
of the cost of wagons is expended in the purchase of matcrials in Europe and about
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40 per cent. on labour and maierials in India, it is expedignt in tho interest of
Tndia and the purchaser that a larger share of the orders should be placed in
this country. Manufacturers in India do not ask: for preferential treatment as
regards price; but being limited to one market, whilst European manufactur-
ers have many outlets for their production, thoygrequire an assurance of steady

employment for a series of years before facing a large capital expenditure in
the extension of their workshops. . '

“T would suggest, therefore, that such an alteration should be made in our
Railway financial arrangements as would enable the various Companies to fore-
cast their requirements beyond the limits of one Budget, and to receive sanc-
tion to place orders for more than one year. If it is considered advantageous
to look ahead in tho malter of construction of lines, it is no less necessary to do
8o with regard to the equipment of the lines already opened, the growing traffic
of which makes it certain that further large additions to the stock of wagons
will be required. 'What would be regarded as prudent procedure in the case of
private enterprise may safely be commended as worthy of imitation by the
Government of India in arranging for the purchase of rolling-stock.

“The qﬁestion of open line requirements other than rolling-stock seems to
bave been somewhat neglected in the anxiety to deal satistactorily with the
rolling-stock problem itself. With nearly 1,000 miles added to the railway sys-
tem, and a rolling-stock provision more than 60 greater than ever before, rail-
ways have nearly 20% less to spend in keeping pace with the growth of traffic.
Although it may be the case that with new lines substantial increases may be
made to the rolling-stock without corresponding improvements in terminal
arrangements, in doubling where a single track has previously existed, in mar-
shalling yards, in quarters for stafl, and the like, on older and established lines
there roust be expenditure on such items to ensure that the additional rolling-
stock shall be made proper use of. So far the average work obtained from rolling-
stock on Indian Railways has exceeded that on English and American lines, and
this may be due to greater foresight in arranging that the lines shall be developed
in their entirety, instead o exoessive regard being paid to rolling-stock only.

*“There have been indications that terminal and junotion facilitlies, and in
some coses runniog line acoommodation, have not on the older lines been suffi-
cient to carry tho volling-stock without delays. Two notable instances were
brought prominontly forward in a report made last yoar by Mr. W ynne, member
of the Railway Board, Naihati was found to be totally incapable as a junction
to pass traffic through it with anything approaching efficiency, and a new junction
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on o now site was rccommended fo cost many lakhs of rupecs. The arrange-
ments for serving collieries promptly from loading sidings were characterisod
as insufficient for the stock then to be dealt with, There is alrcady congestion
on the oldor lines in busy times, and unloss thore aro devolopments to keep
pace with additions in rolling-stock, these cases of congestion must increase and

become more serious.

“ Another matter of considerable importance to the commerco of Bongal is
the question of & Railway Bridge at Bara. The public are not always of one
mind, but they are pretty unanimous in their desirc for a bridgo at Sara and for
& broad-gauge railway thence to Caloutta. It came as a surprise to the
commercial community when it was known that the Railway Board had re-
commended a bridge at Rampore Beaulia with & maire-gauge lino to Calcutta;
I cannot conceive how the Railway Board could persuade themselves to re-
commend this scheme without further reference to the commercial interests
involved. At a meceting with representatives of the Chamber, on the 18th July
1ast, we gave the Board our views on the subjcot, but were met with a reticence
difficult to explain and which lod us to represent the matter to the Searetary of
State. On behalf of the Chamber, whom I have the honour to represent, I
place on record our appreciation of the assistance our delegates, Sir Earnost
Cable and Mr. J. D. Nimmo, experienced from the Private Beoretary to
Mr. Morley on this subject, and to your Government, my Lord, at the appoint-
ment of the Ganges Bridge Commission. The report of this Commission ha$
not yot been published, but on the evidence recorded it is generally anticipated
that it will be in favour of a bridge at S8ara and prohibition of any metre-gauge
line into Oalcutta.

« I drew attention last yoar to the incidence of the Income-tax, and suggested
that, as at Home, there should bo an abatement or rebate of Rs. 1,500 up to in-
comes of Bs. 3,600. My Hon’ble friend the Finance Minister joined issue with
me on the subject and appeared to consider that 2 man on Rs. 1,000 a yoar in
this country, if not highly favoured, was not badly off. Ncither of wus vory
fortunately have had to try the experiment, but I still adhero to my opinion,
and though the matter may not boone of great or general importance, it is
quite as worthy of consideration as a reduction in the Salt-tax.

The Hon'ble Mx. Goxuawie said :—My Lord, it is a matter of decp and
sincere satisfaction to me that the Governmont has offceted a furthor reduction
in the duty on salt, which will now stand at tho uniform rate of Ra. 1 per maund
Loth in India and in Burma. In view of the language ewaployed by tho pre..ut
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Scorctary of Stato for India, in speaking of thisimpost last year, such action on
tho part of the Govornment has not been wholly unexpected. I only wish the
Ton’ble Member had spoken of this reduction with more enthusiasm than he has.
done. I know my Hon’ble friend holds what may be oalled orthodox oficial
views on this subject. The Council will remcmber that last year he told us in
his concluding remarks on the Budgcet that he ¢never belioved that the tax
pressed with undae sevorety even on the poor.” Agiin this year he says that
¢{he salt-tax is the only contribution towards the public expenditure that is made
by a large numbor of the pcople.” Now the former étatement is contradioted by
the rapid rise in the consumption of salt which has taken place in response to each
successive lowering of the duty and which the Hon’ble Member himself describes
us ‘ remarkable.” No one is ever likely to stint himself in regard to a prime
necessary of life such es salt, unless driven to do so by sheer inability to buy the
required quantity. No one, again, is likely to purchase more of it than he needs,
simply because it is cheaper than it was before. And I think that the remark-
able expansion of consumption that has taken place since the duty was first
Jowered in 1903 —from 85} million maunds, the average for three years imme-
diately preceding 1908, to 43} millions, which is the Hon’blo Member’s cautious
estimate for the coming year, at inorease of nearly 20 per ceunt., in five years—is
conolusive evidence of the fact that a high rate 6f duty entails serious privation
and suffering to the poorer classes of the people. As regards ths second state-
ment f the Hon'ble Member, viz., that the salt-tax is the only contribution which
the poorer olasses make to the Exchequer, with all differenco I must dispute alto-
gether the correotness of the contention, Why, my Lord, so far from this being
the case, the fact is really the other way. I thiok there is no room for doubt
that even now, after these successive reductions of salt-duty,bur poorer classes
contribute, relatively to their resources, much more than their fair shareto the
revenues of tho State. These classos consist almost entirely of a broken and
exhausted poasantry, without heart and without resource and sunk hoplessly
in a moras of indebtedness. It is from this peasantry that over the greater
part of India, the land-revenue of the State is derived, and it is the same with
Provineial rates. Then tho bulk of the revenue from drink comes from these
classes. The excise-duty on cotton-goods falls almost exolisively on them.
Undor Stamps and Registration they pay, certaioly, their fair share, and probably
more than their fnir share, since the bull of our litigation is about small amounts,
1Tnder Yorests they have heen deprived of their immemorial right to froe grazing
and free fuel, and tho procecds of theso are the only burdensome part of forest-
recuipts, the rest being fair value realized for timber and other products. Evon
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under Customs, where their contribution is_expcctod to he the least owing to
their nxcessive poverty, the IMon’ble Member's predecessor, Sir Bdward Taw,
onco calculated that they paid botween 20 and 25 per cent.  Tho only tax from
which they are altogether free is the incomeo-tax, and the prooceds of this tax
are comparstively small, being under 1} millions sterling a year, Now theso,
togother with the salt-tax, of which the main burden is admittedly bLorne by
them, and the Opium-revenue, which is contributed by the foreign consumer,
are our principal head of revenue, and I repoat there is no justifieation for the
assortion that the salt-tax is the only contribution which the poorer classes in
India make to the Exchequer of the Stato. It may be mentioned that Mr.
0’Conor, late Direotor General of Btatistios, in a paper read by bim three years
ago, described the poorer soction of Indian cultivators as a class that ¢contri-
buted most Jargely to the finances of the State.’ My Lord, I have made these
observations, not in a spirit of mero coutrsversy, but because Mr. Morley's
pronouncement of last-year on the subject of the salt-tax eacoarages the hope
that we may now look forward to the time when this tax may be done away
with altogether, and this consummation is not likely to be forwarded if the
Hon’ble Member's views in the matter are allowed to pass unchallenged.

“T am glad to see that my suggestion of last yoar that, in the general
statements of revenue and expenditure, the figures under Railways and Irriga-
tion (Productive work) should be given net has been met more than half-way
in this year's Btatemunt by the working expenses on Railways being brought
over to ihe revenue side and deducted there from the gross Railway receipts.
This is satisfactory as far as it gocs, but it does not go far enough, and I think
that the Hon’ble Member, having once begun this reform, must now oomplata it.
Ho still leaves the interest on Railway debt where it was in the accounts. The
result is that the figure of Railway reveanue, and through it that of our total
revenue, continues to be unjustifiably swollen by the amount of this interest,
which already stands at about 10 millions sterling and which will increase
from year to yoar as the capital outlay on Railways advances. The I{on’ble
Member observes in this connection :—We have left the Interest on Railway
debt in iis original place: to have brought it over to tho Revenuc side of the
acoount as a deduction from ite groes-receipts would have nccessitated a large
minus entry in the column for revonue accruing in England.” And scob a
minus entry the Dou’ble Member wishes to avoid, as it would bo wvnintelligible
to the ordinary reader. DBut there are misus entrics in several other places
in the Financial Btatement, and il the ordinary rcader does not mind them

1 do not sce why he should mind one more. And in any ease it i8 bedter to v
-
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unintell gible than to be unscientific or misleading. Again, the Hon’ble
Member has left the figures under Irrigation as they were before, He says :—
e have not thought it essential to go so far as the Hon’ble Mr. Gokhale
suggested and to show the Irrigationsrevenue net. I quite admit that the sameo
genoral principle applios to the Irrigation as to the Railway figures; but the
former are not ycf sufficiently large to cause any scrious distortion of the true
revenue and expenditure of India.” DBut I would respectfully ask—why allow
the figures of true revenue and expenditure to be thus distorted at all? More-
over, it introduces a new element of confusion if Railway receipts and Irriga-
tion receipts, ‘which are both cxactly in the same position, are treated in the
accounts in two different ways. In these matters it will not do to alter the pre-
scribed forms repeatedly, as that must make a correct comparative view of tho
finaneial position over a series of yenrs extremely difficult. And, therefore, now
that the Hon'ble Member has already taken in hand this reform, I earnestly
hope that he will not stop half-way but will proceed to the end, and place the
matter once for all on a proper scientific basis.

*“ Another suggestion which I had ventured to make last year was with
referonce to the separation of Local revenue and expenditure from Provincial
and Imperial. In his reply the Hon'blo Member had stated that he himself
was in favour of the proposal, as the balance of advantage lay in favour of
making the suggested change and that the matter was under consideration. I
em, therefore, dieappointed to find that the old practice is still there, and that
there is no indication in the Financial Statement as to what has been the deci-
sion of the Government in the matter. The present practice is responsible for
a good deal of unnecessary and avoidable misapprehension. Bpecially is this
the case with reference to educational expenditure. Thus in the Financial
Statement we are told that the educational expenditure for next year will be
2 1nillions sterling. I uonderstand that out of this about £800,000 will be
Local. But there is nothing in the Statcment to show this, and one is apt to
imagine that the whole amount of 2 millions will come from Imperial and
Provinoial revenues. Last year Mr. O’Grady, a prominont member of the
Labour party, made an inquiry in the House of Commons g3 to the amount
spent in India from the Indian Exchequer on Elemantary Education. The
Becrotary of State’s reply, instead of stating the amount spent from Impe-
rinl and Provincial revenucs—which for 1904-1995 was according to a
return luid by the Home Meraber on tho tablo of this Council the other
day, only £160,000—gavo tho figure of expenditure from ¢ Public funds *
which necessarily was much larger.  Mr. O’Grady, not being satistied with the
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answer, put after a few daysanother question asking the Secretary of Stato to
speoify how much of that total cxpenditure from Public funds camo from
Provincial and Imperial revenues. Tho reply to this was that the Scerctary
of State was not in a position to state the amount, but that ho wouid make
inquirics!| Now, my Lord, this is not at all a satisfactory state of things.
Surcly the accounts of the Governmont of Indis ought to show what is the
State exponditure on Education apart from Local expenditure. I earnestly
trust, therefore, that the suggested separation, which the IIon’ble Member
Limself regards with favour, will soon be curriod out and that the Financial
Statoment for next year will not be open to criticism on this acoount.

“ Coming now to larger questions, I find that T must renew my earnest
and craphatic protest against the manner in which our surplusos still continue
to be expended as capital outlay on Railway construction. My Lord, I have
spoken repeatedly on this subject in provious years, but I feel the injustioce of
the present arrangoment so strongly that I must ask the Council to bear with
me while I urge once again, as bricfly as I can, my reasons why a change of
policy is immediately called for in this matter. This is the ninth suocessive
vear when a substantial surplus of revenue over expenditure has been realized,
and it is clear that the era of surpluses has not yet come to an end. The lotal
of these surpluses during thesc ninc years stands at the high figure of 87 crores
of rupecs, or about 25 millions sterling, and nearly the whole of this amount
Las been spont as capital on Ruilways. Now as surplus is so much more
money taken from the people, either through miscaloulation or in other ways,
than was needed for the requirements of the Government, And as it is not
possible to return this money to the tax-payers in a direct form, whnt the
Government is bound to do with it is to apply it to purposes which are most
calculated to benefit the mass of tho people. And the question that we must
considor is this—what is the most urgent need of tho mass of our peoplo at the
present day ? Judging from the manner in which the sarpluses arc applied
year after- year to Railway construction, one would conclude that in the
opinion of the Government what tho people needed most was n vigorous
extension of Railway facilities. Now, my Lord, I respeotfully submit that
such a view of the situation is not justified by the circamstances of the country,
Tho claims, for instarce, of Banitation on the attention of the Government are
at the present day infinitely stronger and more urgent than thoso of Ruilway
construction. Already an enormous sum—no less than 400 crores, or 269
meilliouve sterling—has been spent on Railways in India, While next to nothin
s 60 Tar Deen Gflwnt.lttd on tho oonstraction of sanitary works, With sn
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many towns in the country docimated by plaguo year afler year, with cholera
and malaria committing their havoo in other parts, with the death-rate of the
country as high as 36 per thousand as against 16 per thousand in England,
I do not see how the Government can continue to leave Samtauon practically
to take oare of itself. Lot the Council consider what différence it would havo
made to the country if the surpluscs of the last ninc years—a37 crores of
rupees —had been devoted to sanitary works instead of to Railway construc-
tion! My Lord, we all know that by spending the surpluses as capital on
Railways the Government is dble in the final adjustment to reduce by a
corresponding amount the unprodnotive debt of the country. And it may be
contended that though the surpluses arc in the first instance devoted to
Railway construction, they are in tho end virtually utilised for the reduction of
debt. My answer to this is that our debt, by which I mean the unproductive
debt of the country—for that is the only real debt—is so small in amount that its
further reduction is not an ohject of much importance. Taking the ycar 1904-
1905, we find that this debt then stood at the figure of 60 millious sterling.
‘ The other obligations® of the Government of India, such as Bavings Banks
deposits, Service Funds, and so forth, amouuated in that year to 17 millions.
Against this there were cash balances in tho Treasuries, here and in England,
amounting to 21 millions and the loans and advances by the Government
stood at 12 millivns. Our net debt thus is about 44 millions sterling, or less.
than two-thirds of a year's revenue. This is almost a paltry figure compared
with tbe huge debts of European countries, and the position may no doubt
be regarded with satisfaction. But it must not be forgotten that such a result
has been rendered possible only by throwing on current revenues for a quarter
of a century the burden of all manner of extraordinary charges, which in
other countries are usually met out of loan funds. The further reduction of
this small debt, therefore, is not a matter of urgenoy and can well wait, when
the money devoted to it may be far better employed in saving the lives of the
people. My Lord, it will not do for the Government to say that sanitation is
the eoncern of Local Bodies and it is for them to find the money required to
improve it. Most of our towns are extromely poor and the present distribu-
tion of the resources betweon the Government and the Local Bodies is of a most
unsatisfactory character. How unsatisfactory it is may be judged from the
fact that while there has been a plethora of money in the Government Ex-
chequer for the last nine years, most of our Locnl Bodies have all the time beon
struggling with serious financial difficultics and some of them have becn in a state
not far removed from bankrnptey. Without substantial assistanco, therefors,
trom the Government in mecting tho large capital outluy which moderu sanitary
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works roquire, Local Bodios will never he able to grapple with the problem of
imnproved sanitation : and to my mind there can be no more desirablo objeot on
which the Government might oxpend its surpluses. W'lic Supreme Government
should call upon the Provincial Governments to assist anitary projoots liberally
out of their own ordinary revonues, and whenever a surplus is realized, it should,
as a rule, be placed at thedisposal of Provincisl Governments for pushing on
the construction of sanitary works. I know there is the standing pressure of the
European mercantile commuuity to spend every available rupee on Railways,
and these men are powerful both in this country and in England. But, my Lords
the Government must resist this pressure in larger interests, so far at any rato
as the surpluses are concerned. Tim3 was, not long ago, when the Government
never thought of spending more than four or five crores a ycar on Railways, And
ton years ago Sir James Westland protested sharply sguinst the manner in whioh
programme after programme of Railway construction was being pressod on him
in breathless succession. It is true that in those days the Railways were worked
at a net annual loss to the Btate, and that in that respect the position has now
undergone & ohange. B8till 18} orores is a very largo amount to spend in any
one year on Railways, and yet tho Hon’ble Member has thought it neoessary to he
apologetic in making the announcement | My Lord, I bave no objeotion to the
Governwment using its borrowing powers as freely as possible to push on Railways,
which now rest on & sound commercial basis. But it seems to me most unfair
that the loans thus raised should be supplemented by the proceeds of taxation.
Moreover, judging from certain observations made by the Hon'ble Member last
year, I believo that another resource, and that a large one, will probably ba
soon made available for Reilway construction, and that will be a strong
additional ground for devoting surpluses in future years to theimprovement of

sanitation.

 This resource is the profit now annually realized hy the Btato from tho
coinage of rupecs. For tho current year it has amounted to the largs sum of
4 millions sterling, or 6 crores, of rupres  Last year it was nearly as large, being
33 millions sterling or b} crores. Hitherto these profits have beca allowed to
agcnmulats at compound interest, and this Fund, which will in future bo known
by the name of Gold Standard Fund, stands at present at over 16 millions sterling .
I think, my Lord, the public has a right to ask that the Government should ncw
state dcfinitely what limit they propose to assign to this fund and how the profits
from coinage will be dealt with when that limit is reached. Thisis ncceasary in
view of the act that tho statoments hitherlo made ou this subject by thore in
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authority have been more or lcss vague and, in some respects, even eonflicting.
Sometimes the purpose of tho fund has boen stated to be merely the ensuring of
the stability of cxchange, und sometimes the much more ambitious purpose of pre-
paring fora gold currency has been avowed, When the fund was first consti-
tuted in 1900, it wasin accordance with a recommendation of the Fowler Com-
mittee of 1898 —wbioh recommendation had been made with a view to the main-
tenance of a stable exchange. In 1901-1902 Sir Edward Law, in speaking of the
Reserve, leaned to the view that it would serve as ‘a guarantee for the conversion
into gold, if required of the rupee token coinage.’ Lord Curzon, however, merely
described it ns 2 means of maintaining the exchange value of the rapee at 1s. 4d.
In 1902-1903 Sir Edward Law aguin referred to this Fund, and this time he also
stated its purposo to be the maintenance of a stable cxchange. In 1904 Lord
Cuarzon reaflirmed thosame view. In 1905 the Hon'ble Mr. Baker also gave this
view prominence in this stalement. Last year, however, the Hon'ble Member
pushed the other and more ambitions view to the front, and spoke of the time
when the rupees would have to be converted into sovercigns, Again, as regards
the amount that is required for ensuring stability of exchange, differentstatements
have been made by different authorities. Lord Ourzon said that 10 millions
sterling would suffice for the purpose. 8ir Edward Law put the limit at 20
millions. The Hon'ble Mr. Baker has put it still higher. In 1905 the Hon’ble
Member said :—**I should like to see it (the Fund) raiscd tosuch a figure as wounld
enable us, in the event of extreme and continued emergeney, to reduce the Seere.
tary of State's drawings by one-half for three years in succession, i.e., to some-
thing between 20 to 30 millions sterling.’ Now, my Lord, all this is somewhat
confusing, and the Hlon’ble Member will recognize the necessity of makinga full
and deflnite statement of the intentions of the Government both as regards the
purpose which the Fund is to serve and the limit up to which it is to grow. This
is the morc neccssary becanse tho Fund was created under mere oxccutivo sanotion
without having recourse to the authority of the Legislature, and also beoause the
annual profits from ceinago are now far larger than had been anticipated. I
think the Government ought to adhere to the idea of tho fund merely serving
as n guarantee for the maintenance of a stable exchange. In that case, even
the high limit contomplated by the Hon'ble Member would soon be reached
and the profits from coinage—a matter now of five or six crores a year—would
Ye availublo hefore long to bo employed more usefully than at present. On the
othier hiand, if tho more ambitious purpose uvowed by the Hon'ble Member last
year is to determino tho policy of the Government, no limit can be foreseon to
the ncocumulation of tho Fuund. Such a course, in my humblo opinion, would
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not be justified and I would ventura to urgo the following objuctions against
it :—
(@) That a gold currency for India has nover boen authoritatively proposed

as a definite objeot to be attained. A stable exchange at a reuson-
able rate is all that suocessive authorities have sought to ensure.

@) That it is wrong to _lee up a huge gold reserve in pursuit of an object
never proposed or defined or evin regarded as nttainable within &

measurable distance of time,

(c) That it is looking too far ahead into the fature to anticipate the introe
duction of a gold currency into India.

(@) The present margin between the value of bullion and tho token value
of the coin will not suffice to ensure the conversion of rupecs into
gold, for the moment demonetization is proposed, silver will be de=~
preoiated still further.

" (€) Even on the Hon’ble Member’s assumption the Reserve can suffice
only for the conversion of rupees coined since 1900. The stock
of rupee coin of previous years—estimated at about 130 crores by
Mr. Harrison, the expert—will not be covered by it.

« 1 trust the Hon’ble Member will set all doubts in the public mind at rest by
making a definite announcement ofthe intentions of the Government in the matter,
if not in the course of this debate, at any rate in the Financial Statement of next

yen.r.

“ My Lord, besides the reduction of the Salt-tax, there are four othor intercst-
ing and gratifying features of this year'sbudget. They are the new arrangement
for meeting Provincial Famine expenditure, tho prospect of an abolition of the
Opium traffic, the reduction by half a million sterling of the special annual grant
for Army Reorganization and the announcement made on the subject of Froo
Primary Eduocation. Of these the first does not require more than a passing
referonce. I think the scheme outlined by the Ilon’ble Member is an oquitablo
one and ought to work well in practice. I only hope that the commendable
liberality with whioh tho Imperial Government has treated Provincial Govern-
ments in this matter will be extended by the latter in their turn to Local Bodics,
and that these Bodies, whose resources, cven in prosperous ycars, are moagre and
348 L.D. N
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inelastic, w1ll now be reheved of all responmblht.y for famine relief altoopther
This rcspnnmhlhty was thrust on them when the Governmont of India itself had
to struggle, owing to falling Exchange and other difficultics, with a obronic state
of deficits.. Now, however, that the very tradition of a deficit has boen forgotten,
no time should. be lost indefinitely freeing Local Bcsdles frbrh a burden which
should never have:been imposed on them,

* My Lord, I have rcad with sincore pleasyre the important statement which
tbe. Hon hle Member hps ma.de on the sub;oot. of the Opium-revenue, coupled
as it is with a reduction in the area under oultivaiion for, the enguing year. I
confess I have always felt a sense of deep humiliation at the thought of this
revenue, derived as it 'is practically frohr tlie depradution’ and’ tiotal ¥uin of thg
people of China. And I rejoice that there are indication: of a time coming
when this stain will no longer rest on us. I have no wish to go today into the
historical part of this meiancholy business. The Becretary ‘of State admitted
freely in his speech lust yéa¥ on this subject that there werc few things which
Englishmen had resson to regard with less ptide than this. The otly praotical
question now is, how to put an end to this morally indefensible traffic with the
least derangement in our finances 7 It has been suggested in some quarters
that the British ‘Exchepquer ahould make & grant to India t.ocumpenas.ta her for
tho loss of revenue which would be entailed by the extmcuon of thil trafic. Now,
apart from the. fa.ot. that there is not the ahghest chance of England making
such a grant, 1 think ‘the proposal is “in itself 'an Afair oné and ought to be
strongly deprecated. No doubt there are important questlous like the Army
expenditure, in regard to which India has to bear serious ﬁnanclal injustice at
the hands of England. Then the cost of the civil admm:stratmn ought. to be
substantially reduced by a large substitution of the Tndian for the European
agenoy in the publioservice. And if anly justice were done to us in these matters,
we could let the whole Opium-revenue go at once and. yet not.foel the loss. But'
these questions have to be fought on their own merits and they must not be
mixed up with this Opium question. Bo far as the Gpium-revenue is copcerned,
whatover may be the measure of England’s responsibility in forcing the drug.on
Ohina, the financial giain from the traffic has been derived by India alone, and we
must, therefore, be prepared to give up this unholy gain without any compen-
sation from anybody—for that would be only another name fo:j.oharity-_—whgn in

the interests of humanit y this wretohed traflio bas got to be abolished. Of course
wo have right to argo and we should urge that we must be allowed to spread
our loss ovor a oertain number of years—say ten years-—so that our finances
should not be suddenly disorganised. That would be a fair position to takeups

F
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and we should havo there tho support of all right-minded people.  DBut the
traffic itsclf must go and we wust cheerfully co-operate in any reasonablo

scheme for its final extinction.

“ My Lord, I am glad to see that the special grant of over two millions p year
for the Army Re-prganization scheme hap been reduced this year by half a million
aterling. Cpnsidering that the moncy comes out of the iron grip of His Excels
lency the Commandersjn-Chief, I think we have reason to feel thankful even for
this small redyction. Of oourse, sinoe the total iuitial outlay on the scheme is
8 fixed sum, this rednced grant only means that the execution will be spread over
a longer period than the five years originally contcmplated. 8till it sots free
for purposes of interna] improvement a sum of half a million sterling a year out
of current revepues. The Hon’ble Mr. Baker describes the circumstances which
have led t0 this reduction in the following words :—' The present political situ-
ption and the reduced receipts we antjoipate from Opium bave led us to reduce
the normal graot to. £1,666,700, during the coming year.” I am glad to see the
referonce to the ‘ present political situations’ by which the Hon’ble Momber no
doubt means the improved aspect of affairs on the North- West Frontier. This
js partially endorsing the view of these. who have abjected to the ¢arrying out of
His Exocellency's scheme on the ground that it added largely to the burdens of the
people at a time when, in view of the improvement that bad taken place in the
position of things, they wore entitled to substantjal rclief. My other ohjection
to the scheme was on account of its throwing on current revenuvs a heavy extra-
ordinary charge which should have been met out of borrowings, The surplusos
of the last nine years were more than sufficient to meet this non-recurring charge
twice over, and asthey had been for the most part employed in a way which even-
tually resulted in a reduction of our debt, it was only an act of bare justiceto the
tax-payers that this heavy non-recurring charge, instead of being sproad over a

-mber of years and thrown on current revenues, should haye been met out of
Joan funds. However, I see in the papers that Mr, Morley has finally accepted
.tha scheme. That being 8o, I fear no useful purposo is likely to be sorved by
my continuing the controversy in this Council. I only trust that the view which
I understand is held by the Government that the schene will in the end mako for
economy will be found to be justified, when the time for judging of its correct.
ness arrives. Meanwhile, a there is still muph vagueness in the public mind
about the nature and scope of the scheme, may I respectfully suggest to Ilis Ex-
cellency that it will help to clear away unnecessary misapprehensions, if ho will

N2
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seo his way to maka n.n authoritative statemenls qn the sub]cotr—as far, of course,
as a public statement can be mado in a matter of this kind.

,  *“My Lord, the military problem in India may be looked at from four points
of vicw. Thereis first of all the standpoint of the military expert—the soldier
~—whose principal idea is to raise the eﬂiomncy of the Army to as high a  state
of parl.'echon as posgible, and who wants to take for this ‘purpose all the money
he'ecan gat Then therais the standpoint of the average Englishman, who wants
to feel dafo about India and who is comparatively indifferent as to what burdens
are imposed on tho people ‘of this' country: in- order that.he may feel so safe.
That 'is thé way the ordinary member of Parliament looks at this question.
Thirdly, thero is ithe-standpoint of the Indians themsclves—those who have to
hear the burden but have hardly’ any sharein the privileges of the present urrange-
ent. Lastly, thereis a sta.ndpmnt which'in'a way comprahunds or should
comprehend all these three, though not necessarily in the same degree,.and thatis
the stanidpoint of the Government of India. Now, my Lord, when we, the Indian
mombeérs of this Counoil, spenk ‘at this table on.this question, we necessarily ap-
proach it from the Indian point of view. It is to-express that view that we are J
here, and though we know that our voice is'weak and that 'what we "say is not .
likely for a long time’yet to influence the practical decisions of the Government,
that does not absolve us from what {5 after all our duty to ourselvés in the matter,
‘Weshould be guilty of presumption if we extended our remarks to technical deﬁnils
rélating t0 the Army, on which we are not qualified to express an opinion.: But
there are certain broad questions of policy—also questions eonneoted with ‘' the
progress of humanity-—which all men of average intelligence may claim to under
stand and discuss, My Lord, I donot believe that any serious war oloud is likely
to appear on our horizon in the near future, I am fortifiod in this opinion by the
high authority of Mr. Balfour and Mr. Haldane. The triumph of Japan in the
late war, and the gradual waking up of China -and even of Persia—these, if not
the overthrow and exhaustion of Russia, 'are bound to discourage ‘European
aggression in Asia’ for many years to come. Moreover, wars between the great
Powers of lhurope—-nnd the only war that can touch us is one between England
‘and Russia—are daily growing loss and less likely. A comparison of the histosy
‘of Europe in the 19th century with that in the 18th will show in what direction
things have been moving. And the 20th century is bound to be even better than
the 19th. The poob]a in Burope are no longer mere pawns on the chess-board of
Kings and Ministers. ' And they are realizing more and more what horrors a war
means to them, I think, therefore, that India may well ask to be relieved now of
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a part of her present Army expenditure. Further the injustice of the present
arrangement, wheroby a disproportionate share of the cost of military defence of
the whole Empire is thrown on her, must be remedicd. ' Then the status of the
Indian officers in ‘the Army,:which at present is admittedly most unsatisfactory,
maust be improved, and higher careers thrown open' to them. Lastly, tho wrong
inflicted on all olasses of the Indian community indiscriminately by keoping thom
compulsorily disarmed—thereby slowly orushing manhood out of a whole race—
must be cautiously but steadily set right. My Lord, I havo spoken time after
time on these'subjeots in this Oouncil, and last year His Excellency the Com.
mander-in-Obief, with perhaps a touch of impatience, observed that he had
heard 1oy arguments and assertions every year for three years. But, my Lord,
is it my fault that these things have to bo pressed agnir and agnin on the attor-
tion of the Government? If His Excellency would like to hear less of these
'oomplaint.a'.. the remedy lies to a certain extent in his own hands, ‘A way must
‘be found out of the present situation, which is no doubt difficult and delicate,
but which must not be allowed to continue as it is, simply because it is difioult
and declicate. Otherwise His Exocellency may raise the Army to the highest
pitch of efficienoy and yet he will have left the larger military pmblem in India

s unsolvad a8 ever.

“I now come to what is in some respeots the most gratifying feature of the
present budget—1 mean the statement which the Hon'ble Member makes on
the subject of Fres Primary Education. The statement is brief, but it says
enough to indicate clearly the resolute purpose that lies behind it. My Lord
the whole country has reason to feel grateful to your Lordship’s Goverhment
for taking up this question in this earnest spirit. The circular letter of Novembe,,
last and this paragraph in the Financial Statement taken together, leave no doubt
in my mind that before the budget for next year is presented, primary education
will bave been made frée throughout India; for I cannot imagine any Local Gov-
ernment standing in the way of the adoption of this measure, sinco the Govern-
ment of Inaia is going to find all the money required for it. I am sure we owo
much in this matter to the Hon’ble Mr. Baker's active snpport of the cause. I
cannot help recalling that last year when this question was raised i this Oounoil
my Hon’ble friend expressed his sympathy with the proposal in most cordial
terms. I ‘have,’ he said, ‘keenest sympathy with every one of the objects
on which the Hon'ble Member desires to see public moucy expended. In parti-
oular, I am greatly interested in his proposal for making primary education free
with the intontion of untimptely making it compulsory. Ihopeand believo that
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some, great schemo of this nature will eventually be carried info exceution.’ Thie
ya.g_in' marked contrast to the reception whioh the appeal met with at the hands
of anotber mumber of Government, who, by what must now be described as an:
irony of fato, then presided over our Education Department and who has thore-
' férel the responsible spokesman on behalf of the Government on tke subject. Sir
Arundel expressed . himself in the matter thus:—'I -understand ‘the
Hon'ble Mr. Gokhale to advovate universal free primary edueation throughout
India. That would be alarge order.’” And the utmost that he could bring himeelf
to promise was that the aspiration for free primary education would be ‘kept in
view at the distant peak to bg one day-attained while the work of the present:
m ust be slow progress along ths pluin’ What, was, however, a large order in
March became a very reasonable order in November, so reasonable indced that
ihe circulur letter addressed to Local Governments on the subject sl:omed yn~
equivocally that the Government of India had already made up its mind to adopt
the measure. The incident serves only to empbasise the necessity of entrusting’
the Educational portfolio to such members as feel some enthusiasm for the subject.
My Lord, now that the Government has advanced as far as free primary educa~
tion, 1 earnestly trust that no long jnterval will be allowed to elapse before the
next step is taken, vig, that of making a beginning in the direction of compulsory
education. If His Highness tho Gaekwar of '.Barod? has found it practicable to
make primary education compulsory in his State, I cannot understand why the
British Government should not be able to overcome the difficulties that lie in jts:
path. The best plan, as I urged last year, would be to confer powers, in the first
instance, on Munijcipal Corporations in cities, with a population of, say, 2 hun-
‘dred thousand and over to introduce compulsion for boys within their ureas, the
Government of India finding the funds required. Tle area of compulsion may
‘then gradua.l.ly be extended, till at last in twenty years or so, primary education
should be compulsory in the country, for both boys and girls. My Lord, we are
already so far behind other civilized nations in this matter that no further time' ‘
should be lost in making such a beginning. -~ As an eminent German Professor
points out, no real economie or social development ef a people is poamble with-
out the education of the masses. K Such edueation is ‘ the foundation and noces~
sz\ry antecedent of increased economic activity in all branches of national pro-
duction in ngrmultura, small industries, manufnetu.res and commerce ’; it leads:
to a more equal distribution of the proceeds of labour ; and it ensures a higher
level of intelligence and a large capaoity for achieving social advance among the
people. - It is impossible to over-cstimato the importauge of the question ip the
presont state of India. '
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* My Lord, I have so far dealt with various questions arising out of tho
Financial Statement which the ITon’ble Member has laid before the Council. The
question, however, that, in my humble opinion, transcends all othersin importanoce
at this moment is how to ascociate the people of this country with the adwinis-
tration of their own affairs, so that their growing estrangement may be prevented
and, while their self-respeet is sutisficd on one side, the bond botween them and.
the Bmpire may be strengthened on the other. Thoe Bnglishman who imagines
that India can be governed much longer on the samo linosas in the past and tho
Indian who thinks that he must seek a destiny for his country outside this Empire
of which now, for better, for worse, we are a part—Uloth alike show an inadcquate.
appreciation of the realities of the present situation. The muin diffoulty in regard.
to this association arises from the fact that the government of this country is
really in the hands of the Civil Sorvice, which is practioally a caste,with all the
exclusiveness and love of monopoly that characterises castes, My Lord, I am
speaking in the presence of 50 many distinguished members of that Service, and
I respectfully trust I shall not be considercd guilty of rudeness in making these.
ohservations. These men, who give on the whole a high average of work, and .
who moreover feel conscious that they are doing their best are naturally satisfied
with their position, and they expect us to be satisfled with ours. And as they
happen to be practically the sole advisers of both the Viceroy and the Secretary
of State, no reform which they do not approve has, asa rule, any chance of being
adopted. Of course there are excrptions, but I am speaking now of the Service
asaclass. Ina genenﬂ way they seem to recogniza that somue advance is now
necessary, but when you come to a discussion of different measures of reform, a
majority, though not necessarily composed each time of the same individuals, is
to be found arrayed against every reform that may bo proposed. Thus if it is
urged that judicial and executive functions should now he separated you will be-
told that that will not do as that will weakon the executive power. If you say-
that the Viceroy and the Seoretary of 8tate should have among their official ad-
visers one of two Indian gentlemen, the suggestion is resisted on tho ground that
the confidential character of the deliberations in the two Councils will no longor
be assured. If you propose that the Legislative Qouncils should be expended
and improved and they should be entrusted with some degroeof power to exerciso
a check over the financial and general administration of tho country the obju-tion

is 1aised that such a reform will strike at the rovt of the very constitution of !lie
Government, which, as the Sccrotary of State said last yeir, must continue or
as long as oue can see autocratic and personal.  TF the reform suggcsted io Lhat
Mounicipal and Local Boards should now be made purely non-official Lo dios frend



166 FINANCIAL STATEMENT,
[2fr. GQokhale ; Mr. Miller.]  [2712 Marcn 1907.T

from all immediate official control, the answer will be that Local Self-Goyernment
touches intimately the intercsts of the mass of tha people, and you cannot allow
its efficichcy to bo lowered.  And thus we mové round and round the fortress
of official conservitism and bureaucratic reluctance to part with ] power, without
being ablé to effect a Breach at any point.” My Lord, this kind of thing has now
gone on for many years, with the result that the attitude of the public mind to-
wards the Government—* opirion * as Bruke calls it, which is of greater import.
ance than laws or executive powér in maintaining order—has undergono a steady
and, of late years, éven a rapid change. Bince last year, the impression has pre-
vailed that the Government has at last decided to move forward and that impor-
tant concessions are cos templated. I carnestly trust that this im pression is well
founded, I trust also-that the proposed reforms, when annousced, will be found
to be substantial and conceived in a generous spivit. My Lord, it is of import-
ance that there should be no unnecessary delay in this matter. The public mind
is in a state of great tension, and unless the concessions are promptly announced
and steps taken to give immediate effect to them they will I faar, lose half their
efficacy and all their grace. 'The situation is an anxious—almost a critical one,
and unless the highest statosmanship inspires the counsels of the Government,
difficulties threaten to arise of which no man can foresee the end.”

[ e

The Hon'ble Mr. MILLER said :—*My Lord, at the meetings of this Council
in recent years very intoresting statements have been made by my distinguished
predecessor, Bir Denzil Ibbetson, regarding the policy of the Government of India
in its efforts to improve the conditions of Agriculture, to develop Irrigation, to
promote Forcstry, and to deal with the constant variety of problems falling under
the hand of Land-revenue., I do not propose on this occasion to follow that
example. Having only recently joined Your Exocellenoy’s Govemmcnt I have
not the intimate acquaintance with all those matters, or with the details of the
stnking developments that have taken place during the past five years to enable
‘me to speak with the same confidence as my predecessor ; nor have I that per-
sonal knrwledge which alone oan give interest to a statement made for the informa~
tion of this Council and the public. On these mattors of departmental adminis-
tration I propose, therofore, to confine myself toa few remarks of a general
character,

One subjeet which I thought it would not be necessary for me to notice
today is tbat of famine. Relief ope rations have unfortunatoly been found
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necessary in some parts of the country and are now in operation, but I did not
rogard the position assoseriousas to roquire montion in this Council, I .cannot,
however, allow some remarks which were made by {ho Hon’ble Dr. Rashbebary
Ghose to pass altogethor unchallenged. I heard those remarks with regret.
The Hon'ble Membor claimed to set down naught in malice, but, if I under=
stand his'remarks aright, he lent the countenance of his name and the weight
of his eloquence to those who will set down much in malice. It is froquently
asserted, and still more frequently insinuated, that famines are now of more
constant ocourrence and are more serious in character under British rule than
they were formerly owing to the gradual impoverishment of the people. State-
ments to this effect, often repeated and suffered to pass without contradiotion,
have now come to be accepted as axiomatic and are taken as part of the regular
stock~in-trade of journalism. And yet these statements are absolutely incorrect
end misleading. I do not for 8 moment mean to say that the Hon’ble Member
committed himself definitely to such assertions, but I say that his romarks will
tend to encourage their repetition, I regret the spirit in which these remarks
were made, because I have no doubt that the aim of the Hon’ble Member is
the same as that of Government, namely, to prevent famine as far as is humanly
possible, and where famine cannot be avoided to do everything to alleviate the
misery it must cause. I have no doubt that we all give the Hon’ble Member
full credit for the honesty of purpose he claims. But if he desires to obtain &
reputation for absolute fairness I trust that when he next reviews the subject
of the alleviation of famine in the future he will not fail to make himself
acquainted with, and to give due oredit for, the great strides that have boen
wade in the past, owing to which famines, terrible as they still may be, are not
comparable in the distress and misery they oause with those of former times.

*

“In our Agrioultural policy we are now approaching the end of a period
of transition. The Department was built up during a long series of years
chiofly by the patient and far-seeing efforts of Sir Edward Buck, whose great
interest in India makes him still a yoarly visitor to its shores. He laid the
foundations during years of financial stress, and he recognised that in a branch
of work from which no quick and visible returns could be derived, it was the
part of truc wisdom not unneccssarily to attract the attention of the financial
authoritics by any excessive damands for pecuniary assistance. IIo devoted
himsolf rather to cconomies in the troublesome and often protected systom of land
settlement, and in the domain of agriculture to inquiry and organisation, so that

348 L. D. o
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‘when a more propitious time arrived his successors should be prepared ta reap
tho -advhantage of it. 'I'he appreciatiun by the Government and by the publio
of the possibilitics before the Department gradually inoreased; the demand for a
amore active polioy gathered force; and gt the same time:the improvement in the
{inances of 'the: country, enabled ‘tht Govérnment- to make an entirely new
departure, ' In-all the Provinces funds bave in recent years been provided on a
liberal 'seale for the expansion of the agricultural organisation, for the recruiting
of trained experts, for the provision of model or experimenta) farms; and for the
improvement or “establishment :of schools ‘or'colleges. - At tlie same time the
Imperial Government has made a special provision at Pusa for two definite pura
poses i :i==for the highest forms of ‘scientific Tesvarch and foi"the higher trainicg
of Indian students. 'We have thus, as I said, beeb in'a periog- of - transition—
transition from the ill-equipped state of some years-ago, when the staff of the
‘Department was assmall as the duties thrown upon it were miultifarious—to the
time when we'shall have a strong and, we hope, 4 capable staff, competent both
to grapple with- the research work which must be the basis of all progress, and
to ‘bring the results beforé the peasantry, whether with a view to actual im-
provements or introduction of new staples and new methods, or with a' view: to
the nvoidanoce of the disease and blights which have caused'and do canse almost
incaleulable damage every year. We have olitained now the greater; part: of
our expert staff, not indeed all we hoped for, but nearly all that van be pravided
at present, and the immediate future will be a period of training, of organjsas
tion, and of “donsolidatiou both in the Pravinces and in the-branches of work
directly under the Imperial Govornment, = At Pusa the work of research is now
in the full operation, main buildings are nearly complete, and I-bope in a few
days~to ‘inspect their progress. When it will-be possible to ‘open the college I
am not cortain, but I hope at no very distant date, as the work of training is
now perhaps tho most important of all we have lo undertake, The expansion
of our provincial staffs ig more likely to be delayed by want of men than by
want of funds, and I hope to sce a large increase in the number aud the quality
of the students who resort to our agricultural rchools and colleges. It is. with
them- indeed that the future must rest; and I hope that the numbers who are
willing to devote themselres to what is, after all, the greatest of the interests of
JIndia, will incrcase, and that the best brains of the cquutry may be found.in
the servico of its agrioulture.

“«'he Financial Statement deals at some length with Irrigation works. The
romarkable results achicved in the Punjab must give satisfaction to all who.aro

inlerested in the materizl prosperity ot the people of the country and in the growth
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of its revenues. It will interest the Council, R8s an example of the manner in
which the enthusinem of our enginacrs is ever ready to tako advantage of tho
progress of modern discovery, to know that enquiries have been started in the
Punjab to ascertain the possibilities of carrying on lift irrigation by clectric power.
The Province which now undoubtedly offers the most promising field for Further
profitable extensions of irrigation is 8ind. There, owing to the absenco of weirs,
few of the ¢anuls at prosent carry any cold weather supplies, but with suitable
weirs aoross the Indus vast and promising oxtensions of irrigation, unoqualled I
am told in any other part of [ndia, would be feasible, It is possible that threa
weirs would: be required which would break up a long stretch of the Indus into
portions of ¢onvenient lengths for canals to irrigate the Indus Valley from the
confluence of the Chenab river to the sea. In other Provinces equally profitable
results ¢annot be secured, but the Council are aware that in consequence of the
Repurt of the Irrigation Commission we are consi.lering not only the most profit-
able s¢hemes but also those which would not in former times have been deemed
sufficiently remunerative, and that cver-inoreasing attention is being given to the
protection of fnscoure tracts from famine. Of the many proposals under invess
tigation there are three large reservoir projeots in Madras—the Tnngabhadra,
the Kiston und the Cauvery schemes, the combined magnitude of which is almost
staggering to anyone but an Irrigation Engineer. I am not curtain that I ought
to except even the Engineer, and the Iion’ble Mr. 8im, who has pleaded the cause
of Madras, will, I feel sure, admit that projects so vast must be very carefully
considered in all their aspects before publio funds can be devoted to their construos
tion. In Bombay the Godavari project, estima‘ed to cost nearly a orore, has been
sanctioned, and an interesting feature of another protective scheme under consi-
deration in that Presidency is a proposal to use the water not only for irrigation
but for the supply of power, the nature of the site lending itself to a scheme for
this purpose. In the Oentral Provinces the largest socheme under consideration fs
one for irrigation from the Mahauadi.

% 1 ghould like to add a few remarks on the Budget proposals from the pro*
vincial point of view—more particulsrly with reference to their offect on tho
Province I have myself latoly administered. In this view I desire to express a
very Learty approval of the scheme for making assignments to the various Pro.
vinces to build up a Famiue Reserve, and 1 observe that these proposals have
been cordially received by more than one Local Government. When the pro-
vincinl conteact for the Central Provinoos was undor considoration, we admitted

that we were troated with all the liberality wo could cxpect. There was only
ol
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one poiot on which wo felf some hesitation, and that was our liability in the
event of famine. Thke Government of India were good cnough o make somg
modifieation, which relicved us of our more immediate anxioties, but Iam very
glad to see that a permanent scheme has now boen devised, the torms of whioh
are sufficiently liberal, if only we have a few good years to start with, to remove
the danger of that dislocation of provincial finance which in previous years hag
had such a disastrous effect in impeding-development. The first year of the new
Provincial contract with the Central Provinces has just closed : the contract hag
worked out better than was expected ; the provincial allowances are more than
sufficient fo meet the present scale of provincial expenditure and will permit
the administration to recovor the ground it bas lost during a long suacession of
loon years. That the contract has turned out so well is partly due to a cause
that may be held, as tho Hon'ble the Tikka Sahib has pointed out in connection
with another Province, to have its unsatisfactory aspects—a grept developmeny
in receipts from excise. The growth of this revenue is very largely due to a change-
of system introduced in large areas by which the supply of liquor has been,
brought under better contro} and its price raised ; and so far it is satisfactory,
It is also due to good times and to a very extraordinary increase in the wages of
aur lahouring classes, amongst whom the habit of drinking is more widespread
than in other parts of the country with which I am familiar. It is possible thag
these good times haye led them to indulge more freely than before, and if so, this
is uneatisfactory; but the possibilities of evil are being recognised, I am glad ta
tay, by the people themselves, and in more than one distriot tezaperance sacieties
have been formed. One of these in a remote ypland district had, when I last
heard of it, obtained considerable success, and its adherents had passed through
the temptations of certain festive seasons without lapsing. The local authorities
have given their countenance to the movement, and the Government regards it
favourgbly and with jnterest. Beyond this official action cannot go, but the
Hon’ble Member will doubtless bo glad to hear that these moyements in favoge
of temporance are springing up amongst the people themselves, with whom rest

the soocial influences that alone can maintain the vitality and ensare fhe succesg
of cfforts at reform, '

“ My Lord, the Central Provinces are well and ably represented on thisg
Qouncil, but this is the only occasion on which I shall ever have any claim to
speak specially on their bahalf, and I venturo therofore to say that they fully
deserve the great improvement in their financial condition that has recently been
allowed thom. They were described long ago by a well-known Anglo—Ind.mn
poet, though in a forgotten poem, as tho Cmdurclla of the Indian Provinces,
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This description still holds good, for till now they have had no fands with which
tp mako a respectablo appearance in public. But they have a keen and, in
many parts, a very intelligent population ; they have many Lracts of unusual
-fcrt,ilit;(, immense mineral resoyrces, and forests which are rapidly improving
and which will in the fcture be a valuable asset. They only require develop-
ment, and at present their urgent nced is an oxtension of railway communica-
tions. Their present railways cannot move even the grain crops in a good year,
and even the richest tracts are entirely unprovided with feeders. I share the
dissppointment caused by the announcement that progress in the construotion
of new railways will be retarded. It is possible that iu the post the provincial
aim has been t0o muoh to provide railways that would be useful in time of
famine. In the circumstances of the time this was only natural. The Province
now requires railways in the paying tracts, railways that will assist not only in
the transport of its food-grains, but of its cotton and manganese and coal and
forest-produce, There is a great commercial future before the Contral Pro-
vinoes, but progress is everywhere hindered by want of adequate traneport. I
believe that local capital would, though perhaps only to a limited extont, be
forthicoming for the more promising lires, and I hope that it may eventually
bo found possible to devise some scheme that will encourage the local or pri-
vate investor in this country to come forward to supplement the funls that are
provided in the ordinary course of the programme of railway construction.”

The Hon’ble Mp. FINLAY said : —* My Lord, it issatisfactory to a member
who has just assumed charge of the Commerce and Industry Department to find
the position of the country so sound in regard to the interests with which he is’
specially concerned. The figures of the Finanoial 8tatsment bear throughout
clear though indirect testimony to the continued progress of the trade and in-
dustiies of India. The trade returns afford direct evidenoce to the same effoct :
the imports of merchardise in the first 11 months of 1908-1907 exceed those of
the same months in 1905-1906, which was itsclf a record year, by betwocen 5
and B crores of rupees : and the axports of Indian merchandise show an excess
of between 12 and 13 crores. I may perhaps add that on my rolurn to Indias
after an absence of more than four years, the fact which was made the keenrst
impression on my mind is the very great progress which has been made by tho
courtry during the interval. In Caloutta, in Bombay, in Madras, i Cawnpore
I bavo seen and heard striking evidence of advance in every direction, and of
commercial aclivity and progress of the most satisfactory kind.

“The Members of this Council aro aware that the Post Offico in India is
one of tho best managed and most progresgive of the departments of the publio
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service, conslantly assiduous in meeting and anticipating the nceds and wishes
of the public. The administration of the Post Office in this country compares
]‘uvourably with that of any country in the world. I am glad that in this

year's Budget Btatement it has been possible to annjunce some importnat
concessions to the letter-writing public.

“ The first of these relates to letters td foreizn ‘countries. ‘The'Rome Uhi-
versal Postal Conference of last summer altered the unit of letter weight from
16 to 20 grammes, and allowed tbe British Post Office to deciare its equivalent
to 20 grammes to be one ounce. India will follow the lead of Great Britain,
and from October next the unit of weight for letters sent ont of India will be
doubled, being raised from half an ounce to one ounce. Tho rate of postage to
countries within the British Empire will be one anna an ounce. To countries
not in the British Empire the rate will be 2} annas for the first ounee, with
1} snna additional for each additional ounce.

“ In almost all the countries of the world the lowest rate for which @ letter
is oarried within the country is the equivalent of one anma. In India, almost
alone, there is the specially low rate of half-an-anna. Till two years ago the
weight allowed to be sent for this special rate was half-a-tola. From April
1905 this was raised to thma-quarters of a tola. Ino the debate in this Goupcﬂl
on March 29, 1905, the Hon’ble Sir J. Hewett stated that the Government of
India hoped that the weight might eventually be raised to one tola. We are:
now in a position to fulfil this promise, and from Ootober next haM.an-annsa
will cover the postage of an inland letter not exceeding one tola in weight.
This coxfoession the Governmeut of India intend to be finil : whatever altera~
tions may be made in the other units of weight for letters, they do not con~
template any further alteration in the weight of lettess charged with the half-
anna rate ;: nor can they hold out any hope of a reduction of the rute below
half-an-anna as suggested by the‘Hon’ble Mr. Chitnavis.

“The half-anna rate is a special rate for light letters peculiar to'India. The
ronl unit of letter postage in India, as in other countries, isone anna. Till 1898
the weight covered by this rato was one tola ; in October 1898 this was raised to-
1} tolas, which is the equivalent of about 3rds of an ounce. When the unit for
foreign letters is raised to 1 oz. it would be impossible to retain unchanged the
unit for inland lotters, For it would be out of the question to charge one anna’
for a letter sont from Calcutta to London vié Bombay and to charge two annas
for a letter of the same weight sent to Bombay. From Qctober next tho letter
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unit of weight for inland lettors will bo increased to three tolas. This is the
cquivalent of rather loss than 1} oz, and the Government of India do not
consider that this increase can be considored as final: ihey think that the
difference betweon the weight of an inland and of a foreign letter which can be
carried for one anna shoull Le considerably greater than 25 per cent. In Iing-
lIand a letter weighing 4 oz., the equivalent of ahout 10 tolas, is carriod for a
penny ; and the Government of India hope, if the Post Office revenues continue
to increase, to be able to unvounce next year a further increase in the unit of
weight of inland lettors which may be sent for one anna,

“ The last valuation of the Postal Insurance Fund- showed a oconsiderabl®
surplus, and, with the approval of the Actuary who made the valuation, tho
Government of India have decided to inorease by 10 per cent. the suma insurel
by the existing promin: thus the montbly payments which bave hitherto
eflected an insurance for Rs, 100 will in future secure Rs, 110. This conoession
will apply to all policies in existence on April 1, 1907, as well as to new policies
from that date,

L
“ 1 am also able to ar.nounce a reduction in & not unimportant tclegraph

rate. The tariff on telegrams between India and Adeun is now Bs. 1-5 a word-
It: will shiortly be reduved to one rupee a word, The representations made by
the Government of India have seoured the consent of the Cable Companies
concerned to this reduotion, and I hope that the negotiations will bofore lon8
also result in a corresponding reduction in the rate for lelegrams io and from
East and South Africa, and the Red Sea Littoral.

“Ths Hon'ble the Nawab Bahib refers to the question of making railway
receipts negotiabla instruments. I think he exaggerarcs the possib'e effeots
of this suggested change in the law, and I have never hefore heard that thore
was a clash of intereets in regard to it between the largo and the small trade
centres. In any case I could not advise the Government to leg'slate on such a
subject without feeling confident of the fairly unanimous support of commoer-
cial opinion.

 The same Hon’ble Member mentions the question of the purchase of stores
roquired from England. The report of the Committee appointed to inquire into
the system under which Indian and English stores are purchascd for the use of tho
various departments has been roceived, and the recommendations made have
been carcfully considered, The CGovernment will shortly place belore the



Lo

174 PINANCIAL $TAREMENT.
[(Mr. Finlay.) [27re Maren 1007.]

Becrelary of Sfate their views on the subjeot. Until their proposals reach the'
Beoretary of Btate, I regret to say that wo are not at liberty to publish the
Committee’s Report.

““The Hon’ble the Nawab Sahib and the Hon’ble Mr. Apcar refer to the’
Ganges Bridgo Committce. The report of the Committee has not yet reached
the Government, but I understand that it has been slgnod When it is received
1o time will be lost in taking up its consideration or in forwarding to the Secre<
tary of Btate the recommendations of the Government of India on the subjoct.
In the meantime the report will be published, and attention will be paid to’
any public eriticisms or remarks which it may elicit.

“The ITon’ble the Nuwab Sahib and the Hon’ble tha Tikka 8ahib of Nabha
utge upon the Government Lhe claims of third class railway passengers for
groater comforts and conveniences. The need for this is fully recognised, and
I would refer Hon’ble Members to the remarks ou the subject in the memoran-
dum by the Railway Board appended to Iast year’s Financial Statement. Al-
though the Board do not recur to the matter this year, I can give an
assurance that they have not relaxed their efforts to improvo the comforf and
convenience of third class passengers.

*The Hon’ble Mr. Apcar has comniented on the reduction in the capital
expenditure on railways. It isthe case that the expenditure in 1907-1908 wilk
be less than in 1906-1907, and also less than the amount entered for the year in
the triennial programme which was provisionally sanetioned & year sgo. The
gystem of triennial programmes was sanctioned by the Searetary of Btate in the
following words: * Although I am not able to pledge myself unreservedly to the
provision of money for three years in advance, I am willing to adopt the plan of
a programme to be prepared each year of the expenditure for the coming three
years, and to give provisional sanction beforchand to the expenditure neces-
pary for carrying out the programme, subjeot, however, to financial exigencies
which may compel me to restriot the grant in any year. Although the Becres
tary of State cannot divest himsclf of the power of revising the programme in
lhe special circumstances above referred to, it may be understood that the in-«
tention is that ordinarily the allooation made in advance for any given year
shall not be disturbed.” The programme prepared a yenr ago for the three yearg
100G-1907 to 1008-1909 was the first tricunial programme prepapared and provi-
sionally sanctioned under these orders, And it is particularly unfortunate that it
should have been necessary to exercise the reserved powor of reduction in special
circumstances in the very first ycar or which a provisional sanction had beon
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given beforehand. I regret the reduction as much as my Houn’ble Collcagues.
But we must bow to the finanoial noocessities which have led to the deoision. The
capital expenditure on railways must clearly be limitod by the amount which can
be borrowed in the year: there is no possibly of escaping from that limitation,
though there may be difference of opinionas to the corroctness of the estimato of
the amount which it will be possible to borrow in the coming year. Provision
has been made for a loan of three croresin India. I beliove that banking and
commercial opinion in India will endorse the opinion of the Government of India
that it would not be prudent to issue a larger loan in India in the coming year.

. But the amount that can be raised in India is only a small fraction of the sum
required for capital expenditure on railways, and the restriction of that expendi-
ture really depends on the amount of sterling borrowing in London. This must
be settled by the Becretary of State, who has at his command the fullest informa.-
tion and the best finanoial advice relating to the London money market. His
decision as to the amount which can prudently be borrowed in London next year
neoessitates the reduction of the capital expenditure on railways from 15 to 184
crores. While we regret the decision we must accept it ; and enough is known
in India of the present circumstances of the London money market to explain
it. .

“The Government of India are fully conscious of the disadvantages which
this reduction in the rate of railway capital expenditure entails, and of the dis-
appointment with which it is regarded by the mercantile commanity and all who
are interested in the development of the country ; and they recognise that the
reduction is particalarly inopportune at the present time when trade is excep-
tionally active,and when the Indian railways are proving increasingly remuner-
ative. It bas been necessary to omit from next year’s estimates any provision
for starting the construction of new lines, to retard slightly the progress of lines
under construction, and to reduce to asmall extent the expenditure onspecial
works of open lines. Tbe expenditure on rolling stock and on ordinary works
of open lines has not been reduced, and the capital exponditure on open lines
absorbs nearly three-fourths of the total provision of 13} crores.

“ If we are to reap the full advantago of our large past expenditure on rail-
ways and to avoid causing grave inconvenicnce to trado, we must be prepared
to facoan increase in the annual capital expenditure on open lines; and in view
of the urgent need for new lines in many parts of the country, we cannot long
continue to restrict tho expenditure on new construction. Must we then admit
that the task of financing Indian railways has attained such a magnitude as to be
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beyond the power of the Government of India to undertake successfully P
Or may we hope to devise some means by which we shall be enabled to fuifil
our responsibilities, and avoid in future years a retardation of progress such as
that which the state of the money market in London has forced upon us for next
year ? The Government of India do not despair of finding & remedy and will .
address themselves to the task.

“ One means of relioving the Government of & portion of its diffioulties and .
of increasing the progress of railway construction I may meution. It is private
enterprise. In most other countries railways bave been built without the direct
intervention of the Government; and it has always seemed to me unfortunate
that the Government of India har been required to take so large a share in the
work of providing India with railways. The policy of giving guarantees was
no doubt, necessary at the beginning. But I myself believe that if during the
lust thirty years or so the Government had sternly refused to give guarantees or
any special assistance to private enterprise, and promoters had known that it
was useless to ask for specinl assistance, real private enterprise would have come
forward, and we should by this time have had more railways in India than we
have built under the system of almost complete dependence on Government
assistance. By private enterprise I do not mean the enterprise which would
while acoepting the chance of profit, throw on the Govercment the risk of loss :
I mean enterprise which accepts both the risk of loss and the chancs of profit.
If private promoters make proposals of this nature, they will find that they are
welcomed both by the Railway Board and by the Government of India, and they
will not have any unreasonable conditions imposed on them. But I confess that
I am not sanguine that private enterprise will come forward so freely as to admit
of the adoption of the very radical chunoce iu railway policy recommended by the
Hon'ble Mr. Chitoavis. '

*There is one remedy for the defects of the existing system often suggested
in vague terms which I will mention only-to reject. It is the separation ofrail:
way finanoo from the general finance of the Government. My Lord the difficus
ties in the way of raising money for railway construction are real difficulties and
not dificulties which can be avoided by any book-keeping device. It will not
make it any easier to raise the total amount of the loans that the Government
require if the loans are divided into two classes, one of loans required for rail-
ways and the other of loans reqnired for other purposes ; and it would be im-
possible to give the first olass precedence over the second, for when loans for
other purposes are roquired, they are of an even more urgent nature than rail-



FINANCIAY, STATEMENT. 17
[27Tn MarcE 1907.] [Afy. Finlay.]

way loans, Ip ordinary years we borrow practically only for capital expenditure
on railways and irrigation, and the suggested reparation of railway from genorsl
finance would have no effect whatovoer on the only real difficulty of our present
system—the difficulty of raising the monoy required for railway construction.

“The restriction on the amount of our loans, which leads to the limitation
of our railway progremme, is exeroised by those risponasiblo for the decision on
consideration of the price at which the loane are likely to be floated, that is, oi
the effect on our credit in the money market of loans of any required amount.
At present our sterling loans are issued at 3 per cunt., and at & discount. We
cannot largely increase the amount of the loans without increasing the discount-
But if we were prepared to pay a higher rate of interest, or to offer subsidiary
advantages,—such as a share in the profits of our railways in addition to tho fixed
interest,— we should probably beable to raise in the London money market larger
sums than are now considered prudsnt. There are of course objections and diffi-
culties in the way of the adoption of either of these suggestions but thoy are
worthy of consideration.

* The Hon’ble Mr. Gokhale has today made a suggestion which, if aduptedwould
place at our disposal a considerable annual amount without in any way affect
ing the credit on the London money market of the Secretary of State. It is, in
effect, that further investments on account of the Gold Standard Reserve should
be made in our own railways instead of in sterling securities bought in the open
market. The anoual profits on coinage are, the Council is aware invested in
sterling securities in order to form a fund to be used, when occasion arises, for the
purpose of preventing the rate of exchange falling below 1s. 4d. the rupee. Till
the sterling investments have reached an amount whioh shall be unquestionably
large enough to secure the ohjoct of the fund, no one would propose to divert
the profits on coinage to any other purpose. The sterling investments now
amount to over 124 millions ; and in addition the Government of India hold in
the Currency Reserve and the Treasuries botween 10 and 11 millions of gold
which would be as readily available as the investments, or more so, for use for the
purpose for which the Gold Standard Reserve exists. In view of those figures
the question arises whethor the time will not shortly come when it will be unne-
cossary to continue to add o the sterling iuvestmonts, and to incur the annual
loss of the differenco betwcen the rate of interest sooured from the investments,
and the rate at which our annual loans are issucd. That is a question which must

be decided without reference to the nced of further expenditure on railways aud
v 2
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with reference solely to the sufficiency of the Gold Standsrd Reserve Fund for
the purpose for which it was formed, But if it should be decided in the afirma~
tive, the Government will be relieved of some of its difficultics in raising ades
quate funds for the construction of railways,

“1 have mentioned some possible means of preventing an undue restriction
of our capital expenditure on railways in the future ; and there may be others,
I do not wish to commit myself to advocate the adoption of any of them. But
T cansay this, that the Government of India will give the matter their early and
careful consideration,

“ Bince I assumed charge of my present office the most important and most
urgent question that I have had to deal with has been the deficiency lof rolling
stock on Indian railways, The Hon'ble Mr. Apoar has today given forcible
expression to the general feeling of the public on this subject, and I have no fault
to find with the accuracy of his description of the situation. I have received
verbally and in writing complaints on the subject from Culcutta, Bombay, and
Madras, Those representations and the information supplied by the Railway
Board leave no room for doubt that there is serious deficiency in rolling-stock
not confined to any partioular railway but on practically all railways. The Gov,
ernment of India fully recognise the gravity of the situation which the Hon'ble
Mr. Apear has portrayed, I will not tuke up the time of the Council by discussing |
the past causes of this deflciency, except to hazard the suggestion that it is very
largely due to the fact that the prosperity of India and the inorease in the traffic
offering have been very much greater than was foreseen or could reasonably have
been assumed in fore-casting our future requirements. Neglecting the past we
may confine our attention to the present and the future. As to the present,
unfortunately no full remedy is possible ; rolling-stock takes time to build, and
all that can be done is to make full use of the existing stock. I have the assu-'
ranco of the Railway Board that they and all the Railways concerned have in
the last few months been doing and are now doing their ntmost to mitigate the

presont inconvenience by removing any defects in the methods of working the

traffic, and to seo that the fullest possible use is being extracted from every
wagon at their disposal.

 As to the future, the figures given in tho Financial Statement show that
the Government are taking stcps to make good the deficiency in volling-stook.
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The provisions under this head amounts to 568 lakhs. The corresponding
amounta in recent years were :—
Lakls.

1903-1904 . . [ . . . 291

1004-1806 . . . . . . . . 202

1905-1008 . . . . * . . . 279

L . . - . 382

1006-1007 . . .

“The deficiency in rolling-stock was recogaised a year ago, and the grant
was largely inoreased in the current year. It has beon siill further increased
for next year, The Hon'ble Mr, Apcar has called attention to the statement
of the Railway Board that the provision has met in full the demands of all
railways for grants for rolling-stock. Bpocial efforts will bo required or the
part of the India Office to spend the whole of the grant, and no doubt they
will be made : the Government of India have impressed on the Scoretary of

Btate the urgenoy of the demands,

# In order to reduce in future years the diffioulty of obtaining within the
year the rolling-stook for which funds are provided, the Railway Board are
taking a special step this year, a step which will meet with the approval of my
friend Mr. ‘Apcar, as it goes a ponsiderable way in the direction which be has
just recommended. The Secretary of Btate has provisionally sanctioned, subject
to revision on financial grounds, a programie of railway capital expenditure
of 15 crores in 1008-1909 and of 15 crores in 1908-1810. These figures include
certain provision for rolling-stock 474 lakhs in 1908-1909 and 368 in 1909,
1910. The Railway Board have now addressed all the Railway Administrations,
informing them of the amount provided in the triennial programme for rolling-
stock in 1908-1909 and 1909-1910, and haye urged on them the necessity of
preparing and obtaining sanction to estimates for the rolling-stock required in
those years, and of sending home indents as soon as possible. This will enable
the India Office to make timely arrangements for placing the order for supply
in tho two later years covered by the triennial programme. The same instruc.
tions will apply to purchases in India. For I may explain—and this has an
imporiant bearing on the Hon'ble Mr. Apear’s remarks regarding the oncourage-
ment of Engincering firms in Indja—that in September 1905 the Railway
Board issued instructions to the Btate Railways to call for tenders in Indig
for the supply of 25 per cent. of any sanction for goods stock. I think the
Hon’ble Member will admit that this is as great an assurance of steady employ-
ment as it would be propor for the Gevernment to give. In addition to orders
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for goods stock, large and important orders are given to firms in India for
structural iron work and ferry plant by the administrations of both State and
Companies’ lines,

“The above remarks state what is being done to meet what may be termed
the current demands of the Railways, and to bring the stock of each railway up
to its requirements, The Government of Indis, however, think that the sitna-
tion domands a further measure of a epovial character, and they are proposing
to the Secrctary of Btate the formation of a central reserve of rolling-stook to
be at the disposal of the Railway Bonrd for issue to any railway which may
from time to time require its own stock to be tomporarily suppleniented.

¢ So much for what the Government is dving. Now, I have a suggestion
to make to the vaiious coal and other companies who have felt the stress of the
shortage of wagons. Could they not take some share in the steps to prevent
the recurrence of the grave inconvenience of the past few months ? In England
and Scotland it is the almost invariable practice of such companies to supply
their own wagons : they do not depend entirely on the railways to meet their
demands. Cannot Indian Companies do likewise ? There may be difficulties;
but I can assure the various companics that if any of them are ready to supply
rolling-stock for their own use their proposals will be welcomed by the Rail-
way Board and the Government of India, and that reasonable conditions for-
the use of private wagons on railways will be agreed to.”

The Hon'ble 81w HaARVEY ADAMSON said :—** My Lord, the Hon’ble 8ir
Bteyning Edgerley has expressed his disappointment that the Government of
India bave not been able to move fuster towards the settlement figure-
for Police expenditure. The figure for the whole of India was 150
lakhs to be worked up to at the rate of 23 lakhs a year. -In the first.
year the Government of India gave G50 lakhs instead of 25, and the yearly
rate of 26 lakhs has been maintained and even exceeded since. Up to.
date the Bombay Government have received 9} lakbs for recurring expen-
diture, & much greater sum than they have boen able to spend on the purposes
for which the grant was made. In consequence of this inability they diverted
part of it to the building of the Central Police Trainiog 8chool, an object for-
which it was not originally intended. The Bgmbay Government bave noy
been delayed in their reorganization schemes owing to roferences to the Secretary
of Stato. The superior establishment was sunctioned with retrospective effeot,
znd though the Subordinate Police scheme, owing toa further reference, has.
not yet beon despatched to tho Booretary of Btate, the Government of Bombay
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have becn allowed to bring part of the scheme into operation. I may add that
it is, of course, the case that the balances of previous ycars are available for
further oxpenditure. It is quite true that it is desirable that the changes ad”
vocated by the Police Oommission should be brought to completion at as carly
a datc as possible, but I believe that the Hon’ble the Finance Membher is moving
as fast in this matter as his resourccs will reasonably permit him to do.

“The subject of decentralized administration referred to by the Hon’ble
8ir Steyning Edgerley is already under the consideration of the Government of
India. It is a big subject, and all that I can say at present is that the Hon'ble
Member’s valaable contribution will recocive careful examination. '

“ With reference to the Ilon’ble the Maharaja of Darbhanga’s remarks on
the smbject of cleansing and beantifying Calcutts I am glad to announcae that
as the result of a conference held at Belveders, at which I was present, tharo
is every prospect of the scheme for the improvement of Caloutta soon coming
to & succesaful issue.

“ The Maharaja has referred to the question of the separation of Judioial and
Executive functions. It is a few years nuw since Local Governments reported on
tie advantages and disadvantages of the proposal. I am afraid that it will be
necessary to sddress Local Governments again on the question, not for the pur-
pose of ascertaining what can be said for and against it, for that hasalready been
fully discussed, but for the purpose of ascertaining what progress has been
achieved during past years in separating the functions owing to the general effect
that increase of work always exercises in the division of labour, and what still
remains to be done in this direction. There can be no doubt that in many parts
of Indin increase of work, both Executive and Judicial, has tended to aseparation
of the functions. In the meantime I may say, and I am only stating my own
individual opinion formed on a perusal of the reports, that both the Maharaja
and the gentlemen who wero the authors of the memorial of a few yenrs ago that
opened the question are taking rather too serious a view of the present position
and that their arguments refer to a time when the Distriot Mazistrate was also
the Police Buperintendent of the district rather than to the present time when
the Disirict Magistrate seldom tries a criminal case and rarely takes partin tho
investigation of a crime. Tho District Magistrate who combines in his own
person the duties of thicef catcher, prosecutor and judge does not exist in India,
and hos not existed for the past half-century. S8till Iam not prepared to say that
the present footing is in all respects a satisfaotory one. I.hope that the ques-
tion will be brought to & sclution hefore the return of the Government to Caloutta.
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“ The Hon’ble the Nawab of Dacca has referred to the present condition
of political fecling in India and to the license of section of the Press. I say
without foear of contradiction that there is no country in the world in which the
Press enjoys greater liberty than in India. It has from timte immemorial been
the policy of Government to refrain from putting the law in motion against the
Press except in the exiremest of cases. It is unfortunately only too true that
in recent years, in the tension of political feeling, a section of the Press has
stopped to scarcely veiled sedition. It is a matter that has seriously attracted
the attention of Government. I venture to commend its careful consideration
to the Native leaders of political thougbt in Indis, in whose desire for an
enlarged representation of Natives in the administration of the country I can
cordially sympathise, and whose loyalty to the British Orown I have never
doubted. In partiocular I would draw their attention to the disastrous influence
that a section of the Press exeroises upon higher education. It is no light
matter that the rising generation of students, to whom, when they are grown
up, a large share in the administration of the country will be entrusted, should
be taught by their deily reading during their most impressionable years to
resent disoipline, to contemn authority, and to bate the Government to which
the destinies of India have been committed.

* T should bave heen glad to reply to the remarks made by other Hon'ble
Members on matters that concern the Home Department. But in a Depart-
ment whioh embraces thousands of suhjects it is obviously necessary that a
Member of the Executive Government should have at least a day’s notice of the
subjeots that are to be criticised before he san be in a position to answer the
criticisms with the authority that attaches to his position in the Goveramont of
India. I hope, therefore, that Hon’ble Members will excuse me from replying
to oritioisms of which I have had no notice.

“ But I cannot pass in silence the concluding portion of the Hon'ble Mr.
Gokbale’s speech, in which he vepreseats the Indian Civil Service as a caste whose
ohly aim is to retain & monopoly of power for themselves. The Hon’ble Member
forgets that the Indian Civil Service is the custodian of the interests of the three
hundred millions who inhabit India, and not merely of the small party of perhaps
a few millions of whom he is the spokesman. The Hon’ble Membar in his tours
through India has formulated his demauod, namely, self-government for India on
the lines of a self-governing colony. Wae all may be allowed to look forward to
the day, far distant, when education will have permeated through Iudia, when the
hundreds of races that inhabit it will have atlained some measure of homogene,
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ousness, and when such form of administration may be feasible ; but to sct up that
type of govornment at the present day as a plank of practical politics is as illogi cal
and absurd as it wounld be for a teacher to instruot a pupil in tho differential
calculus immediately after he had mastored the principles of simpleaddition. If
the Indian Civil Service allowod themselves in the present conditions of In:dia to
countenance such fads as this, they would indeed bo worthy of even greater denun-
cistion than they have received from the Hon'ble Member.

“I will now refer to one or two subjeots which may bo of some interest to
the publio, The firat of these is the revision of the Imperial Gazetteer.

“ In August 1800, when the proliminary operations were being undertakon in
conncotion with the Qensus of 1901, the Government of India decided to take
advantage of the special facilities which these offered for the effective and choap
revision of the Imperial Gazetteer of India through the agency of the provincial
superintendents of the Ocnsus. These officers had been selected with an eye to
their literary aptitude and would, it was thought, on the completion of the Census,
be well equipped with material for compiling articles dealing with provinces,
states, distriots, large cities, etc. The proposal to carry out the scheme of revision
on these lines was accepted by the Secretary of State. Under the general plan of
revision Mr. J. 8. Ootton was selected by the Secretary of State as the English
Editor and Sir Herbert Risley was appointed as the Indian Editor, but, owing to
the latter’s selection in S8eptember 1902 as Home Secretary, Mr. W. 8. Meyer was
appointed Editor for India ; and on the latter’s appointment to be Finanoce Secre-
tary, Mr. R. Burn, then provincial superintendent in the United Provinces, was
entrusted, in February 1905, with the work., The result of the entire operation

will be as follows :=—

There will be issued in the first placethe new Imperial Gazetteer embracing
(a) four volumos on India as a whole, dealing respectively with
descripfive, historical, economic and administrative matter: ()
twenty volumes containing, ina general alphabetical arrangement
for all India, articles on provinces, states, mountains, rivers, districts,
towns, etc.: and (¢) a concluding index volume for the wholo work.
The four India Volumes, while forming a component part of the
Imporial Gazotteer, will also be issued separately as the Indisg
Empire series, and each volume will have its own index. In addition
there will be the provinoial gazetteor, which will bo a collection {or
each British province and Native Stato of the arliclos_rolating thereto
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which are scattered through the volumes of the Tmperial Gazettecr.
These articles will be brought together for each province, and the
whole series will consist of twenty-five volumes, each volume contain-
ing a full table of contents and a soparato indox. Finally thero will
be a district gazetteer scries comprising two separate volumos for
ench district, viz., & main volume containing deseriptive matter, and
a subsidiary volume giving the more important district statistics
It is also proposed to issue a speoial atlas in connection with the
Imperial Gazetteer. The atlas will oonsist of 64 plates or separato
sheets : and a folding map of India will nlso be inserted in a pocket
in each of the volumes of the Indian Empire series, The work of
printing the Imperial and provinoial gazottcers has heen entrusted to
the Clarendon Press, Oxford, but while the former will be published
in England, ths latter will be published in India. The work in con-
nection with the atlas has been entrusted to Mr. J. G. Bartholomew.
Volumes I, 111, and IV of the Indian Empire series will be published,
very shortly. '

“I will next briefly relate the progress that has been made in the reorganisa-
tion of the police.

“The organisation of the superior police establishment for all provinces
received sanotion during the year 1906 and effect is now boing given to the reforms,
Sanction has also been received to the entertainment of deputy superintendents,
The complote reorganisation of the subordinate grades of the district police has
been sanotioned in Bengal, the Punjab, Eastern Bengal and Assam, the Central
Provinoes, and Qoorg. The scheme for the revision of the Burma subordinate
police has recently been submitted to the Secretary of State: that for the United
Provinges is about to he submitted. Final proposals on certain branches of the
subjeot aro still awaited from Madrasand Bombay. Meantime sanotion has been
nccorded to the carrying out of immediately necessary reforms on lines suggested
by the Government of India. FProposals for the reorganisation of the city police
in Caloutta, Madras, and Rangoon have been sanctioned by the Seoretary of State,
"The revision of the similar force in Bowbay has been deferrcd at the request of the
Local Government. Proposals for the revision of the railway police in Pengal,
the Punjab, Eastern Bengul and Assam, and the Ceatral Provinces wore inoluded
in the schemos for the revision of the subordinate police of those provinces and
have been sanotioned. The Burma general proposals (liko the United Provinces
goneral proposals) also include the railway police. The Bombay proposals and
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the Madras proposals aro now under considerstion. Proposals are still awaited
from the North-West Irontier Province. A sum of 560 lakhs of rupecs was
allotted during 1005-190G. A grant of 25 lakhs of rupees was made during the
year 1906-1907, and for 1907-1808 a further grant has been made of 304 lakhs
of rupees for the furthering of such reforms as Lave already boen sanctioned.

“ It may interest my Hon'ble Colleagues and the public to hear what pro=
gress has heen made in the sciieme for the endowment of a Rescarch Institute
for India, whioh owes its origin to the munificent liberality of tho lato Mr.
Jamsetjee Nasserwanjee Tata. The last information communicated to the
public was contained in the Bombay Government Resolution No. 431, dated tho °
8th March 1905. As related in the papers then published, the Government of
India accepted Mr. Lowndes’ valuation of the endowment properties, agroed to
the proposals regarding the guarantee fund, and consented to mako an annual
grant to the Institute of a sum equal to one-half of the local asscts, subject to &
maximum of R1,530,000, and to make an initial grant of R2,60,000 towards the
construction of the necessary Luildiogs and the provision of scientifio apparatus.
They ulso agreed that the administration both of the endowment property and
of the Institute itself should be oarried out by a scheme under the Charitable
Endowments Act providing for the vesting of the endowment property in the
Treasurer of Charitable Endowments, and the formation of a Council in which
would be vested the general administration of the Trust, the management of
the property, and the executive administration of the Institute. - Buch being
the accepted arrangement, the Messrs. Tata were asked to submit an application
under section 4 of the Charitable Endowments Aot embracing the whole
scheme. This they did through their solicitors, Messrs. Ardesir Hormasji
Dinshaw & Co., on the 68th June 1908. The scheme was necessarily one of
exceptional intricacy and it required careful and detailed consideration.

“ 8omo months before this scheme was submitted to them the Government
of India had, at the request of the Mesars. Tata, moved the Secretary of State to
enlist the assistance of the Royal Society in nominating a Director for the Insti-
tute in the hopo that this would materially facilitate the settlemont of the re-
maining dotails of the project, and would afford a deflnite guarantee of progress.
Dr. Morris W. Travers, F.R.8., Professor of Chemistry at the University Oollego,
Bristol, was selected for the appointment, and arrived in Indin about the middle
of Novemberlast. Since then he has been engsged in rovising the scheme for the
Jostitute in consultation with the Government of India and the represontatives

of the Messrn, Tata, and his assistance has beon of the utmost value in working
o
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out the numerous points which called for decision. There are now good grounds
for hoping that at no distant date the Indian Instituto of Boience, planned by
the foresight and philanthropy of the late Mr. Tata and promoted by the gene-
rosity of the Mysore State, will pass beyond the stage of preliminary discussion,
which has lasted so long, that a suitable governing body will be organised, and
that the actual construction and equipment of the buildings at Bangalore will
be commenced. 1'he funds available fqr this purpose oonsist of £5,00,000 from
the Mysore State and 12,50,000 from the Govornment of India, in all R7,50,00Q
for objects estimated to cost B6,67,000, For the working expenses of the Insti.
tute there will be available 81,256,000 derived from the endowment property,
grants-in-aid of RG0,000 from the Mysore Btate, and 187,500 from the Govern-
ment of India, making. up a working income of £2,62,600 as compared with
R1,75,000 mentioned by Bir William Ramsay in his report of 1800 as the mini-
mum sum required for an ndaqun.te commencement. With an assured income
of this amount it is believed that the governing body will be in a position ta
procure the most competent teachers, to retain their services for long periods,
and to found research scholarships for the encouragement of students. They
will.in fact be ahle to carry on iheir operations on a scale comwmensurate with
the high aims which the founder of the endowment had in view. ‘While sym-
pathising cordially with these aims, the Government of India have no desire to
assooiate themselves dirgetly with the actual administration of the Institute or
to claim a determjning voice in the settlement of the lines of research to be fol-
lowed or the methods of instruction to be employed. They realise that the
resulfs of the experiment that is now abaut ta be tried will depend mainly upon
the character and energy of those who come forward to take advantage of the
facilities for agvanoed study which it wil] offer. They are anxious not to inter-
fore with the free growth of whatever forms of intellectual activity and econo-
mic enterprise the Institute may encourage or create, and they will therefore
oonfine themselves strictly to exercising no more than that degree of influence
and control which is justified, and indeed rondered obligatory, by the grant-in
aid which they are giving from public funds.”

The Hon'ble MAJjog-GENERAL Scorr said :—* My Lord, the majority of
the important measures with which the Department of Military Supply is con-
cerned have already been referred to in the Military Finance Scoretary’s memo-

. randum, which will be found embodied in the Hon'bln Finance Member's state-
ment. I do not propose therefore to tako up the Council’'s valuable time by
repeating information which is already at their disposal, but merely to invite
altention to one or two matters which may he of general interest.
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“ In regard to the delay in manufacture which has ocourred in some of the
ordnance factories, I should like to mention that this is mainly duo to tho scarcity
of trained labour, the demand for which has become very great all over Indin
owing fo the increasing number of mills, factories, and other works which arn
being installed. The country has doubtless overy reason to bo gratified at ihe
genoral prosperity whioh this demand for skilled labour indieates, but at the same
time the scarcity oauses oconsiderable inconvenience to superintendents and
managers, and it is recognised that every cndeavour must be made to attract
Jabour by providing suitable accommodation and healthy surroundings for the

pative workman.

-

“ The explosions of cordite whioh occurred at Hyderabad (Sind)and Ferozo-
pore have demonstrated the importance of adopting 8 moro rigid system of periodi-
cal expert inspeotion of this and other war stores, and Government will shortly
consider proposals which are being submitted by the Director-General of Ord-
nance for the constitution of an expert Inspeotion Branch. He is also about to
submit a scheme for the roorganisation of the Ordnance Department gencrally
by whioh it is anticipated that a more complete decentralisation of factory and
arsenal sdministration will be secured,

“In furtherance of the policy of Government to encourage private enter-
prise, it is intended in the future to obtain from private local manufacturers many
articles of army clothing and ordnance equipment which have hitherto been
made in Government factories, and with this object in view it has been decided
to abandon the scheme or the permanent establishment of a third Army Cloth-

ing Factory at Fategarh.

“The Military Finance Secretary has dealt in his memorandum with the
expenditure incurred in the Military Works Bervices, and I would morely observe
that out of the fixed grant of 100 lakhs, approximately, only a small part is ox-
pended on new works of & comparatively minor character, the remainder being
roquired to meet ordinary demands for establishment, maintonance of existing
buildings, and the other items referred to in paragraph 13 of the memorandum

“ We have every reason fo be satisfied with the progress which is being
made with horse-breeding operations in the various districts to which stallions
nnder the control of the Army Remount Department have been allotted. The
gelected young stock resnlting therefrom will eventually prove a valuable source
of supply for army remounts,



188 FINANCIAL STATEMENT.
[ Major General Scott the Commander-in-Chief.] [27tm Marcu 1907.]

«“The operalions in conncction with tho establishment of stud farms at
Ahmodnagar and Mona with the object of prescrving the pure Bastern hreedsof
horses, and of providing pure bred animals which will be fit for use as Imperial
stallions, have so far been very successful. This and the establishment of young
stock depots and runs are the direct outcome of the recommendations of the
Iorse-Breeding Commission.

“ During the past year marine survey work was carried out in the Persian
Gulf and on the Butma coast, snd in the archipclago to the eastward of the
Middle Andaman Tslands. One of the vessels was subsequently detailed for
special work in the neighbourhood of the pearl banks near Mergui and Tavoy.”

His Exccllency tae CoMMANDER-IN-On1Er said :—* My Lord, as Ynnr
Excellenoy said at the last Budget debate :—

* The price paid for an army is the premium paid for the insurance of the country. The
huge armies of modern nutions are not due cither to any tendency to over-insure, or to the
promptings of mere military ambition. They exist in the first place for the maintenance of -
ponco, because nations must know that on their armed strength depends their immunity from
attack. No nation can hope to be great and prosperons without being strong amongst its:
fellows. Its wealth, the wolfare of its people, ita commerce, its investmeonts its interior de-
velopment, depend on its security from hostile pressure—a secarity gunmntc‘ecl only by the effi-
cienoy of its military forces.”

* Thoss words, my Lord, rightly define the principles ot our military policy
jn India. Our arrangements are made to maintain the seourity of this country
and its teeming millions of inhabitants, whom we have undertaken to protect,
and for whom we are determined to ensure tranquillity in their homes. Our
policy is, therefore, a purely defensive one, for it is most unlikely that we shall
ever attack any other Power, or, indeod undertake any military operations unless
the necessity is foroed upon us through aggreesion, or acts which compel us to
defend what we hold.

* But whilst it is our duty to maintain adequate forces for the defence of
this country, it is equally our duty fo see that we obtain the best value for our -
money. As I pointed out last year, we are secking to make the best use of the
means at our disposal, by overbauling the machinery and reorganising our exist-
ing materials ; and I can fully understand the interest that has been taken by
the publio {as Mr. Gokhale has shovwn to-day) in the Redistribution Scheme that
is one of the projccts oy whioch we are now engaged.

T have seen it stated that we intonded to place a large portion of the Indian
forcos on the North-West Frontier, whil:t otner seem to bo under the impression
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that tho troops are to be collocted together in certain great cantonments. Noithor
of these statements aro in uny way nccurato. Tho principles on which we have
been working are totally different. The distribution of the Avmy in India, a3 it
stood before the present changes were introduced, has hardly seon any practical
improvement sinco the days of the Mutiny, The Military areas into which the
country has hitherto been sub-divided have been mere geographical divisious of
varied extent, with a dilferent number of troops in each. They were not euch
that peace formations were in any desree ndapted to thu roquirements of war.
Tho troops for the varions Brigades and Divisions of the field army had to be
drawn from widely separated localities and from different (‘ommands. They
could not he trained together in the tnctical formations in which they would be
employed in the field, and the numerous administrative details on which every
army must depend for its success and very existenco, were extremely complex

and uusatisfactory.

s These are some of the reasons, my Lord, which rendered it necessary for
s to examine the disposition of our foroes, and try to remedy some of the most

glaring defeots.

“ We have heen attempiing to form Divisions self-contained in all respects
—not only rendy and able to take the field themselves, but also to leavo behind,
when mobilised, sufficient troops to provide adequately for order and tranquillity
in the areas from which they are drawn on mobilisation. [t has also been neoes-
eary to este blish these Divisions on the main lines of ruilway, in such a manner
that they can be transported rapidly when required. For this purpose it is mani-
festly unuecessary and inadvisable to locate the army on the North. West Frontier,
The Divisions will be entablished *en echelon ' one behind the other on our
yarious railway lines, so that we carry out the prinoiple of conveniently dispersing
our troops in peace whilst providing for their rapid concentration in war. It
must not be forgotten that distance is a factor of comparatively minor importance
in the railway concentration of troops for war.  Every one knows that for_ the
successful conduot of wcilitary operations many other things are nceded besides
the actual troops. 8tores, food, and ammaunition have to be supplicd ; transport
collected ; remounts arranged for ; and numerous other details such as hospitals,
ﬁeld parks, etc., have to be provided. All these hnve to be delivered at the various
bases of operatiors—that is, they require ‘train-power’; and, however excol-
Jent our train tervice may be, it requires most carcful consideration and organisa-
tion to enabls all rcquirements to be delivered ina moderate timeo. It is, thores
fore, cssential the t we should so distribute our forces and material in time of pc:mn
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as to enable a thoroughly cquipped army to pass rapidly into a state of war when
required, without unnocessary dislocation and confusion.

T have already referred to the provision of the necessary internal garrisons
that have to be left behind for political purposcs when our Army takes the field.
Bosides these there are two other important considerations which have to be pro-
vided for in any scheme of redistribution. These are hoalth and training. We
want to move the troops from unhealthy stations, or where they are scattcred
in isolated detachments, and are no longer required for political or military pur-
poses, and place them in more healthy localities where they can be of greater
value in the general scheme of defence. In order to make the best use of our
existing material it is not only necessary that we should do all in our power to
mitigate climatic effects as far as possible, but it is of equal importance that we
should distribute our available forces so as to secure {heir efficient training in
fighting formations in time of peace.

¢ The ideal would be to have the Brigades organised in peace time in the
formations in which they would take the field in time of war—each commanded
and trained under its own Brigadier. But this ideal is not entirely obtainable.
1t is, however, practicnble to arrive at an organisation and distribution which
will meet the essential requirements of the oase, enabling the troops to be highly
trained on a divisional basis in tactical formationsin peace time, and pass rapidly
into their war organisation when war occurs.

¢ These are the main principles of the scheme. It is not one which has been
accepted without the most prolonged coasideration of all the numerous and com-
plex conditions involved ; nor can it be carried to completion for some time, as
each step has to be carefully considered in the fullest detail. In every instance
sites have to be examined and surveyed ; medical conditions have to be reported
upon ; tho water-supply, cost of labour and building materials, facilities for 1 rain-
ing, questions of forage and rations and numerous other considerations must
necessarily be examined. It is obvious, therefore, that the matter is one which
will take some time to'complete. But if carried systematically to a conclusion,
we shall be able to deploy approximately double our former strength in half the
timo —which appears to be worth a moderate expenditure simply in the form of
an insurance. Of course it must be understood that the redistribution of the
troops costs only a small proportion of the lotal grant that has been authorised
for the rodistribution of the army and ifs reorgsanisation on a divisional basis.

« Closely connected with the training and organisation of the troops them-
selves, is the oqually important subject of stalf organisation and teaining, for
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howover eflicient the regimental officers and men may be, however brave and
devoted—and we ¢an confidently pay that tribute to the magnificent material
of which the Army in India is composed—they oan only be heavily handi-
capped if the staff work fails or is found wanting. Wo bave boen trying,
therefore, ot only to improve our staif organisation by an improved distribu-
tion of duties; but, by tho cstablishment of the Indian Btaff College, we hope
gradually to obtain a larze body of highly trained staff oficers who will be of
the greatest value both for peace preparstion and in the ordeal of war.

*Several little difficulties had to be faced at first } but they have all been
gatisfactorily disposed of, and the new buildings at Quetta will be ready in time
for the bollege to be transferrad there next term, where they will have the
best possible faocilities for learning their important duties, both theoretioally
and in a thoroughly practical mannér. With the permission of the Secretary
of State, and the courteous assistance of out gallant allies, the Japanese, we
are arranging to send a party of these young Staff Officers to Manchuria, where
they will be able to study on the ground the course of those recent great
military operations and learn the many remarkable lessons which that campaign
disclosed. Their tour will, I feel sure, have tho best results, and be well worth
the smull expenditure incurred on their passages.

“At the Budget debate last year. I emid that I felt sure my Hon’ble
Colleagues do not consider tho sepoy overpaid—indeed, having regard to the
increased cost of living, I should be somewhat surprised if they did not think
the converse to be more corrects Whilst systematically prooeeding with our
schemes for the general improvement of the Army and its preparedness for
war, we have therefore been also considering how we can ameliorate the
conditions of the troops themselves within the means at our disposal, The
kit money of Native troops is being raised from Rs, 80 to s, 60, which will
give each man a free kit, instead of his having to pay a large part of the cost
himself ; a boot sllowance will also be given to all unmounted combatants ;
freo passages will be granted to & gertain number of native soldiers proceeding
to their homes on leave; and revised pension rules for the Native Army have
been recommended to the Secretary of State. All these measures will be of
great assistance to the native ranks, and will, it is boped, have a bencficial
effect.

“The British officers, also, have not been forgotten. A revised scale of
travelling allowances for all officers has been introduced, which will provent
their being subjected to pcouniary loss, as has frequently been the case hitherto
when transferred or ordered on out-station dutics. Tho question of the pay of
348 L. D. h
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the British officers of the Indian Army is now under consideration, and I hope

that before long it may be found possible to do something to improvo the
position of the junior ranks.

“My Lord, I am surc we all fully realise that there is no finality in
nilitary arrangements. It is an unfortunate necoessity that our measures of
defonce must be periodieally revised, in order to keep pace with the progress
of other nations and the improvements in their armaments if we intend to
maintaio our high position in the world. An army is an extremely compli-
cated machine, which becomes more and more complox as new inventions are
produced and requires constant overhauling, not only to ensure that each part.
is thoroughly sound, efficient and suited for its intended purpose, but that all
that is not proved to be renlly necessary shall be rejected and got rid of. - By
carefully observing the latter precaution, the cost of essential. improve- -
ments may be largely counterbalanced by saviogs effected in other directions ;
end, if these principles are constantly adhered to, I feel suve th:t any increased
expenditure anticipated from our schemes of re-organisation will be greatly
reduced by a sound system of cconomical administration in the Army. *

* His Honour THE LIBUTENANT-GOVERNOR 8aid : —* My Lord, I congratu-
late Your Exoellency’s Government and my Hon’ble friend Mr, Baker 6n the
favourable and exceedingly lucid Financial Statement which he has been able
to submir, and on the ccrdial and appreciative reception with whieh has it met.
I think it is only necessary for me to say generally that I find myself in full
accord with the remarks which fell from my Hon’ble friend at the last meeting
of this Oouncil, in regard to all the important features of the budget. I may be
permitted to state, in regard to one important subjeot which is receiving the
earncst attention of the Government of India, that I recognise with great
pleasure the spirit, at once sober and sympathetic, in which questions affecting
Opium revenue and cvltivation are being approached. ‘

“ Passing to matters affecting the Province of Bengal, I desire especially to
express the feeling of satisfaction and gratitude with which the arrangemont
for meeting expenditore on famine relivf has been received. The arrange«
ment seems to me to have hcon very carcfully considered in viow of all tha
ciroumstances of the cnse. Tho immediate result, so far as tho Provinee of
Bengal is concerned, is that we shall bo relieved of our famine expenditure
next yenr. We can only regret that this considerate moasure had not beon
conoeived a year carlier ; but of this we cannot complain.
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“T dosire also to say that the fixed assignmoent to Bongal seems to me satis-
factory, and to acknowledge the fuirs have of tho grants for Police reforms which

has fallen to the Province. .

% In common with the rest of India, we hail the decision to reduce the salt-
duties and the postal rates with great satisfaction. We are also gratified with
the practioal assurance given in the Financial Statement, that the question of free
primary eduoation is recciving caroful and sy mpnthetic consideration, and that,
although no provision has been made for it in the Badget, Government is pro-
pared to carry into effect at once, even in the courss of the next financial yoaﬁ*.

any suitable scheme that may be adopted.”

The Hon'ble Me. BAkER said :—“My Lord, with one exception, I moan
the provision of funds for railways, tho present Budgot has on the whole been
favourably received both in this Council and by the public. With reference
to tho latter, as represented by the Press, I have been struck by the comparative
indifference that has been displayed in some quarters towards the reduction of
the salt-tax. Some of our friends in the Press seom almost to regard this measure
ns of less interest and importance than the lowering of postal oharges., I do not
at all suppose that they really mean to imply anything of the kind ; in any case
the comparatively languid approval extended to this reduction is in marked con-
trast to the vigorous appreciation with which the first reduction was received in
1903. It would be possible to draw thoinference that the salt-tax at its present,
or even at its rocent, rate is so low as not to be folt as an appreciable burden, and
that its reduction is no longer a matter of pressing consequence to any one. There
may be something in thi, and the present incidence of the tax is unquestionably
very low : but I surpect that the true explanation is quite differcnt, I believe
the attitude of the Press means nothing more than that reduction of the salt-tax
now thrice repeatod, no longer possesses the virtue of novelty, snd has ceased to
jmpress the imagination of the journalist. This view derives some colour from
the comments made by most of tha Hon’ble Members in Council to-day. They
havoe left us in no doubt as to the way in which they regard the mossure. Their
view seems to me by far the juster and sounder of the two; and I venturo to
think that if we had adopted a courso which I have seen hinted at in one uews.
paper, and instead of reducing the duty had spent tho monoy ou ncw railway
construction, tho observations of most Hon’blo Members would have be2n very

diffcrent from those which we have hoard to-day.
® 2
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“The Hon’ble Dr. Rashbehary Ghose and the Mabaraja of Darbhanga and
I think also Mr. Gokhale go so far as fo ask for the entire repeal of the galt-
duly altogether. These gentlemen are cntitled, if they please, fo claim the high
authority of the present Secretary of Btate as an adheront of their view. I would,
however, remind the Hon’ble Members that on the ovcasion to which I allude

Mr. Morley offered the salutary advico that we should do well to avcept the half
loaf which is hetter than no bread,

* The Hon'ble and learned Doctor has put forward the highly interesting
suggestion that in place of the salt-tax we should impose a succession-luty on
the catates of deceased Hindus and Muhammadans, This js the second time
that a similar proposal bas been made in this Council, for it was advocated some
ten years ago by the late Bir Griffith Tvans. Independently of this it has been
considered by Government on at least threg separate ocoasions, once at the instancg
of Bir Henry Maine, once on the initiative of 8ir Edward Law, and again more
recently on a limited scale in conneotion with the Caloutta Improvement Scheme,
On all these occasions the verdict was that thongh possible on paper it was un-
workable in practice. The Hon’ble Member will doubtless note that this justifies
his reference to Noodle's celebrated oration. The difficulties anticipated arose
mainly, though not entirely, out of the Hindu joint family system. Personally
I have never felt very confident on the matter, and it is siguificant that the project
sbould now have again been raiged by a distinguished member of the Bar who
is himsell a Hindu, I will merely say that if the Hon'ble Member is desirous
of assisting us to elucidate the maiter, we shall be very pleased to discuss it
with him in Simla ; though whether the proceeds of the proposed duty would be

applied for the purpose he has suggested in quite another question, and one on
which I can give no assurance whutever. '

“The Hon'ble Member has devoted a great part of Lis powerful speech to
the advocacy of a measure on which be justly claims, as a lawyer, the 1ight to
speak, viz., the separation of judicial and executive functions. Now on the
merits of this proposal, it would be quite out of place for me to say anything on
this ooccasion. I have my own opinions—they are on record elsewhere—and
they will be brought forward at the proper time. But when the Hon’ble Member
advocates it on the score of economy, and on the ground that it will directly save
money to the Btate, then I must assure him that to the best of my knowledge and
belief he is merely decoiving himself. The Maharaja of Darbhauga seems to me
10 take a sounder and more cautious view. I have seen Mr. Dutt’s scheme, and
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I have also secen more than one variant of it ; and so far as I am nble to judge,
not one of thém could possibly be carried out withoat an increase of expenditure-
I do not say that the cost would bo greater than we conld afford, or that the
representatives of the tax-payers would not be willing to sccept it. Neithet
do I suggost that if the measure is right in itsell wo should be doterrod from
adopting it by reason of its cost. But I do affirm that in its:1f this moeasure is
not a measure of economy, and that it spells greater expenditure and not lcss.

“The Hon’ble Tikkn 8ahib of Nabha has urged the formation of a strong
reserve for the Native Army. The Hon’ble Momber will, I think, be interested
to learn that the strengthening of the present reserve (for a small r.se1 ve ulroady
exists) is a matter to which His Excellency the Commander-iu-Chief has devoted
much attention, and it has for some years past been included in the list of
measures to which the grant for special military exponditure is upplied. It is
hoped eventually to raise the strength of the reserve to 50,00 men, and though
we are still a long way short of this—we haye betweon 29,000 and 80,000 men

—still a good beginniog has been mada,

““The Hon’ble Mr. Reynolds, while welooming the new schome for adjusting
Provincial Expenditure on famine relief, is of opinion that the maximum limit of
801akhs proposed for the United Provincesis insufficient. The Hon'ble Mr, Bim
expresses the same view in regard to the assignment of 26 lakhs for Madras. I
have explained in the Financial Statement the way in which these various maxima
were fired. I admit, however, that the precise figures are ompirical, and if wo
find jn practice that they are unsuitable, wo shall not hesitate to revise them.

-« Both Mr, Reynolds and the Hon'ble Munshi Madho Lal have renowed
the appeal mado by the Hon'ble Rai8ri Ram Bahadur and Mr. Porter last year
foradditiona] assistance to the United Provinces. I readily admit that the wants
of this Province are many, and also that the termgof ita present settlement aro
less favourable than those of settlements made moro rccently with other Pro-
vioces. 8till, I hardly think the Looal Government is quite o badly ofF as tho
Hon’ble Members paint it. It should be remomberel that we have just re-im-
bursed Provinoial finances the oonsiderable sum of 28'35 lukhs whioh thoy had
spent on famive relicf. We have also made over to them Ra. 9,80,000, which was
the balance of the Patwari fund, and is available for goneral provincial expen-
diture. Inoluding these windfalls, the Province atarts the new year wilh a cash
balance to its credit of over 62 lakhs, and it only proposes to draw upon this hy a



196 FINANCIAL STATEMENT,
. [Mr. Baker.) [27Tn Marcr 1907.)

little loss than b lakhs in the conrse of the year. The proposed outlay on public
works is greater than that of any Province except Burma, Bongal, and Bombay
‘and its educational budget, though it may be as small in proportion to population
as Mr. Roynolds asserts, is nevertholess greater than thatof any Province except
Bengsl, Bombay, and Madras. In these circumstances, 1 hardly think it can
fairly be regarded as being in serious financial straits.

““However, I have a erumb of comfort for the Hon’ble Members. Last ycar
Ithrew out a hint thnt we might possibly uadertalke the revision of the settlement
before long. During the past year I have had some discussion with Bir John
Hewett on tho subject, and it was agroed between us that this should be taken:
up during the ensuing year. Ishall then take care to seo that the new settlement
incorporates all the latest improvements, and is framed on the most liberal scales-
which the state of our finances will permit. Lt is also our intention torevise the
settlement with Madras, if the Local Government desires it. It is true that
Madras is extremely well-off at present, having an opening cash balance of 103
lakhs of rupecs—larger thao that of any province except Burma. But the settle
ment is one of the older ones, and is less favourable than those made more recently
and we desire to place all Provinces as far as possible on equal terms,

“ The Hon'ble Munshi Madho Lal has evidently formed & magnificent con-
ception of the obligations of the British bridegroom towards his Indian bride.
His princely dream of a grant of 50 millions a year from the British tredsury,
even for a few years cnly, opens up an alluring prospeot to us who are responsibler
for Indian finances. But I fear the suggestion is likely to meet with a chilling:
response from the House of Commons and the Chancellor of the Exchequer.

" “Iam sorrey that the Hon’ble Mr, Hall thinks that the Settlement recently
made with Burma is not sufficiently liberal. 'We recently recei ved a represent--
ation from the Local Government to the same effect and the terms were again:
fully considered, with the result of confirming us in our view that the settlement;
is not only fair but generous. I am not prepared to admit that the cost of ali
public works in Burma is or ought to be double that of similar works in India ;.
but even if that were conceded, I would observe that no other Province in India
has received a larger standard assignmeot for this purposo than 45 lakhs—and
only onc has received so much. The standurd of 80 lakhs allotted to Burma
in our judgment is quite adequate. But if the Local Governnent wishes to
spond more, it has amplo funds for the purpose, and it has in fact provided for
a grant of more than 100 lakhs during the ensuing year,
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“Iam quife unable to follow the Ton’ble Memher's arcument that tho
export duly on rice entitles Burma to compensation. If this duty does tend to
keep down the land revenue, wlich is open to argument, this effect is already
allowed for in full in the estimate of land-revenue ussumed as the standard.
The 1lon’ble Member does not allude to the fact that Burma oil is admitted
into India free of duty, and that our Oustoms receipts are suffering in conse-
quence. I do not propose to make any claim on Burma for compensation on

that account.

- “In the interesting and suggestive speech of Sir S. Edgerley a number of
questions bave been raised, some of whioch will no doubt engage our attention
during the summer. I am glad that be, in common with cvery Member who
has referied to the subject to.day, approves of the new arrangement for the
adjustment of famine relief charges. I do unot, however, quite understand his
regret that we have not moved faster in rezard to police reform. As 8ir Harvey
Adamson has cxplained, it was contemiplatod from the outset that we woull
work up to the full charge of 150 lakhs in 6 years, at the rate of 25 lakhs &
year: and as a fuct, we have gone rather faster than this. The reason why the
additional grant to Bombay and Madras for 1907-1408 are somewhat small is
that those Governments havo so far failed to spend the gravts already allotted
to them. T have every reason to beliere that, within the next two years, granta
will be made which will enatle each Local Governmnent to work up to its final
settlement figure ; and perhaps this assurance will encourage the Bombay Gov-
ernment to use parb of its exceedingly large cash balances in pushing on with
tbe schemes it bas in band.

# As regards the debts of the Thana circles in Kathiawar and Guzerat, the
position is one of considerable difficulty. It seems unfortunateiy to be clear
that some of these petty estates are absolutcly unable to meet the cost of pro-
tecting their own people from famine. 'Where that is the case, there seoms no
option but to accept the liability as a charge against Indian revenues. But
such a result is neither just nor logical, and before it can be admitted we must
make very sure, in justice to the general tax-payer, that it is really impossible
to rucover the whole or part of the charge from the proprietors,

“I am in cordial agreement with the Hon'ble Member in his desiro for
greater dovolution of financial authority to Loocal Governments, and T am  con-
vinced that some such measure is essential if wo are to effect a material reduc-
tion in the evergrowing mass of official business. I may take this opportunity
to mention that we have recently addressed the Sceretary of State, in the Loje
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to obtaining an extension of our own financial powers, aud if our proposals are”
Banctioncd it is our intention to pass on a corresponding increase of power to
Local Governments. I do not howover feel particularly drawn towards one
- specific proposal put forwnrd by the ITon’ble Member. I can well believe that
the condonation of financial irregularities is'a matter of greater importance in
some provinces than in others. If the Hon’hle Member considers that the masg
of business in the B~mbay Seerctariat would be greatly reduced if they were
no longer required to send np cases of infringement of financiel rules, I shall
certainly bhow to his superior knowledge. DBut I have not ohserved that any
other province experienced the same necessity ; and I amr disposed to think
that most legitimate requirements ate covered by the powerd embodied it
Article 278A of the Civil Account Code which came into force a few years:
ago, and to which the Hon'ble Membor has made no allusion.

“T have listened with great intetest to the Hon’ble Member’s suggestions
for a broad and elastic measure of devolution—financial, administrative, and
statutory —for its periodical examination by a Committee of this Council, and
for the eventual formation of lo¢al Committees to be associated with Commis-
sioners and heads of districts. These important and far-reaching proposals
would require to be considered by the Government of India as a whole. Speak-
ing for myself alone, I will merely say that I heartily concur in the principles
underlying them, and if & workable scheme based therebn can be evolved, I do:
not doubt that it will tend to the unqualified advantage of the admiuistration.

“The Hon'ble Nawab of Dacca and also Mr. Chitnavis have urged the olaim'
of India to receive compensation from the British treasury for the possible loss
of our oplum-revenue, and have remioded us of the temarks made by the'
Secretary of State on this subject in the House of Commons. On the other
hand the Hon'ble Mr. Gokhale has vigorously maintained an entirely ¢ontrary
view. The Hon’ble Members may rest assurcd that this aspect of the question
has not escaped our attention ; but it is not one on which it would bo appro-
priate for me 10 make any statemont. Dr. Rashbehary Ghose has reminded
us that threatened men live long, and he at least evidently has little expectation
that the revenue will be lost at all.

«T have heard the Hon’ble Nawal’s domand for an all-round incrense in the'
numbers and pay of the public services with astonishment and something like
diemay. I bave now Deen connected with the Finance Department of the Govern«
nent of India for fivo years continuously, and during the whole of that pericd
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1 do not beliave that a singlo day has passed on which T havo not been called upon
officially to assent to an increase of pay of somo appointment orgroup of apoint-
ments, to the reorganisation of somo Dopartmcnt, or to an augmontation of their
numbers. All experience proves that wherever rovision is necded, cither of
strength or emolaments, the Local Governmoots and the Heads of Departments
are only too ready in bringing it forward. Nor are tho members of the various
services al all backward in urging their own claims. I cannot in the lcast rocog-
nize the necessity for Jmpnrtlng an additional stimnlus to this process. On the
contrary, I believe that all that is neccssary is continuously being done. In this
view I welcome the remarks of the ITon’ble Sayid Mufammad, though I am
not very sanguine that the urgent needs of India will permit of i'my aotnal -

reduction.

“The Hon'ble Maharaja of Darbhanga has made some remarks rogarding
the food-grain supply of tho country and the regulation of exports of grain. There
is no doubt that prices have rulod very high during part of the past year and some
inconvenience bas been caused to certain classes of the population. I am not in
a position to assign the cause of the rise, though some reasons have lately been
suggested in reply to an interpellation in the Bengal Council, but at all events
it is certainly not due toany inorease in oxports. Tho total exportsof rico during
1906-09 are estimated at 87} million owt. compared with 43 millions last year and
49} millions in the year before, and I have explained in the Financial Statoment
how considerably this bas affected tho receipts from the export-duty.

« ] haveseen it stated in the papers that a committee has besn formed under
the presidency of the Hon'ble Maharaja to consider the situation and, if possible,
to devise measures to meet it. It will be of interest to seo what comes of this -
movement, but personally I should hesitate to express a sanguine view. The
price of rico, like that of other staples, is dependent on economic laws, and attom pts
to interfere with the operation of these are not likely to achieve much success.
I think it probable that my hon’ble friend will find, as & result of the enquiries,
that the inconvenience which undoubtedly exists is confined to a comparatively
limited number of people. For instance, it can scarcely extend to the agrioultnral
claises, who form 80 per cont. of the whole population, and who must be gainers
in iholong run by the rise in value of what they produce. Tho principal sufferers
pre, I expeot, the emaller salaried classes, the poorer baadra-lok on fixed incomes,
These are certainly deserving of sympathy and assistance, and if the Ilon’hle
Maharaja's Committec is able to deviseany means of mitigating their dificultios,

343 L. D. []
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its labours will be dcso;"ving of encouragement. Until we sec what the Maha~
raja’s Committee elicits, I do not think that there is any occasion for 4 Govorn«
ment Committee of enquiry.

“The cost of the Army hns, as usual, formed the subjcet of adverse com.
ment. One Hon'ble Member has reminded us that, while & man in a small way
of business may insure, yet a man with great business often does not insure, The
inference suggested seems to be that a small country might properly maintain a
strong Army, but that a great country with world-wide interests should only
keep up a swall one oy none at all. I would merely observe that no civilized
country ¢f modern times has ever aoted on such a principle, The Army of India
is not excessive fur its area or population. It numbers less than 230,000 men:
all told, which is barely one fighting-man per 1,000 of the population. Even
the petty Kingdom cf Belgium, wh: se population is under 7 millions, has an
army whose peace strongth is 50,000, equivalent to one per 140 of the population,
It may be alleged that the cost of our Army is heavy in proportion to its numbers.
I admit the fact : I regret it, and I would gladly see the cost reduced. But I will
venture to assure the Council that, to the best of my knowledge and judgment,
at no time with which I have personal acquaintance has India received better

value for every penny she spends on her Army than she is receiving at the present
time. '

“I am notsure that 1 follow the Hon'ble Mr. Chitnavis’s remarks regarding.
the loss which he apprehends resnlts from our sterling loans, Tt is quite true
that during the current year the sterling loan is likely to be raised at an excep-
tionally unfavourahle rate. But even if it should be floated at so low a rate ag
90, the true interest works out to only 3} per cent., whereas it will be seen fram
the Financial Statement that our Railways are now refurning nearly 6% per cent..
while our Irrigation Canals yield a still more favourahle return, '

- Neither do I understand the complaint that the Railway surplus is only 3
per cent. on the capital charge. It almoat seems as if the Hon’ble Member bag
forgotten that this surplus of 2 millions sterling means the excess after doducting
all charges for intercst and for annuities for the purchase of Railways that bave
been brought under this system. This has frequently heen pointed out on
former occasions, Our Railways do not naw impose any burden whatever on
Indinn revenues; but on the contrary afford considerable relief to the taxpayer,
‘Why it should besuggested on financial grounds that we should band them over
fo private enterprise I am unablo to understand,
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« There is much in Mr. Gokhale’s speoch which does not fall witiiin my prov-
ince to deal with. With many of his ohservations I am in hearty agreement,
but I do not propose to refur to these matt :rs at present, and shall confino my
remarks to those points in which I have the misfortune to differ from him.

. “The Hon'ble Member takes excoption to my statement that tho salt-tax is
the only contribution towards the public cxpenditure whioh many of the people
pay- I hardly think that the Hon’ble Member correctly quoted my remarks.
1 did not say that the tax was the only contribution|which the poorer classes pay ;
that is quite a different matter. I must adbere to my view. I am happy to
believe that there are many millions of poople in India who do not contribute
a penny towards the excise-revonue ; and though Indians are often said to be
litigious, yet every distriot offisor knows how many there aro who nevor enter
a Law Court during their whole lives, and who are wholly innocent of any
share in the revenue from stamps. Grazing dues and fecs for firewood are pay-
ment for services rendered. It would be as unreasonable to rogard them as a
contribution to the State Exchequer as money speat on buying postage stamp8
or railway tickets. The case of land-revenue is different and more debarable,
but the Ifon’ble Member is d ubtless aware that many authorities, including
8ir Henry Fowler, hold that land-revenue in India is not taxation but rent, and
it is in that view that my statement was mnde. When the Hon'ble Member
mentions provincial rates, he must surely have forgotten that since the abolition
of villuge service and famine cesses during the last two ycars, the only provincial
rates that romain aro those which appertain to local, and oot to general revenuos.
Cotten Excise-duties I must admif that I forgot when making my statement :
bLut as these amount only to 29 lakhs spread over a population of pearly 300
millions, the incidence works out to approximately one rupee among 100 of
the population. I concede that point to the Hon’ble Member. As regards
Oustoms, I well remember Sir Bdward Law’s statement; but he was then
endeavouring to enumerate those of our imports which were imported for the
benefit of the poorer classes, and it was in this view that he included such articles
8s railway material, machinery, and mill work, Iam prepared to maintain that
there are numbers of the people who do not contribute towards the Customs-
duties, even indirectly. At the same time I am glad to beliove that this state
of things is slowly passing away with the growing spread of prosperity among
the massocs,

‘“ Mr. Gokhale is quite correct in saying that the present method of showing
the charges for intercst on Railway debt involves a minus entry on the oxpendi-

ture side of the account. To Lavo transferred this minus entry to the revenuo
LY
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side would not, I think, have been an improvement, and that is one reason why
we have decided not to do so, DBut I am not satisfied that the existing method
of exhibiting interost charges is altogether satisfactory, and the mattor is receiv-
ing attention,

“ As rogards the exclusion of loca) figures from our accounts, I may explain
that the work involved is exccedingly laborions. If nceessitates the detailed
examination of the recélpt.s and cxponditure of many hundreds of local funds scat-
tercd all over India, in order to dctermine which items should properly be incor
porated in general revonues, and which should b exclnded altogether. Th:s
examination is bemg made, but it will take some time lonoer, and I am unable
to say when it is likely to be comploted. Moreover, as I intimated last year, it
is impossiblo to predicato what vicw is likely to be taken of the measure if it is
eventually submit.ted for the deciaion.of the Socretary of State.

« T am not at all sure, however, that this measure, if it should ultimately be
adopted, will give the Hon'ble Mcmber what he apparently requires. Our ac-
counts do show the expenditure incurred under each head of charge, but they
are not constructed to show the sourors from which the expenditure is met, and
broadly speaking, they could not do so without being entirely reoast, if at all-
For instance, a large part of the so-called local expenditure is' met from funds
placed at the disposal of local bodies by Government, and does not represent
expenditure from the proceeds of local taxation. If any one wishes to get more
minute details, I think he will have to refer to the departmental reports. .

* The Hon’hle Member has renewed thecriticism which he made last year on
the disposal of our surpluses. He objects to their being spent on railway con-
struction or applied to the reduction of non-productive debt; and he urges that
they should be devoted to large schemes of water-supply or drainage to improve
the health of the people.

« I will not stop to _observg that a great part of the surpluses of recent years
has arisen from unexpectedly large receipts from opium and great development
of our railway earnings and has involved no burden upon any one. It is quite
true that during the last nine years we have been favoured with a succession of
surpluses, some of which have been of largo amount : and that during this period
the process of transforring debt from the non-productive to the productive ac-
ocount has proceedod apace, perhaps more rapidly than is really required. But
if we take a longer survey, the position is entirely altered. I have looked up
the figurea for the last 3Q ycors, beginning with 1877-78, During this period,
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thero have beon 19 years of surplus, 10 years of deficit, and one year of practical
oquilibrium, If we deduct the aggregato deficits from the sum of the surpluses,
we shall find that the net surplus for the whele period amounts to just ovoer 31
crores, ‘i.e, it has averaged a triflo more than one orore per annum during tho
whole 80 years. I do not thiok it can be reasonably affirmed that that is an
exoessive sum to apply out of surplus revenue towards the reduotion of our non-
productive debt. If any one should argue that wo are more conoerned with tho
present than with the somewhat distant past, I would remind him that in
1896-97 the nor -productive debt was inoreased by £162,000, that in the follow-
ing year it was further inoreased by £2,195,000, and that in 1900-01 it was
again increased by £2,713,000. This has all happened within the past 10 yearss
and it would be a rash thing to prediot that it will never happon again. IIow-
cver, I do not wish to pross this argument unduly. Having regard to tho very
moderate figure at which our non-productive debt now stands, I am disposed to
think that an average annual reduction by ono crore or perhaps a crore and a
half is sufficient to pay it off within a reasonable time, and that so far as sink-
ing fund operations are concerned we need not attempt to go faster.

“ That however is not all. 'We have to consider the matter from the stand-
point of railway construction. The Hon’ble Member has referred to 8 sugges-
tion which I made last year, and which my Hon'ble Colleague Mr. Finlay has
mentioned to-day,ito the effect tbat possibly future accretions to the Gold
Standard Reserve might be used to provido adequato funds for financing tho
Railway programme. I certainly think myself that this is a promising resource.
But thero are two peints to be considered in rogard to it. In the first place, it
will not become availuble until the invested portion of the Fund is considerably
larger than it is now. At present the investments are a little loss than 138
millions, and until the figure reaches 20 millions or such larger sum as may be
found necessary, [ do not think we should be justified in locking up future
additions in a noneliquid form. It will probably bo several years before this
limit is reached. The other consideration is of a different nature. The earn-
ings of our Railways and Canals are received in rupees : and if we invest any
part of the Gold Standard Reserve in them, wo must expect to be told that we
are placing the Fund on a silver basis irstead of a gold one. I am myself
disposed to think that after the Fund has reached a certain figure this might
quite safely be accepted ; but there can be no assurance that such a course would
commend itself to the public or to the Becretary of Stato. Unless and until thess
two objects can be attaincd, i.c,, until we can provide adequate funds for pro-
ductive public works, and can also reduce our nop-produgtive debt by about a
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crore of rupees a yoar, I cannot agreo that tho proposals of the Hon’ble Member
are a matter of practical politics. If we can arrange for them bolh, and still
have a surplus, then I agree that we shall have to oconsider how to  dispose-
of it. It must be spent and must not Le hoatded; it may be that some
of the objects to which he has roferred may be seleoted. But even then
I venture to doubt whether any really large scheme of sanitary reform:
can properly be financed from a series of fortuitous and fluctuating windfalls..
Revenue surpluses are necessarily wanting in the essential feature of regularity
and continuity ; and if we rolied on them to finance such- measures as the'
Hon’ble Member advocates, we should speedily find him or his successors ex—
pressing the most lively dissatisfaction at the wasteful stoppage of work or
curtailment of funds. If these measures are as urgent as the Hon'bhle Member’
holds them to be—and I certainly do not dispute his contention—then: the best

prospeoct of getting them promptly accepted and continuously carried into effect:
is to get them placed on tho regular Government programme and financed

from ocurrent revenues in the ordinary ways.

“ The Hon’ble Member will excuse me if I decline his invitation to make-
an announcement of the intentions of Government as to the purposes and limits-
of the Gold Btandard Reserve on the present occasion.. I adwmit that the time:
is approaching when it will be neeessary to consider whether any, and if so,.
what, limits should be put on the amount of the invested portion, and this-
question we shall take up without delay. Until that has been done it would be'
premature, and possibly embarrassing, to make sny public declaration of policy-

“ I do not propose to notice further tho remarks of Hon’ble Mr. Chitnavis:
regarding the Gold S8tandard Reserve. [ think that, if he will take the trouble-
to study what was said in the Financial Statement both this year and on
former ocoasions, he will find an answer tn most of his questions and a full’
explanation both of the gencsis of the fund and of the objects for which it was:
originally established..

* With rogard to the provision of funds for Railway construction; I desire’
to associate myself with what has fallen from the Hon’ble Mr. Finlay and I will’
not go over again the ground ho has traversed. In particular I entirely agree in:
bis critioism of the suggestion,of which we often hear,that Railway financeshould’
be separated from our gencral finance. 1 should like to add a few.remarks on my
own account on this subject. I suppose the idea is that if the requirements of
Railways are treated as part of the loan requirements of the countrj as a whole;.
the Railway Administratiens arc hampered in somo way in obtaining the full

Fa
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amounts thoy require. Teople perhapsarguc to themselvos somewhat as follows:
a Railwvay Administration applies for half a million for rolling-stock. Tho
Railway Board, howcver, replies that the total allotinent for the Railway pro-
gmmme is only so much, and that the share which falls to the lot of the parti-
cular Administration for rolling-stock is only £300,000. The Railway there-
foro gets £200,000 less than it wauted ; and the inferenco is that if Railway
hurrowings were treated as a thing apart from our loaus for othor purposos, it

would have got the full amouvnt.

“I doubt whether there is any foundativn for this infercnce, and my belief
that if the suggestion is followed up to the end, it will bo found to resolvo itaelf
into the proposition that we ought to increase our borrewings for Railway oon-
struction, even though we may have to pay a highor rate for the money. That
may be a perfoctly legitimate conclusion, and even a neocssary courso of action.
But it is an entirely different thing from the suggestion to separate Railway
finance. The latter measure by itself would not, I beliove, in any way tend to
incrense the sums available for Railway construction, and might even have the

contrary effect.

“ The essential thing to remember is that we cannot in any year raise on
ressonable terms any larger amount than the market is able to supply. That
i the final and ultimmate limit on our borrowing, and it applies with exactly
the same foroe whether we raiss a single consolidated loan for all purposes or
whether we issue a teparate loan for railways only and another one for other
purposes. I1f we attempt to get more than this in the aggrogate, tho result
will be either that we shall fail to get the full amount, or that we shall bave

{0 pay more for it.

o It is not possible to give priority to Railway loans. Apart from railways,
the only objoots for whioh we borrow are irrigation, war and famine. Irrigation
may be left out of account for the present purpose, for the amount we ordinarily
spend on it is only 125 or 160 lakhs a year, and this is covered, and ususlly
gnore than covered, by the supplementary funds provided from non-loan sources
as explained in paragraph 71 of the Financial S8tatement. There remain only
war and famine. Manifestly, if we had a war or a famine on hand, and woro
unsble to finance it from ourrent rovenue, we should be forced to borrow for
it : and the nced would be imperative and urgent, and must be given priority
over the demands for railways. If, therefore, tho market is only prepared to
gupply, let us say, 10 millions in a particular year on reasonable terms, and 8
millions are required for famine reliof or for war, tho latter demand wust first
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be met in full, and there remains only 2 millions available for railways. Tho
result is exdctly the same whother we raise tho Railway loan separntu]y or
amalgamate it with the other loans for famine or war.

“1f it is supposed that better results would be obtained by enabling Rail-
way Administrations to borrow for themselves, I would point out that we al-
rendy do so to a large extent, aud that actual cxperience shows that they con-
stantly fail to obtain the funds they want. Thus in the current year three
Railways proposed to roise an aggregate sum of 2} millions for capital outlay
The market covditions, us is well known, were very unfavouralle, and in tbe
event the railways were unable to raise anything at all, and were forced to fall
back on the Scerctary of State for the funds they required. Similar results
occur almost every ycar. In 1905-06 four railways desired to raise rather over
2} millions, but they were only able to get less than 2 millions. In 1904-05
they wanted £2,800,000, but obtained only £2,417,000. In 1903.04 seven
railways proposed to raise £3,178,000, but not cne of them was able to get
anything at all. I certainly make no reflection whatever on the action of the
Railway Administrations concerned. On the contrary, I fully believe that
they werc well-advised in the course they udopted. The point I wish to press
bome is that by merely imposing the duty of raising capital for Railway de-
velopment on private agencies, we do not seem at all likely to facilitate the pro-
vision of the funds required.

« Tt is manifest that what I have said by no means exhausts the subject.
It would be an entire mistake fo suppose that Government intends to assume a
merely non possumus attitude in this watter. New railways must be built, and
money must be found for them. As the mileage increases and traffic develops,
more money must be provided for the equipment and expansion of open lines, and
their requirements must continue to grow until they swallow up the whole and
moro than the whole sum which is available according to present standards, 1t
fo]lowa of necessity that those standards must be raised, The practical question is
to discover the best way of doing so. We are sometimes told that if we utilize pro-
perly thasacurity of our splendid Railway property, we shall have no difficulty inr
obtaining as much money as we want. Those who offer this advice evidently con-
template that in issuing loans for Railway purposcs, wo should offer to investors
not merely a fixed rate of interest, but somo share in the net earnings in additiom,
In other words, that in order to raise more money we should be prepared to pay
more for it. This comes back to the proposition with which I started. Like my
lon’ble Collengue, Tam not authorized to make any pronouncement on this sub-
ject. Itisa serious question, for even though our railways as a whole are earning
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moro than 5 per cent. on the sum at chargo, and wo could certainly get what wo
want at a tonsiderably lower figure, yet it by no means follows that this particular
m ethod is the most eponomical that can be devised. The idea of having recourse
to future increments of the Gold Standard Reserve appears primd facic much moro
promising, but oven here, as I have already indiocated, the matter is not all plain
sailing. In any case it is certain that India alons will not be able to provide the
large sums required, and the question resolves itself into the most advauntageous
way of approaching the London money market, with which the advisers of the
Seoretary of State are naturally in much closer touch than we can be in this
country. I will, therefore, merely say that, for our part, the mattor is engaging
our earnest altention, and that T am hopeful that a solution may be found with-
out having recourse to any heroic measures.

“I am disposed to agree in the principle of Mr. Apcar’s suggestion that Rail-
way Administrations should be enabled to forecast thoir requirements beyond the .
limits of one budget, and to receive sanction to place orders for more than one year.
As a matter of fact, existing arrangements do enable them to do this in practice
to a far greater extent than the Hon'ble Member is apparently aware of ; but I

believe that more can be done.

“ When a private company esmbarks on a large scheme in whiel the expendi-
ture is to be spread over two or three years, they do not as a rule raise all the
capital at once. They arrange to call it up from time to time as required. Some-
thing analogous to this ought to he possible in the case of our Railways and possi-
bly Mr. Finlay and myself may be able to devise a workable scheme bofore long.

« T fear that Mr. Apcar and I must agree to differ in ragard to the limit of
exemption from the income-tax. I wonder whether my hon’blefriend is aware
that in Germany, where they are said to manage things with high soientific ac”
curacy, thoe incorme-tax is imposed on incomes as small as £48, or 720 a year,
Yet the standard of living in Germany is cortainly a good deal higher than it is
in this country.

* The last matter to which I propose to refor rclates to the action that has
been taken inregard to the recommendations of tho Excise Committee which,
‘a8 Council are aware, was appointed 18 months ago to enquire into the practical
working of the Exciso Department and to submit proposals for its improvement
in its various branches. The Commiltec was composed of gentlemen posscusing
pecu;inr qualifications for the task ; they did their work in a most efficient
348 L. D, L]
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I'mm:.l.ncr' and I desiro to express the cordial acknowledgments of Government
to Bir James Thomson and his colleagues for the valuahla service they havo
rendared to the Admmmtrnhon

“ The Oommltt.ae'a-ﬁ-epurt. was prescnted in August last, and has recently

beon published. For somg months -we have been considering it, and we have

‘already issued orders; orare about to do so, on most of the principal points with

“which It deals. Itmay be of guneral interest if I lay before the: Council a brief

‘Sammary of the conclusions at which we have arrived, and of the action which is

being taken upon them. I shall only refer to matters of importance, and shall
make no allusion to the many minor points which have come before us.

“Tho ohief matters on which a course of action has already been decided
include the treatment of country spi it, its consumption, and the methods by which
its production and taxation should be controlled ; foreign liquors, ‘Zars, and the
disposal of licenses for retail vend.

It should always be borne in mind that the main object underlying the
reforms which the Committee were called on to consider is the regulation and
restriction of consumption, and that while it is necessary to make due provision,
for the requirements of persons whose habit it is to use aldohol in moderation,
it is. the sattled policy of Government to minimise temptation to those who
do not drink and to diseourage excess in those who do. Fiscal considerations,

~ in connection with the liquor traflic are important, not as an end in themselves,

"but because, as was stated in the Resolution appointing the Committes, the
most effective method of forwarding the policy of Goverament in regard to con-

_ sumption is to make thé tax upon liquor as bigh as it _js possible to raise it with-
out stimulating illicit production to a degree which would increase instead of
dlmlmahmg the tofal consumption, and without driving people to substitute
deleterious drugs for, alcohol or a more for a less harmfal form of liquor,

* Tu rogard to country liquor, which is on the whole the . most important
axclseable artiole in common use, the more important reforms in course of adop-
 tion or already introduced include the following : —

(1) The gradual ourtailment of the areas under the outstill system, which
is,as I explained in Council two yravs ago, admittedly a bad one, until
they arc confined to the block of foverish and inaccessible country
lying between Chota Nagpur and the Godavari and to certain small
traots of the United Provinces, Madras, Bombay, and Baluchistan,
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* which, for speoial reasons, cannot be hronght under moro advineod
arfangements.

(2) Strictor control of the manufacture and sale of liquor in arcas whero
the outstill system may be retained, by proventing the smuggling
of outstill liquor into distillery areas; prohibiting the sale of liquor
to children and drunkon persons ; preventing drunkenness in the
neighbourhood of shops ; stopping the hawking of liquor and its salo
in weekly markets, otc. ; and exercising greater supervision over
licensed shops.

(38) Gradual abolition of the Central and Sadr Distillery and the District
Mononoly systems, and their eventual replacement by a system of
supply (except in the Punjab) by a Contract Distillery system
on the lines of that at present in force in Madras. The essence of
this system, which has been found by the Committee to be {the best
working systom and that most suited to the conditions of India
that has yet been devised, is that the monopoly of supply in a
district or other selected area is given out on ocontract, the
contractor issuing his liquor at the rate of excise-duty in force and
supplying vendors at a fixed rate, determined by tender, over and
sbove this duty, while the right of vend is generally disposed of
by auction for each shop sanctioned. This system possesses
admitted advantages over the systems for which it is proposed to
substitute it.

(4) Improvement of the quality of the country epirit sold in distillery
traots hy greater concentration and more adequate supervision
of distilleries ; by the adoption of certain detailed improvements
in the methods of manufacture recommended by Major Bedford ;
by securing, where necessary, the guidance of skilled distillery offl-
cers; and by requiring periodical analysis of samples of liquor pro-
duoced at the distilleries. In furtherance of these objoots it is pro-
posed to appoint three excise distillery experts, such as the Madras

. Government already possess, for the supervision of distillery work
(a) in Bengal and Eastern Bengal and Assam, () the United Prov-
inces, the Punjab, and tho Frontier Province, and (¢) Bombay and
the Oentral Provinores, and to establish distillery schonls for the
training of the looal distillery officers and distillers. Tho mainten-

r
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ance as an cxperimental measure of a Central Excise Laboratory at
Kasauli till the ond of March 1908 has alsa been sanclioned,

(6) Enhancement of the existing local rates of duty so far as this may
be found to be feasible without giving rise to grave danger of illicig,

practices. An advgnco in this direction should be possiblo in most;
provinces, Itisadmittedly desirable that the still-head duty should
be the main factor in taxation, and that the revenue to be obtained
for the disposal of vand licenses should he suhsidiary only.

(6) Adoption of adequate measures, including the maintenance of an cffi»
ciont preventive staff to prevent the production of illicit liquor,

% In respect of forcign liquors, the following reforms are proposed :—

(1) Itisthe policy of Govornment that these should be taxed in such a way
as to avpid any unduo stimulation of their sale in preference ta
gountry spirit. In thisconnection there has been some diversity of
practice ag ta what classes ¢f liquors should ba treated as ¢ forgign*
and what as‘ country’ liquor, The Government of India, following,
with unimpartant modifications, the recommendations of the Com-
mittee, think that the proper line of division for excise purposes is

as follows :— Al spirits of Indian manufacture, which are coloured
or sophisticated sp as to resemble imported liquors or which de-
soribe themselves by the names of such liquors and are obviously.
intended to give the consumers the impression of being identical
with them in character, should be treated as such and taxed at the
tariff rate. Plain spirit spiced so as to meet special Indian tastes
without any attempt at the imitation of imported liquor should be
“treated as ordinary country spirit and be taxed at the local rates
leviable on such apirits. In connection with this depision it ig
proposed in future to restriot the manufaqture of toddy. spirit to
one distillery in each of tha Presidencies of Madras and Bombay
and to tax it adequately as compared with plain spirit manufac-
tured from mahua, molasses, etc., and further, as soon as possibles
to treat it as foreign apirit and to tax it accordingly. Bimilarly,
{oars and the so-called country bears ehould be classed for excisé
Purponea as ! country liquors,” while all others, for instance, wineg
made in Kashmir and genuine beers made in India, ehoqld, be
treptod as ¢ foreign hquors and be taxod as such,



FINANCIAL STA TEMENT. 211

[27rm Maron 1907.] [Mr. Baker.]

(2) The manufacture and quality of ‘ foreign liquors* as above defined
and tho nssessment of duty thercon should be regulatod by (a)
the control of the flavouring and colouring of locally produced
fiquors; (b) a periodical examination of samples of imported
liquors with a view to the probibition of the sale of those that
are impure or otherwise undesirable ; (¢) the control of the arrange-
ments for compounding and bottling of imported liquors; (d) a
prohibition of their sale below presoribed minimum strengths ; and
(¢) the exercise’ of more efficicnt supervision over breweries on

lines alrcady in foroe in Madras,

(3) One of the matters into which the Committee was asked to cnquire
was the truth of an allegation commonly made that some particu-
lar varieties of imported liquor are specially deleterious as corp-
pared with country liquor. 'The result of Major Bedford’s cnquiries
has shown that so far as cheap imported spirit is concerned thers
is no reason to prohibit its importation on the ground that it is
unwholesome, since from a hygienic standpoint it compares quite
favourably with the more highly priced imported liquors. Nor
again, 50 long as it bears a due indication of the country of its
origin, can it be criticised on the ground that it is a patent-still
product falsely desoribed as whisky, brandy, ete., since oven the
higher priced spirits are now very largely the products of patent-
stills. The real objection to this class of spirit is that owing to
its extremo cheapness it competes to an undesirablo extent with
country spirit, and that it is becoming increasingly popular among
the natives of India as being in essence the drink of the Furopean
classes. The increase made last year in the duty on immported
spirit must necessarily have a proportionately greater effect in the
case of a cheap arlicle and should already have told against spirit
of this nature; and the further restrictions referred to above will
work still more strongly in the same direction, since the cheap-
ness of the spirit is mainly due to the case with which it is put
on the market and the Jow strength at which it is sold,

(4) As regards ‘ foreign’ spirit produced in India it has been dedided o
introduce a system of inland transport in bond, so as to place the
Jooal trade on an equal footing with imported spirits,
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{5) The cxisting arrangements for the vend of foreign liquor will be im-
proved, where nocessary, (a) by the grant of wholesale licenses
and retail licenses for consumption off the shop premisos on fixed
fecs suflcicntly high to keep the business in respectable hands
hut not so high as to hamper logitimats trade; (4) by the restric-
tion of tha number of licenses for consumption on the premiscs
and of beer tavern licenses within the narrowest possible limits ;
(¢) by better regulation of other classes of licenses; and (d) by
the probibition of the sale of ¢ foreign’ and * country ’ liquors omn
the same premises, ‘

*“ As regards fari, the principal reform in contemplation isa tentative move

in the direction of introducing the tree-tax system. It has generally been sup-
posed that toddy is the least noxious of all the forms of alecohol in common use
in, India, and -that it would be a great evil to discourage its use if this result
should be purchased at the cost of driving the people to more deleterious intoxi-
cants. The Committee have, however, pointed out that toddy is considerably
stronger than has sometimes been imagined ; Lhat statements as to its relative
harmlessness apply only to casss in which it is drunk fairly fresh and in moderate
quantities, and that if it is consumed stale or to excess it acts to the detriment
of the consumer. The Committee have further.found that the consumption of
toddy in parts of Bengal, the United Provinces, the Central Provinces, Berar
and Coorg is considerable, and requires more adequate check by improved exoise
methods and enbanced taxaticn than it has yet received. Asalready eXplained,
measures are in course of introduction to restrict the consumption of country
epirit by an enbancoment of taxation throughout large parts of the country,
and there will therefore be a considerable risk of increased consumption of toddy
in the.aress referred to, unless steps are taken to check this also by increase of
taxation and by restrictions on its use. The Committee have expressed the
opinion that the necessary check would best be imposed under a tree-tax system,
and the Local Governments concerned are being consulted as to the desirability
of adopting such a system, subject to the necessary safeguards. In the Central
Provinces and Berar its experimental introduction in one district has already
been decided upon, and the Committee suggest a similar experiment in the case
of Beogal, | The final decision as to the adoption of the system or otherwiso will
be left entirely to the discretion of the Loca) Governments. Tn the case of the
tree-tax systems in force in Madras and Bombay, the Committee have expressed
the opinion that certain improvements are necessary .in points of detail, and
these will be brought to the notice of the Governments of those Provincos.
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“_As regards the method ot disposing of licenses for retnil vend, the Govern-
mont are not altogethoer in agreemont with the Committce. In the case of
country liquor, the general methiod of disporing of tho right of retnil vend is
that of sale by auction. The Committee have exprossed their preference for a
non-competitive system, and disoussions as to the relative merits of thesa systems
have recently appeared in the Press. The Government of India consider that
the best system is a properly regulated auotion system, under which the period
for which shops are auctioned would be oxtended up to three yrars at the discre-
tion of the Local Governmonts, and that, though the existing system doubtless
requires some moditications of detail in its working, it would bea rdtrograde
step to seck to replace it generally by one of fixed fees. This is not the ocea-
sion for an claborate justification of the reasons for this opinion, but I may
.quote from a letter addressed to the Governmeont of the Pupnjab four years ago
as giving a sucoinct view of the position which the Government of India huve
taken up in this matter :—'The leading principle of the auction system is that
ns large a portion as possible of the totsl revenue on country spirits should be
derived from the fixed duty, but in addition to the fixed duty n subsidiary and
variable revenue is drawn from the fees for licenses for retail vend which are
~sold by auction. The disposal of vend licenses by auotiou serves as a srimple
but sure guide o the local demand and indicates whether the still-head duty
is ndequate or otherwise. In the opinion of the Government of India it is
inadvisablec to obtain more than a subsidiary amount of revenue from this souree,
and disproportionately large receipts from vend rents would indicate that the
still-head duty was too small and might be’ raised, and not that the system
should be changed. The objection to fixed vend fees is that experience has
eshown that it is practically impossible to fix such foes with due regard to tho
interests of the revenue, and that they generally tend to o levelat which they
yield large profita to the liconsees, with the result that there aresevoral applica-
tions for a single shop, constant und troublesome appeals trom disappointod
candidates, and the risk of collusion with the office establishment, With a
system of competition fees which should, as alresdy stateil, bo a mere subsidiary
receipt as compared with still-head duty, these difliculties are avoided, though
for the suconssful working of such a system it is nccessary that tho preveuntivo
arrangements should be such ss to debar shopkeepers from mnking a profit by

the uso of illicit liquor.’

* These include, I think, all matters of importance on which we have up
to tho presant drrived at definite conclusions. Other matters ¢till remain for
considerution, including (the number and lecation of liquor shops, resirictions on
the rctail sale of liquor, excise establishments and legisiation. Thesc are now
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receiving attention, and I am hopeful that orders will issue regarding them
‘within a few weeks of our reaching Simla.” ,

His Excellency TB® PRESIDENT said :—* I rejoice that the continued
prosperity of India cnables me to rencw my ‘congratulations of last year to my
friend the Hon’ble Mr. Bgker on the pursuance of a well-oonsidered financial
polioy, the details of which he has placed before us with so much clearness and

.which has again enabled him to announce & substantial remission of taxatiom
in the coming year.

a

“ But in the midst of these geod times— these times of comparative plenty
before which the spectre of famine is falling back—we must not shut our eyes
to the misery that is still amongst us—the perennial harvest of the plague. X
confess to some surprise at hearing so little montion of its ravages in to-day’s
speeches. Recent reports are most depressinz. The marked decline in the
mortality which oceurred in 1906 hss not been maintained in the present year.
Taking the months of January and February, the figures for the last five years
show & progressive increase during those months up to the year 1905 when
252,667 deaths were recorded. In 1908 the mortality for these two monthg fell
to 47,505. It has now suddenly risen to 157,640, more than three times the
number of deaths recorded last year. The disease is at its worst in the Punjab
and the United Provinces, whence no fewer than 102,629 deaths have been
reported during January and February. A similar rise of mortality has occurred
in the Bombay Presidency. Excluding Bombay city, where there has been no
increase, there have been 19,841 deaths during the last {wo months against
6,071 in January and February 1908. In Burma, which escaped plague entirely
until two years ago, the deaths in January and February reachied a total of
8,674 compared with 1,370 in the same mouths of 1908.

“In the United Provinces the city of Lucknow is suffering severely from the
disease, During the week ending the 16th March, 521 deaths occurred, while
in the previous weeks 613 and 266 deaths were recorded. The Government of
TIndia bave done their he st to combat it. In a Resolution published on the
17th January 1008, they stated the resulta of the practical ex perience which hid
been acquired in the previous five years of actual plague administration. They
indicated the preventive measures the utility of whict appeared to have been
cetablished, and they pointed out that their application must depend upon the cir-
cumstanoes of the locality, the characler of the people, the stage which the disease
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has reached and the agenoy available for dealing with it. In view of the great
variety of conditions in different provinces they declined to lay down a uniform
scheme of plagne administration, and they loft it to the Local Governments to
determine which of tho various moasures admissible are praoticablo or expedient
ot partioular times and places, and finally they observed that in the last rosort of
all preventiveaction depends for its success upon the hearty co-operation of the
people themselves. It is needless to go now into the cfforts Government have
made and are making to trace the origin of the discase. Much admirable work
has been done, and we musi hope that scientific investigations may at last help
us to chock it. I only tell you the sad story of to-day. '

“Yet thers is much to be thankful for. The monsoon showerod the breath

of life almost impartially thronghout India and the land has brought forth in
plenty. Mr. Baker tells us that the avea under the cotton orop is more than a
million of acres in exoess of that of last year, whilst the estimated yield exceeds
that of any previous year by over a million bales ; that the cultivation of jute
has grown in area by 200,000 acres and in outturn by 600,000 bales as compared
with aoy former return, whilst it is estimated that the jute orop of last year
realized 40 crores of rupees. Our Land-revenue tells s tale of increasing wealth—
of wealth to great proprietors, but etill more, 1 hope, of abundanoce of the neces-
saries of life to the small tiller of the soil. He is the man we must strive to
lielp. He is to a great extent the backbone of the population of India. On his
welfare depends much of the happiness and the contentment of the peoplo. And
we have been able to do something for him. The reduction of the salt-tax to
Re. 1 a maund throughout the whole of India means very palpable relief,
Certainly the tax cannot be termed a hsavy one, and it is really tho only obli.
gatory tax which falls on the great mass of the population. As I understand my
Hon’ble Colleague, the incidence of the duty will now work out to less than
2} annas per head of the population and yet in a poor housohold the amount is
very appreciable. It means a loss of £1,266,700 in our revenue for 1907-1908,
but in addition to the boon we are conferring on the people our experience of
former reductions fully justifies us in assuming that the consumption of sal
will more than respond to the reduction in duty.

“ But we haveundertaken this reduction in the salt-duty in the face of another
18 to our revenue—a very serious loss. My Hon'ble Colleaguo tells us that * pro-
posals have been submitted by the Chinese Government for the gradual reduc.
tion of the imports of Indian opium into China pari passu with the gradual con-
traction of the production of opium in that couutry, the object in viow being the
848 L. D. v
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eventual extinction of tho opium habit among the Chinese,’ and in reeogmition of
Ohina’s proposals we have already notified a reduction in the number of chests
of Bengal opium for sale,in 1907-1908 to 49,200 as compared with 52,800 last year:
'We are also reducing the aroa of opium cultivation. The intention of the Chinese
Governiment, apparently, is that the reduction of imports of Indian opium into
China should be spread over ten years, at the end of which period they should cease,
At first sight, I grant that Obina’s proposals aro very alarming as to their possible
effects on Indian revenues. But I am afraid I am unable to follow the Hen'ble the
Nawab of Dacoa in his sweeping assumption that India is about to be sacrificed
for'the pleasure of a few faddists. Neither do I think we are entitled to doubt the
good faith of the Chincse Government as to the objects of their proposals. Papers
which I have had recently before me indioate every intention on the part of Chinato

-reduce with a strong hand the consumption of opium, and the growth of the poppy
in her own territory. Iam no opium faddist. I quitc admit the hardship a pro-
scription of opium would entail on those who use it in moderation as many in this
country do, and I am well aware of the difficultics surrounding any attempt to
rednce its production, But there is no doubt throughout the civilized world
feeling of disgust at the demoralizing effect of the opium habit in excess. Itisg
feeling in which we cannot but share. We could not with any self-respect refuse
to assist China on the grounds of loss of revenne to India. -

1 notics that the Hon’ble Tikka Sahib recognises the harm that intoxicating
drugs are already doing amongst the manly race from which he sprinzs and wel-
comes the orders tp reduce pultivation of ppium ps benpeficial to his people.

# T admit that the task China has set herself may be greater than she can
accomplisb, and that we have a perfect right to require that in agreeing to the
:reduction of imports from India we should be satisfied of the results of China's
efforts to reduce ber own internal opium production. But notwithstanding the
prospoot of a heavy loss in revenue, I hope we may accept what I believe to be my
.Hon’ble Colleague’s view, that provided thetransition state through which we must
pass is spread over a sufficient number of years, we need apprehend no financial
disaster, and may reasonably believe that the expansion of our sources of revenue
will continue to guarantoo our future prosperity. For the coming yoar at any rate
weare, I think, entitled to look with satisfaotion on much that it has been possibla
to provide fora reduction in postal ratcs, a largely increased expenditure on educa-
{ion, and assistance to Provincial ox panditure on Famine Relief, arc all measureg
which should proye of far-reaching public beneflt,
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«In respect to Railways. The Hon’ble Mr. Finlay has explained the
yeasons which have made it necessary ‘to omit from next yoar's cstimate any
provision for starfing the construction of new lincs, to retard slightly the pro-
gress of lines under coustruction and to reduce to & small extent the oxpendi-
_ture on speocial works of opon lines.” It has been ncéessary to provido for &
wery large expenditure upon rolling-stock, and I am glad to sce that the
Hon'ble Mr. Apocar, speaking on behalf of the trading intercsts of Oalcutts,
weloomes the provisions which Lave been made to mect a deficiency which have
naturally elicited muoh bitter criticism from the commercial world. Iowever,
we may do well to remember that a shortage in'rolling-stock has often before
pow been the evidence of sudden prosperity which it has beon momentarily
impossible to meet. I am inclined to ask with my Hon’ble Collcague, if,
judging from the custom of great trading companies elsewhere, it would not
be possible for Indian Companies to rclieve tho pressure which exists by
‘supplying their own wagons to a certain extent ? I am afraid I canvot find it
80 easy to follow him in his view that Government guarantees aro detrimental
to private enterprise. I have scen not a little of rapid railway development by
private enterprise, but I have never suspected that such development was
likely to be delayed by a Government guarantce. My oxperience has rather
been that Government guarantecs have very largely enocouraged private
enterprise. Indeed, with my short acquaintance with India I am rather
inclined to suspect that private enterprise may have suffered from want of

Government support.

“In respeot to Military expenditure congratulate His Exocllency the
Lommander-in-Chief on the very clear statoment he has given to us. His ex-
planation of the manner in which the Army in India is being re-distributed
will, I trust, assist to disabuse the public mind of many misconceptions, I
Adoubt whether the value of Lord Kitchener's attempt to create a self-contained
Divisional organization has ever been sufliciently appreciated, whilst all that he
has done and is still doing to improve the position of the scpoy cannot bo too
widely known, He has also fold us that conditions affecting the pay of British

officers of the 1ndian Army is under consideration,

“I am convinced that though the initial outlay of Lord Kitchener’s scheme
is necessarily heavy, its completion will tend not only to inoreased officiency in
many direotions but will save much of the waste of past yoars and ensure what
I know the Commander-in-Chief has warmly at heart—a sound system of
economical admivistration in the Army.
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. “The Hon'ble Sir Steyning Bdgerley, in his very interdsting speech, dealt
* with many topies requiring much more detailed consideration than it would be
‘pdssible to devote to them to-day, but I can assure him of my full agreement
with tho views he has expressed of the sympathetic treatment we owe to the
Bombay Ohiefs, whilst in a1l ho said as to the evils of centralized administra-~
tion he will find himself in entire accord with many an overworked public
servant in this country. Perhaps I speak feelingly as one who is ‘called upon:
to overrule a Local Government on such a weighty matter as tho extravagant
purchase of a horse valued at Rs. 70, or to cheok the heavy expenditure
entailed by the unpardonable domand of some distant Collector for the erec..
tion of bath-room, and simultaneously to guard interests of India in eonnection
with the administration of a worid-wide Empire. I do not think we can go on
as we are. We can, I hope, do something to sbake off the unnecessary chaing
that btnd us. Perhaps we are on the eve of new possibilities.

“The Hon’ble Mr. Gokhale tempts me to foreshadow the fature. I am
afraid at present I can only do so faintly. I recognise with him that politically
India is in & transition state, that new ani just aspirations are springing up
amongst its people, which the ruling power must be prepared not only to meet
but to assist. A change is rapidly passing over the land, and we cannot afford
fo dally. And to my mind nothing would be more unfortunate for India than
that the Government of India should fail to recognise the signs of the times. I
have decmel it all important that the initialive of possible reforms should
emanate from us. I have felt that nothing would . be more mischievous to
British administration in India in the future than a belief that its Government
had acted on no conviction of their own, but simply in submission to agitation:
in this country and in accordance with instruotions conveyed to them from
home. If there has been misconception as to this, I hope, I may be allowed
this opportunity of correcting it. The story as far as I can tell it at present
is simply this: that last autumn I appointed a Committee of my Council to
consider the posﬂhlhty of a development of administrative machinery in
accordance with the new conditions we were called upon to face. The
Committee’s report was considered by my Council, and a despatch expressing
the views of my Colleagues and myself has been forwarded to the Secretary of
State. What would I impress upon you is that this move in advance has
emanated entirely from the Government of India, and that we are justly
ontiuled to deny any accusation of an ‘inadequate appreciation of the realities
of tho present situation.”

“ We have now to await the reply of the Secrotary of State, and thera is no
intention tbat any legislation should be ‘undertaken before the public in India
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and at home have had ample opportunity for an oxpression of opinion on the
proposals we have placed before him. I can assure all thoso who are intorested
in this great quesiion that the despatch wo have rccenily addrosscd to M.
Morley is fraught with great possibilities, and I varnestly trust that the
suggestions it contains may go far towards salisfying the pressing roquirements
of the Indian Empire.”

The Council adjourned sine die.
J. M. MACPHERBON,

Seoretary to the Gocernment of India,
Lcgisiative Department.
CaLcuTTA :

The 35th March 1907.
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